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I Anneture - 2-

Status Report on the Hon'ble NGT Original Application No. B0 of2024 with reference

to the letterl!-'tition received by the grinciPal bench' New Delhi in OA No 763 of 2023
in the matter "is that the alrpticant is reproduced'as follows: To prevent and take

action against lllegal mining. sand in Nivasam Village. Vamsathara river bed.

Srikakulam District. Kotturu Mandal Andhra Pradesh.

It is Submitted that the Hon'ble National Green Tribunal South zone Chennai
has issued following orders on 29,05.2024

1. "Today, there is no representation for the
applicant.

2. Aggrieved by the orders passed by this Tribunal in
Original Application Nos. 152 of 2021, 53 of 2022
and 787 of 2021(SZ), appeal have been preferred
before the Han'ble Supreme Court in Civil Appeal
Nos. 4091-4093 of 2023 respectively.

3. The Hon'ble Supreme Court, while upholding the
orders of thls Tribunal, has directed the State
Government to constitute a District Level
Committee headed by the Dlstrict Collector to
verify and report the illegal sand mining in each
district of the State of Andhra Pradesh. The
MoEF&CC as well as the State Government were
directed to file compliance affidavits before
08.07.2024 and the case will be consldered on
15.07.2024.

4. In view of the pendency of the appeal before the
Hon'ble Supreme Court, let the matter be listed on
19.07.2024."

It is submitted thatwe have filed the affidavit regarding the

compliance of the Hon'ble Supreme Court orders dt.16.07.2024in Civil

Appeal Nos, 4091-4093 of 2023. A copy of the affldavit filed by this

respondent ls enclosed herewith for submission of the same before the

Hon'ble NGT, Chennai.

It ls submitted that the Hon'ble Supreme Court heard the case on

L5,07.2024 and passed the followlngorders:

"We have perused the affidavit filed on behalf of the
State of Andhra Pradesh.

We direct the State of Andhra Pradesh to file a further
affidavit stating the details of the complaints/repofts
received making allegation regarding contgnuation of
illegal mining and the action taken on the basis of those
complaints. The details in the further affidavit shall be
incorporated in a tabular form. The said affidavit shall be
filed by the end of this month.

conTiiEEroirn c
DrRtcrox 0F fitNts AND Gtotocy
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2/..
we atso direct the Ministry of Environment, Forest and

Ctimate Change and Forest to file an affidavit on the same

aspect by the end of this month.

List the Appeals on 2nd August, 2024,"

It issubmittedthat the further affldavit as per the above orders of the

Hon'bleSupr'emeCourt,NewDelhiasperthetimelinefixedintheabove
orders and the same will also be submitted to the Hon'ble NGT. Chennai'

In view of the above circumstances, we therefore request this Hon'ble

Tribunal to consider the above facts and pass orders in O'A' No' 80 of

2024accordingly and thus render justice.

Commissioner & Director,
Department of Mines and Geology'

co[rltIssloNER &
DIRE TON OT [IINIS AND GEOI.OGY

IERAHIMPATNA}I' GOVI. OF A,.?.
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AnrrelLtr€ .-3

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 80 of 2024 (SZ)

lEarlier O.A. No. 763 of2023(PB)LP]

Item No.10:-

INTHE MATTER OF:

Geddam Haranadha Rao Achari.

Versus

Central Pollution Control Board and Ors.

Date of hearing: 19.07.2024.

CORAM:

.. .Applicant(s)

...Respondent(s)

t.
tl\r
=\l
od l,

.d tr,*

HON,BLE Smt. }USTICE PUSHPA SATHYANARAYANAy JUDICIAL MEMBER

HON,BLE DT. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Mr. D.S. Ekambaram for R1.
Mrs. Madhuri Donti Reddy for R2 & R3.

Page I of2
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llectors in this

sd/-
Smt. Justice Pushpa Sathyanarayana, |M

sd/-
Dr. Satyagopal KorlaPati, EM

OEDEB

1. Today, there is no representation for the applicant.

2. The reports of the Department of Mines and Geology

and also the Joint Committee are filed.

3. For filing further reports of the Department of Mines

and Geology and also the District Collectors, the learned counsel

seeks time.

4. While the matter is pending, two reports appeared in

Eenadu newspaper on 17.07.2024, alleging illegal mining of Red

Sand Hills and of tnam. The learned

counsel a for Mines and Geology l5

directed to

regard.

5

o.A. No.80/202a (Sz)

19th July,2024. Mn.

Page 2 ot 2
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Annoture - q

Item No.11:

BEFORE THE NATIONAL GREEN TRTBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conferencr')

Orisinal Application No.27 of 2024(SZl

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the News Item in 'fhe Flindu
Dt. 1.8.LL.2023 titled "Illegal sand
mining in Godavari River poses a threat
to Sir Arthur cotton barrage, alleges B]P
Andhra President D. Purandeshwari".

Arrl

SEIAA and Ors.

...Respondent(s)

Date of hearing: 08.08.2024. I
A*F ICORAM:

HON,BLE Smt. }USTICE PUSHPA SATHYANARAYANA, IUDICIAL MEMBER

HON,BLE DT. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Mrs. Madhrrri Donti Reddy for R1, R4 to R9.
M/s. N. Nathami for R2.

\

b

Page I of 2
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ABry

1. Let this matter be tagged along with the Original Application

No. 80 of 2024(SZ) which involves the same issue.

2. Post the matter on O2.09.2024.

sd/-
Smt. fustice Pushpa Sathyanarayana, |M

O.A. No.27/2024(SZl
08'h August, 2024.AD.

sd/-
Dr. Satyagopal Korlapati, EM

tr
l,
i,

4
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AnnQr(r.s€ - 5

IN TITE EON'BLE SUPREME COURT OF INDIA
CTVIL APPELLATEL JURISDICTION

CIYIL APPEAL NO.409I-4093 OF 2023

IN THE MATTER OF:

J{PRAKASH POWER VENTURES
LIII,IITED & AIIR. APPELLANTS

VERSUS

NAGENDRA KUMAR
& oRs. RESPONDENTS

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE STATE OF

PAPER BOOK

(For Index Kindly See Inside)

Advocate for Respondent No.3: GUNTUR PRAMOD KUMAR
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IN'TTIE IION'BLE SUPRE}TE COURT OF II\DIA
CIVIL APPELLATEL JURISDICTION

brvll, appra.L No.4o9r-4093 oF zoz3

IN THE IVIATTER OF:

JAIPRAKASH POWER VENTURES
LIMITED & ANR. ... APPELLANTS

VERSUS

NAGENDRA KUMAR
& oRs. ... RESPONDENTS

I, Pravin Kumar S/o Shri Nityanand Sharma, aged about 45

years, currently working as the Commissioner & Director of Mines

& Geology, Govemment of Andhra Pradesh, Ibrahimpatnam,

NTR District, Andhra Pradesh, do hereby solemnly affirm and

sincerely state on oath as under:

I

o *
I

d.rl
Cefl I(al

<r

c

rJ

*

m,V

rt-

,,,*#"-ryffi'$t}iffi

SUPPLEMENTARY A}T'IDAVIT ON BEHALF OF TH-E

STATE OF ANDHRA PRADf,SH IN TERMS OF ORDER

DATED 02.08.2024

I am the Commissioner & Director of Mines & Geology,

Govemment of Andhra Pradesh, Ibrahimpatnam, NTR

District (Respondent No. 6 in the present matter), and I am

authorized to file this Compliance Affidavit on behalf of

Ge
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Respondent No. 3, Respondents No. 6-19 and Govt of
Andhra Pradesh herein as well.

2. That on 16.05.2024, this Hon'ble Court was pleased to issue

the following directions:

"l/e direct lhe Slate oJ Andh|a Pradesh to fr.le a

funher afidavit stafing the details ofthe complaints/reports
received making allegation regarding continuation of
illegal mining and the action laken on the basis of those
complaints. The details in the lurther aniddvit shall be
incorporaled in a tabular form. The said afi.davit shall be

Jiled by the end ol this month".

4.

Subsequently, State Govemment filed a detailed

comprehensive affidavit on 31.07.2024 on the action taken

againsl 15s violators based on the complaints received

allegrng the continuation of illegal mining. Pursuant to that

on 02.08.2024, this Hon'ble Court was pleased to issue the

following dtections:

"tfe permit the State of Andhra Pradesh to file a
supplementary compliance ffiddvit by 21", Augu-rt 2024".

It is respectfully submitted that the Govemment of Andhra

Pradesh, through G.O. Ms. No. 41, G.A. (Cabinet-I!

Deparhent, dated 09.05.2020, established the "special

Enforcernent Bureau" (SEB) to combat illegal sand mining.

In this regard, SEB, vide LererNo.599/2024ISEB1DZ,dated

24.04.2024,has confirmed the actions taken to address illegal

sand mining and transportation activities from 16.05.2020 to

24.04.2024. According to the SEB, a total of 11,104 cases

related to illegal sand activities, including unauthorized

hoarding, Fansportation without valid permits, and over-

tonnage transport, have been booked. Theso cases involve

I 1,206 individuals, the seizure of 10,155 vehicles, and the

t o Y
1dt

Br.g
cehlr G

of

,!r, rrl J

a rllhoreanixo)
'/,0.103, (r/l 217tU Co r0rBflo
\(.t,'' ,. . i./.r r..lllAllgl

d

COMfrrsG-tlER &
DNECTON OF UNES ND GEOLOGY

IBRAHIMPATNAU, GOW. OF A.P.
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5

confiscation of 5,79,604 tonnes of sand. Additionally, fines

amounting to Rs. 4.59 Crores have been imposed and

collected ,n 4,39'l cases. Furthernore, police offrcials have

registered 19,656 cases of illegal sand activities, involving

34,105 persons, sening 25,249 vehicles, and confiscating

2,69,895 tonnes of sand. The fines collected in these cases

amount to Rs. 3.95 Crores.

A true copy of Letter No. 599/2024lSEBlD2, dated

24.04.2024 from the Commissioner, Special Enforcement

Bureau to the Special Chief Secretary to Govemment,

Industries and Commerce (M-III) Department is annexed

hcreto and marked as Annexure.Rl, (Pages 17 to 2L\

Director of Mines and Geology executed agreements with

lvl/s Jaiprakash power Ventures Limited (JPVL) on

03.05.2021 to for conducting all sand operations, such as

excavation, storage, sale etc. of Sand in the State for a period

of 2 years and vide Proceedings Nos. 2793lSand -P I /2021 ,

279315afi-P212021, and 2793lSand-P11202, dated

12.05.2021 issued workorders to JPVL to start the operations.

It was understood that JPVL have undertaken mining

activities with violations such as excavations beyond lease

boundaries, beyond permitted depth, without ECs and using

heavy machinery. Action Taken in some of these instances

are as follows:

Table 1: Action Taken on

$ RY(1

i"
(t

t

frl.

JP\/L

&

S.No District
Reach/

Desiltation
Point

l-indings of
lIlspectiorl

Action TakeI

Kadapa Veduru Deputy Director of
Mines & Geology,

Kadapa along with

Show-Cause Notice

has beel issued to

JPVL on dored

a ,t!tr,tot?auiMo5
r00xt30 ot{A zl[,tt ro rotEgo
Ir.l 10 .Tvoo .tl1it ItgMrHr rr,

I

DIRECTOR OT MINES AND GEOIOGY
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S.No District
Reach/

De.siltation
Point

flndings of
lnspection Actiotr Taken

team of olfic€rs
inspected on
14.11.2022 and
24.12.2022 and
identilied that JPVL
excavated the salrd
for a quantity of
51,393 Cbm outside
the permitted area.

?9.12.2022 and
further action is under
process.

A true copy of Show
Csuse Notice
No.l08l/Sand-
Vedurunr,l202l dated
29.122022 is arnexed
hereto and marked as

Annerure.R2,
(Pages 22 to 2s)

Anantapuram Pedapappuru Inspections

conducled by Joinr
Collector on
11.02.2023 &
27.02.2023 and
identified that:

o JPVL excavated

beyond rhe

permissible depth
for a quantity of
23.672 Clm

o JPVL excavated

ourside the
petmitted area for
a quantity of
28,211 Cum

Districr Mines &
Geology Ot'ficer
issued a demand

notice to JPVL on
09.06.2023 for an
amount of Rs. 3.89
Crores.

A true copy of
Demand Notice being
Notice
No.2894/OSRl2022

dared 09.06.2023 is
annexed hereto and
marked as Annexure-
Ril. (Pages 26 to 28)

JPVL approached

Hon'ble High Court
by way of Writ
Petition being W.p.
No. 15617 of 2023
and thc Hon'ble HC
wde interim orders
dated M.O7.2OZ3

stayed frrrther
procecdings subject to
palmcnt of l/4th of

,*d,ffiffiffsi?fu*

't {)

,l

$
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S,No District
Reach./

De-siltation
Point

Findings of
Inspection

Action Taken

amount mentioned in
demand notice.

Subsequently,

reminder letters issued

have been sent 1o

JPVL on 07 .08.2023

and 20.09.2023 for
payment of I l4th

amount. However, no

amount has been

prid till date.

A true copy of the

reminder letter dated

07.08.2023 issued to
JPVL is annexed

hereto and marked as

Annerure-R4.
(Pages 29 to 30)

A true copy of the

reminder l€tter dated

20.09.2023 issued to
JPVL is anncxed

hereto and marked as

Annexure-R5,
(Psges 31 to 32)

3 Illegal excavation of
29,036 MT of sand

by JPVL in
Vankarajukaluva

sand reach.

Distict Mines &
Geology Officer
Anantapuram has

levied a penalty ofRs.
1.45 Crores on JPVL
on 30.09.2022.

A true copy of
Demand Notice being

Notice No. 3468New

Sand Policy/2022,
datcd 30.09.2022 is

annexed hereto and

AnantapurBm Vankaraju-

kaluva

,
:r

I

cu
,. t3,lole7!uf,rfl'1
l0c@!i: i1 '

.)fTOo,lrr'rl
,,#o*orf,,,L13il'"*S,*'
tBRAHlMplTlar' ''l'lvT ot A'
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S.No District
Reach/

De-sittation

Point

Findings of
Inspection Action Taken

marked as Annexure-
R6. (Pages 33 to 37)

4 Prakasam Kamepalh Illegal excavation of
67,950 MT sand by
JPVL in Sy. No. 390
of Kamepalli
ViUage,

Kothapatram

Mandal, Prakasam

District

Show Cause Notice
vras issued to JPVL on
27.t0.2023.

A true copy of Show
Cause NoEce being
Notice
No.2l77lSatdl2023
dated 27.10.2023 is
amexed hereto and
marked as Annerure-
R7. (Pages 38 to 38)

Thereafter, the
District Mines &
Ceology Officer,
Ongole issued

Demand Notice
No.2l77lSad/2023
dated 29.1.2023 for
Rs. 13.59 Crores.
Subsequently, a

reminder has been
sent to JPVL on
27.05.2024.

Ilolever, no rmouDt
has been paid till
date.

A true copy of
reminder letter dat€d
27.05.2024 is arurexed
hereto and marked as

Annexure-R8.
(Pages 39 to .14) .

5 Guntur Gundimeda On 24.07.2024 staff
of DMGO Guntur
inspccted the areas

A Shorv Cause Noticc
issued has beEn issued

tl

4 ?'..(
t(

.:

YA ,$l

G.L
COMUISSIONER &

DIRECMS OF IIINES A}lD GEOTOGY

IBRAHTM PAN{AM, GOVT. OT A.P,

a nEuote?tIMo3
YAOIo$ 0i/3 ai6nr mrmxmo
.q.A :lo .TVUA , r.i{lA.ltdfiAi8l
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on 26.07.2024

JPVL.
to

A true copy of Show
Cause Notice being

Notice No.
1353/Sand,t2024 dated

26.07.2024

is a:rnexed hereto and

marked as Annerure -
R9. (Pages 45 to 46)

Subsequently, a

Demand Noticc was

issucd to JPVL on
17.08.7024 for ut
amount of Rs. 256.87

Crores for rllegal
excavation at

Gundimeda vitlage.

A truc copy of
Demand Notice being
Notice

No. 1353/SAND2024
dated 17.08.2024 is

annexed hereto and

marked as Annexure -
Rl0. @ages 47 to 48)

ca.rllG
oll

, VIJ

S.No District
Reach/

De-siltation
Point

Findings of
Inspection

Action Taken

in Gundimeda
village and

idenrified an illegal
excavation of 8.56

Lakh Cum of sand in

an uea of 105.79

Acres.

6

i,1l
\,Vt-

Gunhrr Kollipara On 20.07.2Q24 ad
22.01 .2024 the statr
of DMGO Guntur

inspected the areas

in Kollipara Mandal

and identified illegal
excavation of 0.82

Lakh Cum ofsand in
an area of 13.6 acres

and another 1.62

Lakh Cum ofsand in

Two Show Cause

Nolices havc been

issued !o JPYL on
26.07 .2024.

a xtroraenauos
YJOJ0i;l al.'! 2zrtrr ta crrr^*- co rmrssrcrn-E R &

A true copy of Show

Cause Noticc being

Notice No.

1353/Sand/2024 dated

26.07.2024 for illegal
excavation of 0.82

Lakh Cum of sand is

GE
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Findings of
Inspection

Action Taken
R€ach/

Dc-siltation
Point

DistrictS.No

ann€xed hereto

marked as Annexure -

Rl1. (Pages 49 to 50)

A true coPY of Show

Cause Notice being

Notice No.

l353isand/2024 datsd

26.07.2024 for illegal

excavation of I62
Lakh Cum of sand is

annexed hereto and

marked as Annexure -

Rl2. (Pages 5l to 52)

SubsequentlY, two

Demand Notices on

17.08.2024 raising a

demand of Rs.24.76

Crores and Rs. 48 80

Crores have been

issued to JPVL.

A true coPY of

De mand Notice being

Notice No.

1353/Sand/2024 dated

11-08.2024 for

Rs.24.75 Crores is

annexed hereto and

marked as Annexurc -

Rl3. (Pages 53 to 54)

A true coPY of'

Demand Notice b€ing

Notice No'

1353/Sand2024 dated

l?.08.2024 for Rs

48.80 Crores ls

annexed hereto and

and
an area of26.8 acres

respectivelY.

, ir.ltlolSttrNo3
,.:ti30 0lll m, ?0 li'-" Jl]!l{

"orIffien tnnrcron or mss AND GEoLoGY

tBRAlll MPAT!\.|\1, G0vT' 0F iLP'

:..-

GD

21



I

9

S.No District
Reach/

De-siltation
Point

Action Taken

marked as Anncxure-
Rl4. (Pages 55 to 56)

7 Guntur Veerlapalem On 23.07 .2024 the
staff of DMGO
Guntur inspected the

areas in
Veerlapalem village
8nd identilied illegal
excavation of l.16
Laktr Cum ofsand at
Veerlapalem sitc-2

in area of I 1.5 acrc.s

and I1.35 I,akb

Cum of sand ar

Veerlapalem site-3

in area of 187 acres.

Two Show Cause

Notices have been

issued to JPVL on
26.07 .2024.

A true copy of Show

Cause Notice being

Notice No.

1353/Sand/2024 dated

26.07.2024 for illcgal
excavation of I1.35
Lakh Cum of sand is

annexed hereto and

marked as Annexure -
Rl5. (Poges 57 to 58)

A true copy of Show

Cause Notice being
Notice No.
I353/Sand/2024 dated

26.07.2024 for illegal
excavation of l.l6
Lakh Cum of sand is

amcxed hereto and

marked as Annerure -
Rl6. (Pages 59 to 60)

Subsequently, two
Demand Notices

dated 17.08.2024 have

been issued to JPYL
for Rs. 340.55 Crorcs
for illegal excavation

at Veerlapalem site-3

and Rs. 34.90 Crores

for illegal excavation
at Veerlapslem site-z

r RghoreeruloS
YmJora oi,!l ai[x t0 xgf,E$o
1.A 10 .T i{rA .rd^!ffAqmxAn8t

'6Iftssr-Nt* o
DIRECTOR OF MII{E8 Al{D GEOLOGY

rBP AH lM i"\Tt {H. Cl}v[ or A P,

Findings of
Inspection

6.u
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A true copy of
Dcrnand Notice being

Notice No.
1353/Sand/2024 dated

17.08.2024 for Rs.

340.55 Crores is

annexed hereto and

marked as Annerure -
Rl7. Crges 6l lo 62)

A true copy of
Demand Notice being

Noticc No.

1353/Sand/2024 dated

17.08.2024 for Rs.

34.90 Crores is

annexed hereto and

marked as Annerure -
Rl8. (Pages 63 to 64)

{
.,,

!,
1t
c

.)

yA\4,

c SSHOrezrMuoS
Y00J030 0r* ?JllU 10,XYT3rUl0

G-u
COMMISSIONER &

DIREC1OR OF MINES AND GEOTOGY

TBRAHIMPATNAil, GOW. OF A.P,

Action TakenS.No District
Regch/

De.siltation
Point

Findings of
Inspection

t -'.

8 Show Cause Notice
,xas issued to JPVL on

26.07.2024.

A true copy of Show

Cause Notice being

Notice No.

1353/Sand/2024 dated

26.07.2024 for illegal
excavation of 5.72

Lakh Cum of sand is

annexed hereto and

marked as Annexure -
Rl9. (Pages 65 to 66)

Subsequently, a

Demand Notice dated

l7 .08.2024 has been

issued to JPVL for Rs.

171.62 Crores for
illegal excavation at

Guntur Vallabapuram On 22.07.2024, staff
of DMGO Guohr
inspected the areas

in Vallabhapuram

village and

identified an illegal

excsvation of 5.72

Lakh Cum ofsand in
an area of I17.80
acres.

23



Further, I I FIRs are registered against the agencies operating

the reaches/ de-siltation points without obtaining valid

permissions in 6 disricts of the state from July 2024. T\e

enquiry is under process. The details of FIRs are as follows:

ll

coIiIiiS3idNen e
DIRECTOR OF }TINES AND GEOLOGY

it ,t:ll4()te?lMMo)
y00ma qHA itsl{ll1o 

'tgt}tffq.{.i ilo Troo .uAHTAqrtHArSl

S.No
Reach/

De'siltation
Point

Findings of
lnspection

Action Taken

Vallabhapuram

village.

A true copy of
Demand Notice being
Notice No.
1353/Sand/2024 dated

17.08.2024 for Rs.

l7'l .62 Crores is

anncxed hereto and

marked as Annerure -
R20. (Pages 67 to 6E)

9 East

Godavari

Katheru

Ramp

Desiltation

Point

Photographic

evidence of the

complainant of
working point

$/ithout obtaining
CTE/CTO

APPCB. Continued

operations beyond
the lease period.

A true copy of Show

Cause Notice beiog
Notice
No.2l0ZSand/2022
dared 16.08.2024 is

anuexed hereto and

marked as Annexure-
R2r. (Pages 69 to 70)

o,

!rl
Goyt

dia.

Fcgd.
C e ntr

r
S.No District Namc of P.S.

Dete of
Iiling

FIR No.
Name of
Agency

I Konaseema Alamuru 26107 12024 16V2024 Prathima

2 Palnadu Arnaravati 08108/2024 t7 I /2024 GCKC
3 Palnadu Atchampet 08/0812024 t38t2024 GCKC
4 Palnadu Atchampet 08/0812024 139t2024 GCKC
5 East

Godavari

Samisrigudem 2810712024 138n024 Pra0rima

6 Kumool Nandavaram 2'110712024 9612024 Prathima

c\.

vrJ

District

I

I

I

Show Cause Notice
was issued on

16.08.2024 to JPW.
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.P.v,

A true copy of FIR No.l7l of 2024 dat€d 08.08.2024
registered with P.S. Amaravathi is annexed hereto and

marked as Annexure-R22 (pages 7l to 72).

A true copy of FIR No.l38 of 2024 dated 08.08.2024

rcgistered with P.S. Atchampet is annexed hereto and marked

as Annerure-R23 @ages 73 to 7g).

A true copy of FIR No.l39 of 2024 dated 0g.0g.2024

registered with P.S. Atchampet is annexed hereto and marked

as Annexure-R24 (pages 79 to g2\.

A true copy of FIR No.l6l of 2024 dated 26.07.2024

registered with P.S. Alamuru is annexed hereto and marked

as Annexure-R25 @ages 83 to gS).

A true copy of FIR No.96 of 2024 dated 27.07.2A24

registered with P.S. Nandavaram is armexed hereto and

marked as Annexure-R26 @ages g6 to 9l).

A true copy of FIR No.l72 of 2024 dated 2j.07.2024
registerEd with P.S. Pamidimukkala is annexed hereto and

marked as Annexure-R2? @ages 92 to 94).

I
E

,1

A

COMMISSIONER &
DNECTOR OF MINES AND GEOTOCY

IBRAHIMPATNA}T, GOW. OT A.P.

S.No District Date of
liling t-Ilt No,

Name of
Agency

7 Krishna Pamidimukkala 2'1107 t2024 t72/2024 GCKC
8 Krishna Thotlavalluru 27/0',1t2024 19912024 CCKC
9 Krishna Ghantasala 27 /07 /2024 t63t2024 GCKC
l0 Krishna Ghantasala 21101/2024 t64n024 GCKC

Chittoor |/08/2024 46/2024 Prathima

il ,3x(IeatMMos
Y00.i090 oyr aSHU ioflomrno

c+

Name of P.S,

Narsingayampet
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A true copy of FIR No.l99 of 2024 dated 27.07.2024

registered with P.S. Thotlavalluru is annexed hereto and

marked as Annexure-R28 (Pages 95 to 98).

A true copy of FIR No.l63 of 2024 dated 27.07.2024

registered with P.S. Ghantasala is annexed hereto and marked

as Annexure-Ril9 (Pages 99 to 101).

A true copy of FIR No.l64 of 2024 dated 27.07.2024

registered with P.S. Ghantasala is annexed hereto and marked

as Annexure-R30 (Pages 102 to 106).

A true copy of FIR No.l38 of 2024 dated 28.07.2024

registered with P.S. Samisrigudem is annexed hereto and

marked as Annexure-R3l (Pages 107 to 117).

A true copy of FIR No.46 of 2024 dated 11.08.2024

registered with P.S. Narsingayanipet is annexed hereto and

marked as Annexure-Rl2 (Pages I l8 to I l9).

That the State Govemment has since June, 2024, taken

various steps to implement the Orders of this Hon'ble Court

and prevent illegal sand mining, and also to fix responsibility

on the people who have been involved in the illegal sand

mining especially in the last three to four years. After a

comprehensive review, the Govemment identifi ed significant

negligence in tlte overseeing and implementation of critical

directives. The then Director of Mines & Geology, Mr. V.G.

Venkata Reddy, exhibited negligence in enforcing orders,

G\

r3

COMMISSIONER &
URECTONOF MINES AND GEOI,OGY

IBRAHIMPATNJT T, COW. Of A.P'

i
( *t t.t

"l
*

o, vt_

A

o aSHOreaMuoS
Y00Jo30 07.^ eJi,!,!{ tolotxlnlo
tJ IO .Tvoo ulxTrrlHtHttSl
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8.

rE 83t40tezttrMO3
Y0ut0:I0 0l; ?3xtM 10 toTIlfli(l
rri.A t0 .TV00 .llAl{TAqlltHAn8t

including those issued by this Honble Court and the Hon,ble
Nafional Green Tribunal. Hjs lack of diligence extended to
ttre management ofoperational procedures, the application of
tender and agreement provisions, and the adherence to the
Andhra Pradesh Minor Mineral Concession (APMMC)
Rules, which contributed ro the continuation of illegal sand
minilg. [1 light of these findings, the govemment initiated
disciplinary proceedings against Mr. V.G. Venkata Reddy
and has suspended him from his role as Director of Mines &
Geology.

A true copy of G.O. Ms. No. 61, GA(SC_D) Department,
dated 31.07.2024 is attached as Annexure-R33 (pages 120
to 121).

In addition to the actions taken against the former Director of
Mines & Geology, Mr. V.G. Venkata Reddy, the State
Govemment has initiated an Anti-Comrption Bureau (ACB)
enquiry to thoroughly investigate tfte circumstances

surrounding the illegal sand mining activities. The ACB has

been tasked with unearthing all relevant details, including any
potential acts of comrption, collusion, or negligence that may
have conkibuted to the unlawful extraction of sand. The

enquiry will focus on identi$"ing the individuals and entities

involved, elaminilg the flow of funds, and scrutinizing the

decision-making processes *rat led to the violations of
operational procedures, tender provisions, and legal

lations. The ACB will also assess whether there were any

actions taken to undcrmine the orders of the

ational Green Tribunal (NGT) and this Hon,ble Court. This

comprehensive investigation is aimed at bringing to light any

COMMTSSIONER &
DIRECTOR OF MINES AND GETLOGY
IBR HIMPATNAU, GOVI Or A.i.

GA

27
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9

misconduct or illegal activities, enswing accountability, and

restoring the integrity of the sand mining operations within

the state- The findings of the ACB enquiry will form the basis

for any further legal and disciplinary actions necessary to

address the wrongdoing and prevent fufure occurreaces.

A true copy of Govt. Memo No. 2slll3glSC.DlAl/2024,

GA(SC-D) Dept, dated 01.08.2024 is attached as Annexure-

R34 (Pages 122).

It is humbly submitted that following the inspections and

subsequent actions, all efforts have been made and steps

taken to stop and prevent any illegal sand mining. The State

Government withdrew the previous sand policy marred \vith

violations of environmental guidelines. The Govemment has

also taken control over the sand operations from private

agencies and handed over the same to District Level Sand

Committees (DLSC) headed by District Collectors. DLSCs

were clearly instructed to ensure all the operations shall be in

compliance with Mines Act 1952, MMDR Act 1957,

WALTA Act & Rules, MOEF&CC notifications, Office

Memorandums & Cuidelines and any other applicable law,

nrles, Orders passed by this Hon'ble Court & the NGT,

Government orders and Instructions issued by the

Govemment and Department of Mines & Geology Aom time

to time. The State Govemment is continuously reviewing tlre

activities and is also prepared to digitally enable the entire

ecosystem ofthe sand operations to ensure transp.uency and

visibility and curb illegal sand mining and transportation at

all levels.

\
() r frY I

COMMISSIONER &
DIRECIOR OF MINES ND CEOLOGY

IBNAHIMPATNAId, GOVT. OF A.P.

GS
tr
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10. It is respectfuIly submitted that this Hon'ble Court may be

pleased to take note of the ongoing efforts. Therefore, the

Answering Respondent prays for 3 months' time to file a

compreheasive affidavit with regard to the enquiries initiated

to establish the alleged violations and the full extent ofillegal

mining.

I, the above-named deponurt, do hereby veri$ that the

conteots of this counter affidavit as true and correct to the best of

my knowledge and that no part of it is false and nothing material

is concealed there from.

Verified at Ibrahimpatnam on this 23d day ofAugust, 2024

DEPONENT

coMtitsstoNER &
DIRECIOR OF MINES AND GETMCY
IBRAHIMPAfiAM, COW: Or I.P-

ff?.oF.-ENT
COMMISSIONER &

DNEoOR OI' MINES AI{D GEOII,GY
IBRAHIMPATNAU, GOW. OT A.i

VERIFICATION:

,= )r ).q
AT?ESTED

P.V. EDU NDA (,

tenlral,
R.g(.llo: a

ilotrt, ol h,lr r
t ar
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Flle No. l C01-MGoOMGE/53/2024-trt- t (Computer No. 2361352 )
Receipt No : 8838991/2024lMJll-lNCol

Annexure R 1

From
Sri M. Ravi Prakash, l.P.S.,
Thc Commissioncr,
Spccial Enforcement Bureau (FAC),
A.P., MengslaEiri

GO\,ERNEMI{T OF ANDHRA PRADESH
SPA,CIAL ENF'ORCEMENT BUREAU

17

To
The Special Chief Secretary to
Gosernment,
lndustries and Commerce (M-lll)
Department"
A.P. Secretariat, Velagapudi.

c!.No.699l2024l sEB I D2. Dated| 24-04-2024

Sub: Special Enforcement Bureau- Sand - Report on t-hc cnforcement
activitiea by Police & SEB against illegal sand activities- Reg

Ref: Memo No: INCO t-M(}ODMOE/53/2O24-M-llI of the Sp€cial Chief
Secrctary, lndustries & Commerce (M-lll) Dept, Govt. of A,P.,
Date!: 24-04-2024.

-P_-
2$\

I invitc kind attcntion to tlre subject and refercnce cited. ln the reference

cited, thc Govcrnment have rcquested to furhish t}le comPlete information with

spcclfrc details with regard to action takcn / action lnitiated against the

dc{aulter private persons or agcncies/companies and Government ollicials till

now on violations of sand mining and sand Eansportation. It is submitted that,

the Govemmcnt of Andhra Pradesh, vide G.O. Ms No: 4l G.A (Cabinct ll) DePt'

datcd O9-o5-2O2O, has created 'special Enforcemcnt Bureau' lsEB) as robust

agqncy to BnforBc atoPPagc of illicit distiuation' bottling and curb emuggling of

slcohol and also to control illegal sand mining.

' The primary objectivcs of SEB in cnforcing the sand mining activities are

as follows-

r Facilitation of joint insPcctions snd coordination meetilrgs to addrcss

loophotes and gaps in existing enforctment mechanisms'

o Strengthening coordination and collaborarion with law cnforcement

agencies, including Police, Minca & Gcolory, Revenue' snd irrigation

deparLments'

o Implementation of stringcnt pcnaltics and hncs on the ransportcrs

involved in eand offcnces-

o Participation in DiBtrict L€vel Sand Committce (DLSCI mectints to rcview

inspection r€port3. diacu8s enforcement challengcs' and formulate

strategies for addrcssing them.

tn this regard, it is to submit that, sincc its formadon, SEB as a wing tras

s,trivedhsrdtocont,oltheillcgalsandactiviticsincoordinationwitholhcrline

d:'rY

Sir,

ceneratod trom eoffice by SHEKHAR BABU VEMULURI, SECTION OFFICER, lNC01'lnduslries and commerce on 13/Cd/24 06:il5 PM
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Receipt No : 883899'l/2024rM-llllNCol

Annexure R1- -'-'' - -deFaahichts viz., Policc, Minls & ceoloE/. Revem.:e, irrigation etc. Further, thi
sEB officials have been conducting surprise checks on the illegal transporr of
sand, bookcd rnany cases and hendover the seized sand along $,ith the vehiclcs
to tlre Folice/ MininB Department for ruiher action. with regard to thc iregsr
etcavation of ssrtd, thc SEB officials are participating in the joint inapections
along with t}re said line deparrments and submitting the findings to the
Chairman, District l..vel Sand Committee (DLSC) for taking necessary action-

. It is to furttrer submit t}at, sincc 16.O5-2020 to till date, the police havc
booked 19,656 lllegal aand cases including unaurhorD4d sand hoarding,
transport of sand without valid permit, transport of over tonnagc ctc.
arrcsted/iDvolved 34,lOS p€rsons, seilr.rd 2s,429 vehicles alonS with 2,69,895
tonnes of sand and collccted Rs 3.9S Cr towarda 6ne.

F\rrther, during the said period, the SEB havc booked I l, 1O4 iltegal oand
cascs iocluding unaurhorizcd sand hoarding, transpor-i of sand without valid
permit, transport of over tonnage etc. involving I1,206 pcrsons, seized lO,lSS
lrchiclc$ along with 5,79,604 tonncs of sand. Out of the said tl,lo4 cases
booked. SEB has handed over 6,458 casea to police Departrnent, 249 cascs to
cithcr Mining or Revenuc Departments for further action and in the remaining
4,397 cases, imposed Ene and collected Rs. 4.S9 Cr rowards fine amount.

The abstract of illegal gand cases booked by SEB & policc is as dctailed
trlow.

lo,155

The district wise Sand cases bookcd by police and SEB since
16-05-2020 to till date is enclosed in Annexurcs I & tt_

Furthcr, it is to submit ttrat, t}le police and SEB are committed to uphold
t}Ie integrity of t}le organizations and initiered suitable disciplinary action
against thc erring offrciale for treir dereliction of duties related to sand. For
ihstance" when the Deputy Dircctor {tnvestigation), Institute of Lokayukta has
inquilcd on the complaint of illegal sand mining at K.Bitragunta villagc of
Jarugumilli manda.l artd reported that .Smt. B.LatIa, SHO SEB Starion,
Singarayakonda & Smr. Sk. Razia Sulthana Begum, Sl of police, Jarugumilli pS
of Prakarsam district who wcre charged primary responsibility of curbing thc
illegal sand arining, have failcd to discha:ge their duties effcctivet)a, necessary

18

byAbstiact of Saud Cases dbooke Poliee & SEB 1from 56. o20 tillto tcda

st.
No Wing

Number
of cases
booked

Number of
Persons

Arrcstcd /
lnvolved ncs

Quantiry of
Sand
seizcd

No of
Vehiclcs
scizrd

Fine
Collected in

Rs

I Poliec 19,656 34, I 05 25,429 3,94,70,726
2 SEB r 1,104 r 1,206

2,69,89S

5,79,604 4,59,44,615

Geheratod f.om soffico by SHEKHAR BABU VEMULURI, SECTION OFF|CER, INCOI_lndustrtes and Commerco on ,t3108/24 OG:45 pM

File No. lNC0'l-MG0DMGE/53/2024-M-lll (Computer No. 2361352 )
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Flle No. lNC01-MGoDMGE/53/202,1-ltl-lll (Computer No. 2361352 )
Receipt No : 8838991/2024lM-ln-lNC0l

Annexure R 1

disciplinary action was initiated againet the said (O2) individuals by awarding
the punishment of ' postponerrrent of incrcment for rwo years without
curnulative effect',

F-urther, Sri M.Sudhakar Reddy. AR PC - 1812 ofDAR, Ongole, Prakasam

District waa dismisscd from scrvicc for illegel tf,ansportation o[ (O.+) 6nneE of
sand without permit in his own tractor and involving as A2 in Cr. Not 2412U22

U/s 379, 42O IPC & Sec, 2l(2) MMDR Act of Naguluppala Padu PS.

Furthermore, on the complaints reccived relating to sand offences,

preliminaqr enquiry have been conducte.d against Sri Sunil Kumar Reddy. SI of
Potice & Sri Viswanatha Rcddy, Inspcctor of Police, Proddutur Rural PS and

S.Bhaskar Rao, SI of Police, Denkada PS, VizianaBaram disrict and rhe

Controlliag Ollicers concerned wcre instructed to take disciplinary action

against tbe said individuale.

This is submitted for favour of kind information.

Encl:Annexuresl&ll.

Youra faithfully,
sd/- M. RavI PraLesb

Commissioner,
Special Enforcemenl Bureau,

A.P., Man8alagiri.

I / ALtcstcd,I /

19

Commissioner (Admn.)r Join&

cenerated frorn coffics by sHEKHAR BABU VEMULURI, SECTION OFFICER, |NCO',l'lndustrles and commercs on l3/0E/2'i 06:45 PM
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ANNEXT'RE-I
I sAxD cAsrs By PoLrcE rRoM 16-os-2o2o To TrLL DATEI

ST

No
Nerrle of the

Dtstrlct
No of &ad

Ca36a
Bookcd

ilo of
PeEorra

Arreatcd/
llrvolv6d

Qty. of Srad
sclzod ln
ToDrc!

llo of
Vetlclsa
Selzcd

Arloult of
Flne

IEposcd/
Collccted

I 4 5 6 7
I Srikakula-E! r,2a9 2,216 r4.992 1 .501 27 ,02,487
2 Vizia,ragaram 1 .149 I,965 17,933 2,OA2 o

3 PVP Manyam 227 477 I .700 308 5,20,175

Allqri Sitararnarqi u 29 203 35 25,700
5 Visakhapatnam 79 163 L,8t7 a3 l,7a,ooo
6 Anakapalli 2,630 I O,2aO 2,51O 25,45,OOO

7 Kakinada t79 316 2,474 234 13,54,s00
I Konasecma 253 46fJ 7,627 339 1o,53. roo
I Ea6t Godavari 471 27 ,896 727 o
lo West Godavari 22|J 627 4,067 287 1,99.700

1t Eluru I,r82 | ,922 5,9?7 | ,327 2,29,OOO

Krishna 199 480 3,295 12,31,100

NTR I,O2r 5,34A 795 48,73,400
l4 Cuntur 491 753 t2, I9a 627 6,6l,loo
l5 Bapatla 803 1,330 14,323 1,006

I6 Palanadu 364 638 7,266 480 o
t7 Prakassrn r,389 2,138 |,727 5,16,O00
l8 SPS Ncllore I ,545 2,aal 20,056 1,948 t,33,94,2a9
t9 Kurnool 1,70 r 3,160 2,Oaa o

Nandyala 230 400 3,626 291 o
2t Ananthapurarn 1,391 2,312 9,399 1.6a6 84 37 ,265
'),) Sri Satya Sai 6?4 I,r96 4,440 ao5 o

YSR Kadapa 929 I,438 t 3,724 I,374 o
24 AItnar!aJaya 803 3,749 562 o

Chittoor 784 l,3lo 7,769 959 30,oo0
26 Tirupathi 1.096 t,475 I I ,473 l ,381 o

TOTA'. 19,6s6 34t 1O5 2,69,a9s 26,429 3,94t7O,726

Flle No. lNC01-MG0DMGE/53/2024-M-lll (Computer No. 2361352 )

Receipt No : 8838991/2024/M-lll-lNC01

Annexure R 1

20

Gene.ated from ooflico by SHEKHAR BABU VEMULURI, SECTION OFFICER, lNC01-lndustriEs and Commerco on 13/08/24 06:45 PM

1,464

1,r34

59,1

15,O5,51O

26,O94
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Flle No. lNc01.MGoDMGE/53/2024-M-lll (Computer No. 2361352 ) 21
Receipt No : 8838991/202iUM-lll-lNC0'l

Ann xure R 1 tilltExuxEIt

SAIID CASS BY $EB TROT 16.05.2010 TO TIII DATE

lrblL ofq$ hldldns

bhlj(t

ItuUotcrrlrGsrr
b Id{ Diil &G!!t

_ Dift

lo ol

Yrhids

lo of

olit

$

[o

f!! otth

Dlstrht

loof

8&i
qr6

lo!{

hot
hlsu
lll[t.i/
bnhd

Qt,ol
$d

&ltd i!
I0EB

lo ot

YtUrh

$hd lo of

0*r
QtI. ol

SUC

Qtt of

tui

lo of

t&L
I

of

b rlll
8!r

lrtd
[$E

lmlof
tbl

l$r{
0il.rtl

I 7 3 (
6 1 ! l0 l1 t3 l4
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,3i *ll,?lP"ili!,iff rffi ffi ,
.o0o.

0frrce ot rhe
Dy. Drrertor o, Mrnes & Geology,

G.l, O-Block, New Collectorate.
fVADAPA, YSR Drstnct.

SHow CAUSE NOTICE

Dated 29-12-2

Sub:' SAND 
.hl-:" stl-o- Poticy, 20.19- Excavation and rransportation ofl.ll_vJ.l LDm of Sand from outside of the approved sand reach of

Vedururu-lt in Penna river which is viotatron'tb Rule 9.Bll){cr(nJ of
APttilC Rutes, 1966 . Show Cause Notice issued . Reg.

Ref:- 'l) Spandana Grievance Complaint filed by Sri.putta yelta Reddy
and 38 other Vitlagers of Vedururu panchayati before the Dtstnct
Coltector, ySR District on O?.11 .2022.

2) Complaint fited sri putta Sudhakar yadav and putta Narasrmha
Reddy before the District Coltector, Kada?a dI,O3-12-ZOZZ,

3) Lr.No.51/Sand /2016, Dt:05-12-2022 of the A5st. Direcror of
Mines &. Geotogy, Yerraguntla.

4) This office Show Cause Notrce No.1081/5andtveduru.ui2021.
date: 13-12-2022.

5) Lr.No, 5115andt2016, Dated : 27 -12-2022 of the Asst. Drrector of
Mines & 6eotogy, Yerraguntla.

6) Note orders dated" 28-12-2022 of the Cotle€tor 6 Drstrict
Magistrate and Chairmen of District LeYet Sand committe€.

Adverting to the subject & references cited and inform that the sand

reach indentified in Vedururu Village of Chapadu nlandal in Penna River of YSR

District has been given lease in the area marked in lhe followrng

Geo.coordinates of the area is as fotlows:

st.
No,

Latitude Longitude

N - rut?10N 78 3926
78 3920

1

2

1 14'38

7..E
ja:_
798l,

4 14 3853.20" N 78 39'24.80'E

Further, after obtaining the statutory clearances such as Approved [trnrng

Plan, Enyironmental Ctearance, CFE a GA M/s.Jaya Prakash Power ve'llures

Ltd are conducting sand quarrying operations in the area-

Through the reference l't cited. Sri'Putta Yella Reddv and lE other

Villagers of Vedurur Panchayatt tiled a complaint before the Distrlct collector,
YSR Dlstrict in Sgandana programme statinS that, the sand reach holder of
Vedurur Vlltage is conducting sand quarryng against the provisions of sand

poticy and transporting itlegatty. The ercavations are upto 10 to ll ueters

d€pth with machlnery and transporting w'th heavy vehlcles. 'estllttrte t'adit
affected the drinking water scheme pipes whtch area supplvrrrq wat.', to

ll Noghatam Z, Yerragudipadu 3) Rajupatem 4l veduruf 5) Sambatu'ri cti.

Villages. The Vittagert are facing much trouble for dflnkiile \'/ate, rr sirr!:'Ic'

season due to damage of these water pipe lrnes

No. 1 081/5and-Vedururu/2021,

L
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Through the reference 2d cited, Sri Putta Sudha|ar Yadav and Putta

Narasimha Reddy atso made a complaint on 03'12'2022 to the District

Coltector, Kadapa and requested to conduct an enquiry on illegal Mining,

evatuate the quantity and impose penatty and also requested to file criminal

cases against the lease holders who are violating rules.

ln this connection it is further informed that, the Asst" Drrector of A'lines

and Geotogy, Yerraguntta has conducted joint inspection along with Revenue
officiats on79.11 .2077 and submitted the report vide reference 3,d cited.

,\s per the Joint inspection report the team of officers are reported that,
at the time of inspection the boundaries of the sand reach altotted to the lease
holder have been verified as per tlle Geo-coordinates furnished in the
Environmental clearance and found that the ailotted sarrd reach area is
completety under ftow of water.

Further, the Joint lnspectlon team reported that the sand is excavated
outside the permitted area towards in 05 pits which are partiatty covered with
water and recorded the Geo coordinates of the prts and calcutated the extent
as noted below :

Pir
Geo-coordinates Area in

Latitude Lon de sg. ,rlete rs
14'38'.13.12"N 78'39',34.31"E

78',39'32. s8"E
14'38'37.61"N 78'39'34.20"8
14'38',37.57'N zati:qso''i 14183
14'38',35.73"N 78'19',35.63"8
14'38'11,19"N 78 i9'38.10"

Area in
Acres

3.55

1.94

l
1

7

E
.I

14'38'30.78"N 8 l9'15.22',E
14'38'25.991r '36.92"E 784778' 39

D 14 38'25.72"N 78 ' 39'35. 25"E
A 14'38',26. rZ"N 78 3i'J8./3"8

14"38',27.17"N 78'J9'37 .44"E

7

B

B

3

4

E

14 " 38',30.81"N 78 39',35.60"E 1 1596 2.865
14'18'32.72"N 78' 39',38.29"E

78' :t9'39.34', .E

t6 " 39',39.41"E
78" 39',38.60"E

3716 0.918
14"38',31.E4"N

D I4'18'27.68"N
A 14 18',32.22"N

B 78 )g'.38.72-E
c

'78'!9',15.92"E

D 78 l9'14.80"E

Point

A

B 14'38',36.03"N
L

D
f

r

c
D

r4'38'26.89"N

14',38'31 ,64"N
14'38',26.98"N

78'19'39.55" E

E

14'1811.07"N

78 ' 19 35.69"E

11067 r.23

-2-

I

5

L-
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ln thi! conne(tion it 11 pertinent to inlorm thrrt, rhr. R,te, 9 B{1}(( )1,, otAPMMC Rules, 1966 say that,

"gnsured the ertrocllon ol Sand sholl be os per lhe approved tttintng
Plon, Enylronmentol Cleoronce ondCFE t CFO',.

Through the reference 4rt'ctted, th$ officc ha: rssued 5how caule nstrr_r.,
by M/s.Jayaprakash Power Venturcs Ltd wlth a directton to show.(ausf,. wh./
action should not be taken for un.authorized ercavation and transportatton of
Sand from outside the approved/specified reach of Vedururu.ll in Penna rrver

by violating Rute 9-B(1)(c)(ii) ol APlIrlv\C Rutes, 1966 withrn 07 days from the
date of receipt of this notice, faiting which, necessary actron witt be initrated
as Rutes.

Further it is rnformed that, the Asst.Director of Mines and Geology,

Yerraguntta has submitted Enquiry Report in this stated that as per the

directions of the Cotle€or &. Cha'irmen, DLSC, Kadapa, YSR District re-lnspected

the Vedururu Sand reach'll, Chapadu Mandat on 24'12'7021 and estimated the

vglume of sand invotved in ittegat excavation of above said 05 pits vlde

reference 5th cited.

As per the Joint inspection report the team of oflicers are reported

that, at the time of inspection as per physical observations o{ the reach no men

and machinery present at the reach and also sand reach ls not in operatlon.

The water in the reach is recedes, and noticed 05 isotated pits are stilt in watef

togged condition the ioint inspection team decided to measure the entrre

excavated area with the hetp of hand hetd GPS white statrng the datum as

WGS-84 and depth perception with the help of Metric tape measurements

marked on the wooden stick depends upon the conditlons and factlrtrel

avaitabte at the time. Accordingly the area of depth of 05 prts of measured tht,

detaits are given betow:

t

I

l
I

Pit

2

l

Point Latitude
14 " l8'll.l2-N

Longitude
78',19'14.lt"E
78', 39 32.58',t
78', 19 34.20 E

78" l9'14.to'E
78 39'15.61"E

78',19'18.10"E
78' 19 35.68"t
78 39'31.62"f
78 19',15. ?2"t
7E't9 36.92-t
7E 19 15. i5 t
78 !9 38.71 1

78 19'.11.14 (
78 l9 -11 rio t
78 \918.ri I

78 19l9 lt I

6eo-coordinates Area in

. Sq. $eters

14181

7847

Area in
Acre!

Volume
lCum,

A
B
c
D.E

F

G

I
B

c
D

A
B
c
D

t

t4'18'16.03"N
14'18'17.61"N
r4- 38'37.5rN
14'38 35.73"N
14'38',31.19"11

14' l8'11.05"N
14 38 30.41"11

14' 3E 10.781,1

1{ 38'25.99-N
t4'1825.7211
r4 18'?6.12'N
l4 18 27.17"t1
14 lE 10.81'
1rt l812.72-N
14 l8 26.89'N

'! I

rq4

l i596
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78 19',19.4r"8
78" 39',38.60"8

78 39',39.55"E
78'39',40.13"t
78'19 42.53"t
78'19'38.72"E
78' 39 35.92"E
78'39'14.80't

f'

0.918

1176.3
1.23

76'39',35.69"8
Total area of the -l---

Further it is informed that, viotating under Ru[e 9-B (C)(ii) of Aptvl/vlCRutes,.1966 being the agenr sha[ be penltized roi iny u*tru.tion of sandbeyond the specified area beyond the specified tfrlcf.ness and for any other
::1.,:"it.by levy'ns penatty of nr.t,oo,ess7.-or;;.il;;.per roN of sand

llt,Il':rt"ffflfl ethe 
speciried timits or in ur."* 

-oiiiick,ess 
stipurated,

The Collector & Chairmen of District Level Sand Committee, Xadapa videreference 6rh cited, has instructed tne conriior ii"O,r,r,., Levet Sand
ilffill,;.fuil..apa 

to initiare penar action against llrs.iayaprakash power

50609 _-t_

ln view of the circur
ventures Ltd., is herebv d,]:t-1*:: 

stated above, lrl/s.Jayaprakash power
taken ror r;;d;;il JrJ.iTl^1d 

to.'now'cause whv action should not be
lrom outsr Je *re ;i*ffi;.Xl Ji"::l'fr i,H:?"il ll 1r,,' c,', "il,,iviolating Rute e-B(1 )(c) (ii) 

" lly: nur"rl r sia'*,;;' ;;'.,irr;ffi ;:T":lof receipt of this notice, faiting whi(h, ;.;;;;,;:J;
accordance with the Rute s-grra'rrii'.:;',:::::l:-'lv actton wil[ be initiated in
rrom time io tii"; ;,*;;,'*,'[?:f ?:.][.i::|il: 

issued by 
"" 

o",",,",i

., 
]ffi1"J;',t'ffi:fr:r"",To 6,-^--'

r.llfs-{lvaRrakash power ventures Ltd., ?a\rr-\'r" 4u, }
1 12551.1 , Ll(R. Towers, Rajiv trtarg, -=:. i , . (
Besides Rajiv park, ApHB iotony,-l:AomA - 516 001 . ' ,) i ,' , '^,,

:ir,Jd*:l',:,f 
to the Director of irtines 6 Geotosy, tbrahimpatnam for favour

["f#:?l[:* toatre District Couector and chariman, DLsc, ysR District for

Copy to the Asst.Director of 
^lines 

&, Geotogy, yerraguntla for information.

\
'*f#Er,e

4

A
B

l_
3716

13067

2601.7

l

I
5

srisr.r
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Norice No:2894/0SR'/2022

GOVERNMENT OF ANDHRA PRADESH

pipnn-iweNr oF MINEs AND cEoLoGY

DEMAND NOTICE

Office of the

District Mines & GeologY Ofricer

AnanthaPursmu

Dated:09.06.2023

Subi

Ref:-

-oOo-

The attcntion of lWs. Jai Prakash Po$,er ventues Lld., is dmwn to subject and rcferences
cited. Through the reference ln cited the Chairman & District Collector, DLSC, Ananthapuramu
vide proceeding No. 1683/OSR 020, DT:10,02.2023 has accorded pcrmission in favour you for
extraction and Eanspoftlion of Sand for a quantity of ,17345 Cbm over an extent of 4.734
Hecures in Sy.No,l of Peddapappur (v&M), Anonthapuramu District basing on the
recomrnendations of the Districl kvet Sand Committee.

SAND-RepresentarionfiledbySriJ.C.PmbhaLarRed<ly(Ex.MLA&Municipal
Chairman) of Tadipatri uguin'r tl'*'iif'#f 

' 
q'-tying of iand in opcn sand reach

locared in Sy'No'0I of Peddap"pp* iv?itll] *anth'apuramu -oittricr 
operated by

M/s- lvUs Jai Prakash powe' veititei ljmired -'Joint Inspection & survey

ffidA # \ffiiozt azt-oi'lii ''i* iin" a'pu't'*r: --R:p'" submined

bv rhe ADM&G, Tadipatri - c";;;'il;;; noti;d - writ Petition filed vide

*-r.H'ri?Ioil ueiorc nonttt*Iigh c"* of A-P ' and 
.orders 

issued on

brr".ia"-zozi rit:-.it if *,ioo * tt'" lit"t"nt"tion - Show cause notice issued -
i'"pfffilii:r;i";idered - Demand Notice - Issucd - Res'

l. Procs. No: 1683/OSR/2020' dt: 10-02-2023 of the Chairman DLSC

AnanthaPuramu
2- Reoresenution daled: 13 02 2023 of Sri J'C'Probhakar Reddy (Ex-MLA &

Municipal Chairman) of Tadioatri'

3. oral instructions of*" roini l-oitt"tor & Vice Chairman ofthe District Level

Sand Committee' AnanihaPuramu'

4. This office Lr.No' f 3OZlsand/2019' Dt: 16'02'2023 addressed ro all the

membes of DLSC AnanthaPurarnu.

s. jo-inr-iritfro,ion rcpon ato"S with Panchanama of the Joint Inspection team

Dt: t7.02.2023.
6. Thi; ofli"; Lr.No.l307/Sand/2019' Dt: 25'02 2023 addrcssed to 8ll the

mernbers of DLSC AnanthaPummu'

7. fiiis omce letter No: l3dTisand/2019, dt:27-02-2023 addressed to the

DePuly Director of Mines & Geology, Ananthapuranru'

a. ioiliiln"p."ri.n report along with Panchanama and demarcated sketch of the

Joint Inspcction team Dl. 27 .02'7023 '

s. i;., Ni, 1307/Sand/20'19, dt:28-02-?023 of lhe Asst' Direcror of Mines &

GeologY, AnanrhaPuramu.

fO. ftis i'in"" Letrei No: 2894/OSRa022, dr: I zt-03-2023 addressed to the

Director of Mines atrd Geology, lbrahinrpatnam'

ll.WP No: 5613 of 2023 nEa uv S; J' C' Prabhakar Reddy' Municipal

Chsiman, Tadipalri before the Hon'ble High Court of AP' Amaravalhi'

12. trtter No: l30i/Sand/2019, dt:29'04'2o23 of the Asst' Director of Mines &
Geolory, Tadipatri along with orders of the Hon'ble High Court of AP in WP

No: 5613/2023, dt 03-04-2023-

13. Memo No.2795lSand-P3/2021 dated: 3l -03-2023 ofthe Direaor of Mincs &
Geology, Ibrahimpalnam received thtrough WhltsApp on 19'05'2023 '

14. This oli'rce Show Causs Notice No. 2894/OSR/2022, Dt: 19-05'2023 issued

to M/s Jai Prskesh Power Venturcs Limited.
15. Leuer d8ted:'rb-05-2023 from M/s Jai Prakash Power venturcs Limited

received in this ofiice on 02-06-2023.

1
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Thrcugh th€ referencc 2nd circd. Sri J. C. pmbhakar RerJdl. lllunicipal Chafuman ;d Ex_MLA' Tadipald on l3.o2.2o21has subnuned a $*..ffi"";ili. ossr., Dirccror of Mines and

ffim.mm
r
,uo, 

"ffi,L*5ffffi;fl.cjted, 
rhe Joinr couecaor & Vice Chairman of rhe Disrricr Lcvet

*ffif"e*:Iffiffi ffi tr'J1reHi*:trfxn{tu:fr *,,H
dffi,H*,mm*g*r+t :+$i::tu;:,m ml,t$i:
t po.t 

"ij" r.r"Li"e;dft; i: 
subJect arca on 17-02'2023 a zt-oi-zozl-*,t ;;t-i;:;

I-ra.. *..tn.o-ti!;j,"ffififi::le joint hspecdon repon ws. Jai P.kd-r"*;;'i.;,;,;
a) Excavated &e sand h

rmH[*I;iHrr#",#ft #i?*["#,ff :Tffi :ffi.H:;ritr
' iXffi1;11r1?j'.i*:'thar i bcvond n" i"''itt"a throush encroachmen,o a

Finally, rccommended ro ir
persubrule r;toJiriii"'fi'#;f[S[3"ff,!r:,ffi1rYtrs' raiPrakesh Power venturcs Lrd., as

ffi"-p;ftffiffi ffi$::r.;:r:ffi*fr fI##fiH#

F:#"ffi#ffiix'*;fi f,l,rr#l,Ffo:3r*,,##,:ffi
"the.matter need not be exln jned.futher, more- parricularly us ,he L.omploint of thepetitioner was altende.l to qnd oclion is rukcn by th"'rei)on tenrs. AuIris stuye thelearned counser for the Detitioner drurrs ,n" 

",,rriitt ri,iit[iurt to Rure 9-B1r )gg(iii)(c)and submits that offer ieceiot olenquiry repo", ni cirrpiiiri nedresvl conmittee shalrrake,.the decision:tn n" r"p! wiiiit;i;;.' ir";;;:r,,. thut dcspite above sailt ruteposttio4 no speaking orders have been ir*"i*nnuiii iii"iiipuwra.
lis 10urt' in the light of rhe.brief nore stbnirte, by thc reartrcd Assisrant GovernntentPleuder, *pects rhar rhi awhorities 

"or""rlrri-iiti' uri'itr,yil1, un,l ars appropria,eorders, in accordance with tuw.a,rd all *e appticaUi iir' to'soleguard the inlerest o/ theState, as apediiousll,as possibte, f ,n *ii ,, ,iirrlr'irr.
llith the ahove obsenation, thc wri, perition is disposed of rhcre sha, be rut,rders rc tocosts. As o sequel, niscelloneous applicarions, ifiny, peiding shull stand closed.,,
Subsequently, this oflice vide reference 126 cited, once agaio requested the Dircctor ofMines & ceology' 

-Ibrahimpaharn to initiate necessary acrion og-oi".r w.. Jai pmriash powcr

]TtyT !d., as lh-e agency ht ln-qtltCjl in excsration of sand beyond the permiued quantity
and depth in exccss for a tune of 23672.5 cbm and for excavation of sand for a tuoe of 2li2 t 0.7i
Cbm beyond the permitted geo-coodinstes by rvay of encroachment in torsl of 5lgE3.Z3 Cbm
and the said ogency is liablc for action to be initiated under sub nrle I 6(i) of Rule 9-B of ApMMC
RuleX 1966 and other cont aveations / violations noticert in the matter in accordance wirh
APMMC Rules, 1966. 

2
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L The f)irector of Mines & Geotogy, tbrahimpalnam vide reference 13
t cited issued
Ltd., as per theinstructions to take nec€ssary aclion against the M/s. Jai Prakash Power Venlttres

ln view of the above lv{/s. Jai Pmkash Power Ventwes Ltd., is here by directed lo pay the

above amounts to the following Hesds within (15) days t'rom the date of receipt of this noticc
failing which necessary action will be initiated as per rules in ftirce.

Head of Accormt for Remittancc of Penaltv of Rs. 1.89.12.4?2.5 /- is as follows:

Major I{ead :: 0853 - Non-Ferrous Mining and Metalluryical lndustries
Minor Head :: 102 - Mineral Concession Fee Rent and Royalties
Sub Head :: 8l - Oth€r Receipts

Rule 9-B l6(f) of APMMC Rules, 1966 and submit comPliance rcport in the matter.

Accordingly, this office vide rclbrence l4tn cited issued Notice tn shorv cause within (15)

days frorn the &tc of receipt ofthis notice, as to why action should not tr initiated against you as

p"i 
"rt. 

S-g (tO (a) & (i) of APMMC Rules, 1966 for extraction of 28210'?3 Cbm Sand outside

the reach by violating the rulc 9-B ( I Xd'lX l3)(a)(2) & (4) and for excavation of sand beyoad

pcrmittcd depth of 0l mercr by violating the rute 9-B (l)(d-lXl3XaX3) of APMMC Ruler 1966

respectivcly, failing which necessary action will be initiated as per rules in force'

Subsequentln vide reference l5s cired M/s. Jai Prakash Power Veatures Lld.' submined

reply to this office slating that 'ihe allegation that the comPany had illegally quanied outside

lease area is false and untrue, the comPa:ry had nor quarried anjithing outside lease arta".

On verification of your reply it is noticed that. you have not produced any statutory

evidence that 'you have not extracted sand by going beyond (outside reach) the boundarics of
sand rcach and not excavated sand bcyond Permitt€d dePth of 0l meler". Hence' the reply given

by you is not considered and liable to take action under rule 9-B (16) (d) & (i) ofAPMMC Rules.

1966 and you have to pay the following amounts;

Disrrict Mines & Geology Offrcer,
Ananthapuramu

To:

M/s Jai Prakash Power ventutes Ltd., D.No.54-16-l/2, Flar No,29, talitha Vilas, 2d Floor,
Velerinary Colony, Vijayawada - 520 008.
lvtrls Jai Prakash Porrer Venturcg Ltd., BNR Complex, 5s Floor, Court Road. Ananthapuramu.
copy submiucd to the Director of Mines & Geology, tbrahimpatnam for favour of iniormation.
copy submined ro. rhe cofccror & District Magisia're ana ct uirnran, bmc, Ananthapuramu for
favour of information-
copy submittcd !o the ,oint collector and Vice-chairman, DLSC, Ananthapuramu for favour of
information.
copy submined to rhe G.P for Mines wirh a rcquest to apprise the acrion taken by this oflice lothe Hon'ble High Coun of A.p.
Copy to the Assl. Dircctor of Mines & Geology, Tadipatri for information.

3

Toul excavated
sand by encroaching

outside the sand

reach area in Cbm

'l'oral

Quantity in
Cbm

Total Quantity in
MT

28210.73 ?3672.5 51883.23 38912422.5

Tolal excavaled
sand by going

bcyond the
permitted depth of
0l meter in Cbm

Penalty for
77824.845 @

500/MT

77824.845
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,a
covtt(NN ;N'r 0t. ANDt.utA t,t(ADtisl I

DliPARlMl:NT 0r tr Nls AND Glrt.)t.0(iy

UrE R4 Olf icc ol'rhe
Dir'tlcl lvlirtcr & CcobSy Ofnce.

Arllnlhitprranlu

llrti!::No:lrie{/t)51v-l&-: !}JttljgZJ1,(-r_p2:,

Sub;. Sr\Nl) - Ilr.prr.st,rrlotr.n lil(rl l)\. )-ri l.('l,rrrl,lrirlirr ltcr y ,r-lvll_A & Municilr;rl
('h;rrrlitt) ol llrtlrp,rlr ,t!,llll\t tltr rli,,.girl rlu.rrr,rrrrg ol--sirrrd rtr (,pcr) san(l ,c;cll
lnr'NlrJ au Sl Nrr.(ll rrl'l)r..ilillprrllrrry (\/&Nl). Arriuttlrirpulirru lJiitr!l opcr:rtr:rl by
l\lrr l:tr I'laL.rrlr I'orrr.t Vcnl rc.. L iI((t Jt)iirl ltrrpecli('rr & :'urvcy crrnduclcd on
l7-rr:-l(ll-i & l7-0:.1(Il.l r\rrlr lirrc dclnrtnrcnt:j _ l{cport subnritrcil by rhc
.\l)\,ltU.'l;rJipltli C{r1xin \iolxtiols rr,rtir:ed, Wrir l,clirion ll lu.l vidc No.5/rll
ol'l{}l,l lrcl'orc llon,hl,, lliglr l.r,un {)l-A1,., irnd ordci.s issucrl orr 0l_0.1-2(r2l I'or
lil}tillg l]!lio0 (]ll lllr r('l)r'cJcnl.rlr('n - Slrorv c uJ,c n(rticc issucd - Rc.ply suhmittqd -
trol considcrr.tl - [)cnrarrd N{)ticcl!'silcd -l]ilcd W.l,,No.l56l7 of 20?_1 - lntcrim
rlricrs ol tlrc lloub lc lligh rourr ot'4.1, irr W.l,.Nu.l5(rl7 ol Z0l"t dt: 0.1.07 20?j-

. Itulritnl oi ll.l'i dcnrurdcL ;ll)olxrt - licquustcij - Rcg.

Rcl:- l. lr(rcr. No: l6SS/OSR/1010, dl: l0-02-202J of rh{r Chairmrr DI.SC.
Alt,llhnpunlnlu. .].

l. Rclrcsentltilln dared: 1j.03.2011 ol'Sri J.C.prabhakar Rcdd1,(Ex-fuil.A, &
1\turricipul Chrirnrln) ol' l'lrliprrri.

.i. oml in-srrucrions of rhcJoinr corcclor& vice Crrrimran uf thc Districr Lcvcl .

Sand Cotnmiltr,c, Alalthilpuratnu.
{. fhis otlicc Lr,No.I l0?/SalcU20l9, Dt: 16.01.2021 addrcssed to all the

menrbcrs of DLSCArtanthirpur.unu.
5 Joi,t inspccrion report arorig s'ilrr I'anchananrr of rhe Joiit Inspectiix team.' ''

Dt: L'I.1t2.2023.
6. Tlris oftrce Lr.No. t l07rSa.di20l9, Dl: 25.02.2011 addrcsscd ro .al[ he

nrcnrbcrs of Dl_SCAn:lnllupurltru.
7. liris olllcc lcllcr No: li,Tisanrl/2019, dr: 17_02-2021 addrcssgd ro rhe

Depurl, Dircctor of Nlincs & Geology, r\ninlhilpurixnu.
6. Joint inspeciion rcport arong rvirh l,anchanarna and rjcmarcarcrJ skcrch of ths...

Joinr lnspcction rcarl Dl:27.02.:021. - '-'-1' -- "'''.:,
g. Lcrrcr No: r 3[r7lSan<r20 r9, tit: 2ti-0]-20ri o' rhe Assr. Dirc,ctor or Mincs &' Gel'logr.' AnantlraPuranru' '. .. -
r0. riis ,fricc Lcue-r Nq; :s94/esrv2022, dri l4-01-202i addrcsscd to oreDirccror of Mincs and Gcology, Ibrahirnpa{ntun.
Ii. \\,i, No: 56, ol.202i titcd by Sri J. C, prab'a*ar Reddy, Municioal ..
. - chairman, -fadiparri 

hcro'.' rhc ,on'brr. ,igh coun ,r.ir,, a*oiir"i'il. '-'"''rl. I-cuer No: ri07/sanLl2i,r9. dr:19-01-302i,,r 0," arri. bir.r.ti'"iiiil* cCeol-ug1., 
.fadiparri 

along wirlr oriiers olrhe llon,blc lligh Courr oiAp;;ffi
No: 5613i20?3, rlt: 03"04-2023.

r 3 Me mo N. 2795iSantr-pi202 r darcd: l I-0-1-1021 of rrrc Director or Mines &Cr.olog1,. Ibrahimp_arnanr rcccir.cd llrrough \l.lrrsApp on I 9-05-202j.
I4. rrris orrrcc shorv (iu:c Noricc n'o. : sq+los rvz,2i, Dr: t 9.0s--iii! issuedtu [l,rs Jai lrraj<a_sh lrotrer Vcnlures Limi(cd.
15. r.crrrf drrcd:3 0 -05 -l0rl r'rom I,,,s Jai pnkash porvcr venrurcs Limitedrecsi!cd in rhis oliice on 02-06.2021.
16. I jrjs ulticc l)rrnud, Norjcc No:l89.lr(JSlUZ022, rlr:09_06-2023issucd ru tvVsJai Pmlrrsh po\r,cr VL,nrurci Litnitcd.
17. Wrir l,eririon No.t5ol?_ rllcd betbrc rhr:.lJou,ble Uigh ClUn of Andhra,.l,radcshM/s Jd prak.rsh lrowcr Venrures Lirnitcil, .

I 8. In Nri. I ut t[r]l in 
.W.1, No l50l 7 of :tr:f , Oor..t, tl.l.07_2021 ot $eI l,,n'blc I Irglt C.uurl ol.At)dhrt pr.rdcsh.

. 'fhe rrrr,rior or'hl,/s. .rai I'ruriasrr ,,,,'..111,',,rr., Lr,r., i, rJrnrun ro subiccr un,l refcrencescitcd lhc t'rr'btc ltigh Coun ol.An,ihra prr,lcrf*ilc;;fd; li;i;,;;;"i; i,;.;ffi;il;\\.1).r*o.1.5617o[]021 issucd lbllowing rrrrJcr: 
'--'-.':"' "'-'" ,. . ....:;.,.r
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30
AggriclcJ b1'thc r.lcnutntl nolr!( \'r\lr N() .lN',.1 t )Sll'l(l:'l {llrlrd 09.1}r;.,llrJl i\1ua(l l}}

t(\poldcrlt N0."'1, [h!. obo\'('wtit I'r'tiltorr ir lilrrl

AnneXUfe,.ft{t' 11,,,1,.t l'rls.rrl. l.'.rrrrtrl r,,irr,rl l(1t tlru p,,trli,rtrct rrr,l 5r'r K }J,r\!:.n, l(irrrtr:d- ' 
i;.ri irl:rr..rrt i'fi'a,lcr lirr l\ll|rcr li ticrdrr!:r rrirlt,rtrtr$ lirt te'|ttliiic ttt l;. ?

Irilnla\l c(runlr'l Iirr tlrt',rctiliorrrrr \\,,lrl(l ilrlll)il lllrt te;|,,nilelrl N,)..1 ll.r\ ttr! iurr,diltir;rr
t!' lc\-\'lt,llll\ rr \'rc\r ()l llte (!rrhr pusrcJ ['r lllts cau,l i11 \\' l] Nrr.li-]9(l ol 2{llll .rrrrl hltr:lr.

I e.rtre,.l (ioverrrrrcrrt I'lc;r,lsr, on th( (rlhrlr hltrLI, rrqrul(l suhnrrl (lrul thc lcurnrrl liRgll
iu(!!t ol tln! (ourt (ersiJL'md rrrlc ltr rrl r\nrllrrlr I'r;rLlcslr llints ul,.l Mirrcrirl il)cvr.lopntcnl and
lir:r:ulrrti,,rtt l .'\it. l!/5?. l.trrtted (iovcrttrtcu lllrrrrk't lls,r rvlulrl :;rrl.llril tlurt liull t hm not fallcd
li'r cirnsirl,irirlion betlrrc tlie ltarncJ sirrgl,.'jrrclgc uld tlr,: jrrdgnrcrrt p:rsrctl lry thc lctrncd Siaglc
-lrrJlc h.$ rto upplicatiotr to t!]c l:rcts (rtr lr.ln(|.

sh(!\!-eirusf ur)ticc N{r,:s().ll()51t,,:0:1, (l{ttcd 19.05.1(}ll. rvrs is:-urd lo l,t{ rctiti0ncr
'tllcging dr.rt lhc pclilror)cr hls irr,lulgcd il c,\rl\irtro,] ul siurd trc)ond lh( pcllliltcd qulllit.v tad
d('fti in !':(ccss lor il tture oI l-i6?1.,i cubic nrctcr anLl lbr cxclr:tion ul'santl I'rrr 6 ru11!, ol
l8li0.7i uubic lttctcl t^s)onJ pertnilttrl gco-roorrlinulcs bv rrly oI cnurr,r.rchrIrctlt i1 rolul urrir oI
5 I U$-i.l.] cubic ucrcr. Pctirioucr ir,sut'd rcply dllc,J 10.05-:011, which reads as fcrllorrs:

" l'ht' rc li'r'r'rcc cilcd sh.rw-c!uss noricc wrs scnr t{l the compally, allcgilg illcg;rl
r1u:[r; ing trf sand outsidr' least arcu gnntcJ r irle I 'r rclircncc of thc noticc, 

-l 
he ullcgation

thrl thc cunp$) h.rd illcgllt'qu.rnictl oulsiclc lc'usc uea is lalsc ixld untluu. 11rc cornpanr
llcd not quarried anlthing rrulside tcase atca."

Consid,"ring d1c rcply, rcsponLJr:nt No. i issusd dcnrar:d ooticc datcd 09-06.1u13, rlirccting
th!, !*-titi(,ner ro pir) p.'nalt) of Ils. -1,$9, I l,1ll.S0/-.

. siuce sri P.Durga Prasrd. rcanred counscl rrr thc peritioncr raiscd a ground regartring rc
jurisdiction ol rcspoudcnt No.l tu inlposc thc pcnalr\., it rcquircs cs;rrninarjonl

Lelrncd Ct-rr Cmnrcnt plcrd\:r sreLs linle to lile counler.

ln Yic\f ol llrr lircts ol'thc gi$e, lhcrc shull bc stly o.f furthcr prucccdings puniuiutt tq lhc
dtuiand notice dxred {)9.06-:011. ytlirl, ,,' tt,, ,u,t,tirir,, ,f r";tii,ir,i-qr;i,;i";ii'riiii
uuounl ntentiotrt in thc drnoni notiL,a. '[hc parnrcnt r"a,,tc [r1,-t,r, p"rifio*, islifiifi
uulrJtnc uf tll( rr,rit pctition.

Lisr the. rnrur:r on 0l-0tl-201i."

ln r ierv rrl' thc ,'tlovc ordcrs 0r' rhc I lon'blc l.righ coun ,"rr Andhrl pndqsh l\rs. Jai
PraL:sh lrorrer \fcnlLrrcs l-rtl., is hcre by. direcre,.l tu pay in um ol,r,t of Rs.97. jg.!t_tj etH't, tiiijr
,L::11,,,r r,,| i 

",r,J 
i,

tlrd 
,

\l r.1or Hcad ;: 08 5-l . .r-on-lrrrrous lvl imo g iurd \Ict]l l urgical ladusrries
ir,tinrrrllc,rd:; 102 - Mincral Conccssion l:cr t{enr lnd Roy;rltics
Sub Ilc:rrl :: 8l - Otlrur Rcccips

St!- y.Nagaiah
. Distri* lllincs & Geology Oll.il:clql.Af), A'l-f F-S'l l:It., r\rlnrhapuramu

t.,.r l.:..,1
Assistarrt Ccokrgiit

Districr Nlines & Ocology Ol'liccr,
.{.!anthapurirrnu

-l tt:

l\1/s Jai I'ritl;:uh I'o\\'cr !ertrrcs l,ld., D.No.5.l-16.]/?, trlar No.ll), l"ulirlrrt VilrN, ld l,lu0l.
Yctcrin;r11' Colon.r', Vi.jal artarJa * 510 0tJ8.

M/s J:ri l)rlkarh l'us'sr \Icnrurrs l.td., UNR conrplcx,5"'I luor, coun lloud, ADrlllllllrrll!1y.
CoJ).v subrnitted lo tltq Ditector ol Ilinrs & Ceolcrgy, llurlrirrrpatrrurn lbr lirvour oL irrf,;mxrtirrn, .

Cs;l.r, subnritte,J to llrc Crrllcclor l(lli)tric( iUlgis(riil( iin(l Chnimritrr, DLSC, An.rnth,rlrurrunu l.or
l ;vour o f in lbrn::r t i r,'n

(.'opy subllitt'ld t(t lhr Joi,lt Collcctor rnrl Yir;c-('hirirniur. l)LS(', A nrrrrth;rpur,urr rr l'ur [rruur of
in fo rnr;r t ion '
Copl. (o tJtc CirVcrntlt(nl l'lc;u.lcr. l\'littcri & (icokrgr. lliglr (irurt ul Altdluu lt*lcsh lbr l'typur lf
ittlirrnrrl ion

,-iopy ,u lfic /1sst Dirccli)r (rl iV[irrsr & Cttrlogl, I irdi|3tri li)r ii]l'orlllitlion,

I
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Annexure R5

,,ltl,ll,i l:illil i.,,,,' t,,l),J, ll),,;,:, )ii,;lll,

\,,rr, r \,,,.t,, jr)\l(

r, ir' iil r|t!.
I tr,tr!r lljrr.. ,,V r ici,t,,l,_r atil,l'rr

1l.LIIL.IIIII|.IIrrrI

Srrh

lie I .

\'\ \ lr 
l)"llrl 'll) lr'':l':-l

1,,,1,',',,,,,, ::i'il;;::lii:",1.,,i;:'1,,1''.,'", " ,1,,'r.,, ', ,{,,,',r {, \ \r \ ,\ \,,,r r.,.r,
,:. t,, r ..r li,t.t.lr.,t,rrrr ,\.,.,,, '1,.,,,,,,|,,.|'|\,|,i:,,r 1.r,,, ,r,,,tu, nlr,t,1r,,, t,,{.rr,,t,,r

1:':':' '.,,,,,,..,,,1,;;.:;" 
';::,iii .): 1"" 1"""'r)'.,"'| ',\r.",,t', \, r,.",1,,!.'.,'

.'r,.1 \\,rh 1,,," , r. 
1 

, , , , , , , , , 
. 

, , , . 
' ',u,,,],t".,,.',,.\ r'r'rrt i,,r,r,rr !\,t ,,r, r,r rr,.-..:,i i , ;.i, j

l';r';,,];:;.1;;:ll,:;:,:iT,,,iijil,;:ll'-::l':;:,'i';':i,,1'llljl',,i,:Ii:il:,i?,,,i::l'l;

i 
,;:;,;1i;;;" 

", 1iil :;li,ll.;"'' ,illl 
,_l;:l;il:;, ,,,i 

;J;;ii"ill:ll:.,11..,,:;, " l*;
r,.h,,,(,,r ,,r , ,;'.;, i,.,,,lii':;l':i,lii;''''''trrL 

rr'", I'rL rrurr ( r'rrrr ,,r Arr,r,rr,r lr,,rcrtr r,,r
rrrr'|.'rr l(rrrrr(i(. rk,rr(r r\\rrr(r trll "' tt'" l)trrr;rort \"(rr"c N.trrr' lrrttcrl rhd trud

] l]""' *.' r(,si ()\R lojll, {rr 
-r".r,r.:r,l 

1,,, rr,r.( rr,,,r,,:rIl r)r \( ,\,r.,rrh:rp,,r;u,llr- Irr..i,,1.g1,1.,,,,u, ,r.,r(rr li,rrrr,_,r ,i, ,.,,, j;;,;;;;;;,.:i::; ,,1..'i,,, 
,,\.rt.A &, \lnuri,tr,rl ( lLr,flr.rr,,,t. lr(,,t!.rrr., (),nlrr\trx.tt,,rr\{r,tltrJ,,rlt(,,1h,(t,,t,li 

\.rcc (.lr,lrrrr,rrr ,rl tlrr. l)r.trr,.r Icvcl Salr.l. (i,rrrrarrc.'. .\r,.*rrrl.lrrrrr.l,ra. \ ,'r,,,,r'rr,,r ,rr, r,

' ,fl'i,-:'l;:,,1,ir)",1iir-\'rrrrl -'0le'l)r lr'0:':(l:iitrlrtrrr:su.,r.irrrhcncmbcrsof
: .lrrrIrl rI\l\(ttolr rclt|'t ;th,tlr! rrrth |L,,.,t,"_-.-^ ...,

t 7,o::;,01i . rrilh lrarrrh:rnarna of tLc Joint lnspcc(on tr:am li}t!-

" ,',i ,.,''fi:,1,:);,.1 ;ll,' ":('r'r.r)r 
tir:lri:,ii,,r(r,e',!(r r.a,rlrc,rerrrbcrrui.

- 11,,.,,11,.- l,rr'.r \,, r i r, : \ ,, , r r /, , . ,

.. , ..,, ",.i,l::".(".',: :::.'i:';i ;111,i.,:1:,,,;- 
,,, ,,,,. ,rr.r,rrc:.rc,r ,o,r,c Dup{,}

,',,1;l;'; 
'''" '",',1,','l,;1 

-i;,.r' ',, 
l'.r,r.rr,r,r.rm;r ii,r(i (i!,,,nr.irrcd \tcrch o,.rhc Joiflr

'/ lrrrtr \,, rtrt- 1.,,,,, ^,,,,r-
(,.,,i,,rr. \rr.rrrrh.rr,,,ir,,;l 

'' 
"t 

lt'r)l-:1)11 .l'thc ;\::l- l)ire(lor ot- \lircsi&
lrr llrr.,,trl.. lelcr \., :\,r.i r)\,r ,{,rl
. , ),ll,..,rrr.r (rer,r,,-r,r. ,,,r,,,,,,,,,,]rt,ll,,tl"t 

iir I l-(1i':0:-1 ;trir.lrcssed r.r rrrc L)irecror r:Irr \\1,\,, jr,ti,,r --rJ_.i tit-i r,,,.,,, r. r,..,,., ,. ..
, . ,r.,J,r,.,r,, 

,,.,,,,..,, 
"'ij.',,ri',.,,1;: ,'Jl j,,,,, 

,i,;] ,i;l:ll,l:)lil, \r,r,j!iFi,r crr.irrnan,
L l ctilr \(, I i0- \ l| (l -r)lr).

rr(,,J!,:\, r;r(rrr,.rlfl,,t,.,,a,.,,,,'ll ;'''"1.:(r:i ,,r rrrr ,\rrr r)irccr,,r ,rf \rirres .\.t,:i ^{r-.. ,ir rri"rrl-_.,r]l "rJtrl ('J lh( lll',r't}l!-lli.h ('(rurl ,)[Al) l" fUfi fu.,:l: \l\,',,. \.,: ,,: \.r,r,t I,r :{.:J ,r,, ..r rr .,, r,.r,{rr' i,'rr.llrr,rlrrrrjr.rrr.,., r!\(r\ 
(l'rl'(l il.rrt'll'l:'i !'l llrc l)ircct.,, r'l \lirrcr ,li

r I t r"" ri;'"'i'::"''';'.. i:;:'l'i' |"1;1sj' 
tt t"t' trn 

"r! r(LU5':rrr i'
.. r,' i'rrt.,.rr,', 

".,i."; ,,,,.:il;,),, 'n"'t)slt -'rrl:. l)r: tq.0i-tuli iJsr,c,l ro \l/\l. I (l!!r ,l.rr!., ,lr iri.:r): i lr,rIr r

rlrr'.'r,i!(,,r r,-r-rio,rr/rr 
il r 'l'ri I't'rl'r'ir l'o\cr \'1111ur", l.irnitcd reucircd irrl', ,1r,. ,, i,r. Ir.rr,.rrr.t \,,rri,,. \,, .x,r: r r,.rr

- 
r,r.rt r,,r r\,\\1, \.(,irr,,r(. , ,,,,,,.,, 

t^'" i )\l( l{rrl. ,Jt:(rr,r.g1,-;g--i ir.rrcJ ttr rrls J,ri| \\rrt l,!.trt, ,rr \,, tri,l , tiluJ 1,,:

,. 
L, t)r.rl.r.lr , ,,,.,,.,,,,,,'..i',,ll"re,llrc lltrrt lrlc llitlr L'ourt ol ..lrrrlhra []rarlssh llls

',',1)'] 
,' il Ji ;':]l )l.i; 

\!'r)hr:\'ir{'|ri'J*(,r r -{,7-:urjor rhcrr.,n.rrrcrrrrrr
i!. llrr. , Jljic rr,,lrer: \.,15;171 1,.

r,r.r!..r,rr i,,rrr,.r i:.;,,, ;;,1,,;;,;"1,, 
t0I. thrcd:rl7-0r-.Jr)t,i x41,",r"4 ,o i\us .Jai

-{r(Jr}-

_ lJ'u irliLrrr ,D r,t \l . J,,r I,r.,t , r, 1,.... _. (,i,11; ,,ii'ii:i,":;;li,i,l;;:lir:;:,I,.,1'll::1,),::lJll::ljl:i:.i,::lllt,l,i,li"l,,.!1,,i.1,::;1i:i,tii
\\, It- i !r(1,,r(:rrljll\\r,,1
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Annexure R5
\r:':rrrrr,l l:r !ir. r,rr!r.rrr'l rr rr' 1!'i \rr 'lr'l {r't]{ 'r'" 'l'l!il lr')lrll lr!:i r\t"r{l hr

r '.p,'rr,L,rt \1 ) i. lll. .11n,\ ( \\ , rt l\ 1,1,,,r ! . l,l..l

lli't'l \rr l' l)rrrgr l\'r''"1 l"trtil ' 'r'r-i I'l rrr' lr(r11r"rr'lr 'r'rrl \r' l"'"ricrr l"rrl.l

irr ir:rllnrrrrt I'1,..r,1.r l.,r \lrrtr.,! (,f,,h.fr ,ll'l\ rIrrL'r'r rr'_lr 'rrl':ttt'

t.rr'|'"! '''r't'lr'!r lir' l\rrrr'r\r s"rrl'l ''1'IIIiI 
tI|'I ' 'I-'1'I'jI!"'|''r"'i'1"'lr'l!Itr'li\\

i,\ '.rlr\ '!r \1ts.'rl1ta.n'1.! t"' "'t t" 
"" '""lr"\\ lt\' {i''t "l 'rl\ t!'l l 'r"ll

lrrrr'fl("'\('rli1!rrrl'l'r'1''"r'rir!"tr'rlr'm'ls"'rl'l''!lntlirllrr 
l'rl!'rrr('1':1'fii:rIl'!1'lrlrr'

,,'.,,1 ' , ' r ' , . 1 ' r \ , r " , 

' 
. ''"'' f"'t"''' lr!l"lr \lr:r{ ' r"l \lr" r rl illi\Ll l'rr' rr rrr'M' "l'rrr' rrr '\'l ''' 

'
Ir.jrL:\'!l {r'!\iirtrrr('l f'f"ft"'r'" """1'r 'rrirrrrri I r'rl lirrl( 'r lr'r' rr"r l rlrL'! l 'I I ''IL!'||r '!LII i'({'n! jr''

l.,rr'.!l ''ri'1.,,,,h..,".f rr''l'r"ii:t""'rl It r\''ttl I't llt! l"trr(''! \r'r'lli lrrrlr'' 
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GOVERNMENT OF ANDHRA PRADESH
DEPARTAiENT OF MINES AND GEOLOGY \

of thar

Y,1,ol>
?^i-l/,n 'fv

t"/ P*r'$#

Annexure R6 Office
Asst. Director.qf Mines & Geotogy,

Ananthapuramu

DETTIAND NOTICE

Notice No. 3468/New Sand Policy 12027 Date:30-09,2022

5ub Sand - Allo(ation of Sand Reach to M/s J,P.Power Ventures Ltd., in 5y No.51'1,
Vankaraiu Katwa Yillage, Pamidi Mandat, anantapuramu District - writ Petition
No.6543 of 2021 filed by E.Eeshwaramma & Others of Vankarajukaluva vitlage,
Pamidi A[andal, Ananthapuramu District - lnterim Direction of the Hon'bte High
Court of Andhra Pradesh - Joint lnspection conducted Certa'in viotations
noticed - Show Cause Notice lssued - Repty Not Submitted - Demand Notice
lssued - Regarding.

O/tr^lr('
1. Procs.No. 34571O5R17021, dated: 21 .01.2022 0f the District Cottector &

Magistrate, Ananthapuramu.
2. W.P.No.6543 of 2022 fited by the smt. B.Eeshy/aramma & others of

Vankarajukalwa Vittage, Pamidi Mandal, Ananthapuramu Diitrict.
3. lnterim directions of the Hon'bLe High Court of Andhra Pradesh in

w.P.No.6543 0f 2022, dared:30-03-2022.
4j lnspections reports submitted by the Royatty lnspector 0/o Asst. Director

of lrlines & Geotogy, Asst. Executive Engineer, Pamidi Section, lB Sub.
oivision, Gooty and Asst. Executive Engineer, RWs&S Pamidi.

s. This office Lr. No.12l8/Sand-vankarajukatva/2022, oated:11-CH-2022K,
.! ).r addrBsed to the Dy. Director of I'tiner & Geotogy, Ananthapuramu.

" \ti,\r'i 6. tPrx.. No.3157losR/202t, dt:05.05-2022 of the Collector and oistrict
/ L t't' 1 ^"|' 

rlagistrate, Atunthapuramu.
/ ^t ' '' .\\t. rc;" No.3.t57los8i2o2r, oated:06-05-2022 of the Dy. Director of rlines

U. t r ii' E C€otogy, Ananthapuramu.
I t, t 8. Thls Office Rerised Show Cause Notice No. 3458/New Sand Poticyi 2022,

, \') " ft:3,|'05'2022.
\, ,rrr

I invite kind attention to the subject and references cited above. Through the
reference lr cited the District Collector & t'{agistrate, Ananthapuramu has aciorded
permission to M/s Jai Prakash Power Ventures Ltd to take up sand excavation and
tlansportation for a quantity of 45999 I of sand in 5y No.511, Vankaraiu Katwa Vittage,
Pamidi l,tandat, Anantapuramu District in the open Sand reach basing on the
recommendations of the Dlstrict Level Sand Committee.

Through the reference 2d cited, smt. B.Eeshwaramma & otheh of the
Vankaraiukatwa Viltage fited a Writ Petition before the Hon'ble High Court, Amaravathi
against the sand excavation io Sy No.51!, Vankaraju Kal.wa Vittage, Pamidi Mandat,
Anantapuramu District and prayed to direct the respondenti not to notify the sand reach for
excavation of the sand ln River Penna sltuated at near to th€ Sri satya sal Baba borewelts in
the river penna and near to the Vanakarajukaluva Vitlage, Pamidi l,{andat, Ananthapuram
District pending to disposat of Writ petition and pass strh other order or orders as the Hon'bte
coun may deem fit and proper in tie circumstarrces of the case.

Subsequentty, the Hon'bte High Court of Andhra Pradesh tA No:I of 2022 in
W.P.No.6543 of 2022 dated: 30-03-2022 yide reference 3'd cited has issued lnterim direction
that "the respond?nts to enture thot ahere shall be no mining or quorrying oi sond wtthin o
distance ol 5N mtt from the vrcter sotrrces ot streoms in the area mentioned by the
petitioners".

ln obedienca of the interim directions of the Hon'ble High Court of Andhra pradesh a
team comprising officials from this office, O/o Tahsitdar Pamidi, O/o RIVS&S section, pamidi
and- l.g Sgq.djvision, Pamldl Jolntly inspected the subject sand reach area of VankaraJukaluva
on 09'04-2022 to ascenain whether the sand excavations are within 5OO meters distance from
the water resources (or) strearrE from exlsting sand reach area or not and submitted reports
yide reference 4s cited.

Cont:.02
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7

Sasing on the regorts submitted by lrrigation oepartmen!, Pamidi, RWS Department
Pamidi and technicat staff of O/o Asst. Director ot Mines & Gedogy, AnanttiaF.tramu, you
have committed the follo./ing breaches;

Asst. 0irector of l,lines & Geoloev. Ananthaouramu

. As per the report submitted by the Royatty lnspector, t}le foltowing violations area
noticed in the rubjed Vankarajukatwa Sand Reach;

> Sand excavations has been done beyond the permissible 1mt depth i.e-, at an
aYerage depth ot 1.65 mts.

> Among the boundary piltars erected around the sand reach area, onty boundary
pittars A,C,D are avail.abte but the B piltar is not avaitabte.

> Workings are with the periphery of the sarld reach and atso out side the reach.
> Measurements of the existing workings pits fatting within and outside th€

attocated Sand Reach boundaries are taken and assessed the quantun of sand
excavated and transported as furnished below;

Totat ordinary Sand Excavated & Transoorted from within the Sand Reach Ared:

Totat Sand transported
in Cbm

(c . A.B)

Total Votum€ of th€ Sand
excavated within the Sand

Reach in Cbm
(A)

Totat Sand Stock avaitable'
within the reach area in Cbm

(B)

16925 2376.500 34549.120

Total ordinaru Sand xcavated & Transoorted from out Side t Sand Reach Area:

Totat Sand excavated &Totat votume of the sand
excavated outslde the Sand

Reach in Cbm
(A)

Totat Sand Stock avaitabte
outside the reach area jn

Cbm
(s)

5826.125 1572.500 4253.625
C=A.B

Asst. Executive Enqineer, Pamidi Sectio, lB Sub-Division, Gooty

Ar per the repon furnished by the Assistant Executive Engineer, Pamidi Section, tB
suts Division, Gooty;

> The vitlagec of Vankarajukalwa shown 06 points as water sources ln the
subject area. 0f them, 04 points shown by the vittagers are channels passing
south side of the reach for which the spring head is about 936 mts from th;
reach at south west of sand reach. At the time of fnspection of sand reach on
21-01-2021 the channet was not in existence and due to tast year heavy rainj
the surface y,ater is ftowing in the bed of the river course.> Remaining 02 points (\,{ater sodrce) shown by the vi[agers are the de-
functioned spring channets existed For a tength of 700 mts, neaa of the ,pring
channel to the points which are as shown by the viltagers is atmost tevettei ani
it is unable to trace spring channet and to identify he;d ot the channel,> ln reality, there are no spring channels in the downstream and in the sand
reach area as contention made by the viuagers of vankarajukatuva.> Spring headr are not lyithin the 500 mts from the sand quarry. Onty rive bed
surf.ce water wa5 passing besides the sand guarry.

As per the above report, there are no spring heads within 5OO meters of the sand
reach area.

Cont..03

\

u

I

transported outside the sand
reach in Cbm

As per above it is ctearly estabtished that, M/s J.P.Power Ventures Ltd., has extracted
drnd transported sand by encroaching the boundary of the reach atlocated to them and the
excavations atso extended beyond permissibte 1 meter depth.
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Asst. Ensineer. RWS&S,pamidi

As per the report fumished by the As5istaot Executive Engineer, RWS & S, pamidi;

> The-jltagers of vankarajukalwa are shown tlle fotlowing (2) water sourcespolnts;

:l l"l"! _ .r: N 14 5s 52.60; En 34 05.20,
D) potnt - t: N i4 55 51.20; En 34 05.03

l

> The point_t Borewelt slurce.is 14O r{eters radius and potnt .2 Borewell Sourcei5 160,neter radius of the Vanfara;utaiwa Sani'il"*h which is exisring atsurvey No.5fi of VankaraJukatwa Vit-l;S;, p.rilil;;"t
' As per the above reDon,.it is clearty established that the sand reach is within.5oometers radius of (2) RIVS Boiewetts.

As per the above remns oJ lrrigation Department, pamidi, RWS Department, pamidiand o/o Asst. oirector of Mines e ceoro'gv, ananifiiprru'"ir.i, j,'ii'i]friued 
that,

> There are (2) water. solrces points fatting within the radius of 500 mts ofyankarajukal.va $n9 lg"St'arO you -nare "ionouctea 
excavation and' transportation ofsand with in the safeiy zoni wtrictrli viotatron toirr" cigxlijof Apr{r,ic Rutes, i966.

> you have extracted.and ransported sand by ercroaching the boundary ofthe reach allocated to them and ttre excjraiioni 
"rso-ertenOeO.O".ionjpermissjbte I meter depth which is viotation to starrt rto-1)tr3x"l(ii oiApl,l {C Rules, 1966.

> As on date of inspe€tion i.e., ..9.04.2022 you have transported totat of34,,9.120 CBM from wirhin rhe.allocated ir"u'ina'ii'sr. ozs cBM of sand fromout side the auo€ated area totating of ]SSO2.Zl5 Cbm ind tf," qruntum ot iunjavait+_le (atready extracred and .iaoy to Oispaictriii reach area is 2j76.500 +
!5.!?.500 (outside reach.area) = fS.a9 Cbm. 'A, il; i", have extracted toral36925 Cbm of Sand within the reach and SSZO .iZt iUm of Sand from out stdethe reach.

> You haye not erected^bound_ary pillars property around the attocated sand reachwhich is viotation or Rule g(B)al j(d.1)r if.if rl6r npumtirt;;;lil. 
.""" ,.".,,

which i3 vicdatton ro 9(BX I Xd.t )i jxbxl3y or lnrr,vnt-fiures, r eOo.

As per the abore findlner, thi5 office vide reference 56 cited requested the Dy.Dire(tor. of i,iines & Geotogy, 
-Ananthapuramu t" tut" ,"i**.f appropriate action forcancettation / termination of vankaraju'katwa sa"d R;;ch t illing tre tacts / proposatbefore the DL5C, Ananthapuramu.

.. - 
Accordir8ly, the Dy. Director of  .tines & Geotogy, Ananthapuramu submitted note tothe .cottector & District Magistrate a cnairman]' oiitri.i -G""t 

sura iormiii"u,Anantahapuramu to cancel the open sand reach of Vankaialukafw", piriai minOuflAnanthapuramu Dlstrict ar the Hon'bte High court issued lnt".i, Tii"ition ot ,,there 
sholl beno mining or qudrryin! ol sand within o distonce o1 soo its Jrm tn" wotet soutce, ort;:::f:; the arca mentioned by the petitioners",ino otti iiiii'iirntiori ir*iiiii-iv

. - subsequentty, the cottector & District ,rlagistrate & chairman, District Levet sandcom_mittee, Ananrahapuramu vide procs. No:rsziolnTioir,''ir,#-'os.zozz cance(ed thenotlfied open sand reach of vankarajukatwa in sy. xo. ii r-oi J.,ir.iiui.rrru vi[age, pamidi
Mandat, Ananthapuramu District keeping in view or trru oir".noni'ii"i"o ov tr,," iri;irt" iiigtCourt and other viotations committea by-the agency.

Th€ 0y. Director of Alines & Geotogy, 
_Ananthapuramu vide ref, 7rh cited directed thisoffice to take necessarv acron aqainst.yoi; frrm for irtraction'oi !iio.rzs cbm bf 5and out

i'"5,T:r}1tfff,ffi:-or 
sand Riach ii' sv'xo' oivi,iL,i;,rui*iiirug", pi,io,,ru,ai'i,

tJJ O]
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Subsequentty, vide reference 8ri cited, this oftice i:sued show cause notice to you {r't/
J.P.Power Ventures Ltd.,) and directed to show cause a5 to why action shoutd not be lnitlated
against you ar per rute 9(B)(16Xd) of APM,tltC Rute5, 1966.for extraction of 5826.125 Cbm of
Sand outside the notified Sand Reach viotating the rute 9(BXl )(d-1 )(13)(a)(2)&(4) and fot
excavation of sand beyond permitted depth of 01 meter violating the rute to 9(BXlXd.
1)(13)(aX3) of APlr'lMC Rutes, 1966 respectivety faiting which necessary action witt be
initiated as per rules in force.

It was sent to you by RPAD, but this office has not received acknowledgement. On
verification of the lndian Postal Track Consignment, you (M/s J.P.Power Ventures Ltd.,) have
received the said show cause notice on l0-06-2022 al 14:48'.17.

As per the work order proceedings the extent of sand reach attotted to you is 4.599
Hectares as per the excavation done by you there are 03 pits in the reach covered an area of
total 21,394 Sq. Mt as p€r 1 Mt permitted depth you have to excavate 23,394 Cbm from the
said pits, but you have excavated totat 36925.620 cbm from the said pitr within the reach as

such you have excavated total 13,531.620 Cbm from the beyond excavated depth, the detaits
are as betow:

Total Ordinarv Sand excavated and transported from within th€ sand Reach Area bv
excavated bevond 1mt deoth:

Pit
Number

Excavated
Area in
5q.Mt5
(as per

lnspection
Report) in

&.Mt
(A)

Pi! - | 15579 1.532 1.532 -1 = 0.53

r.65 1.65-1=0.65
8288.02E

Pir - ll 5474 3 558. 100

Pit"l 2341 1.72 1.7?-'t.0.72 1685.520 2528.280
Total 1353 t.64E

Average Depth
of the Pit (as
per lnspection

Report)
(B)

Depth of the
pit Beyond
permissib[e
Thickngr in

mts (exctuding
1mt thickness)

(c)

Quantity
in CBil
(D) =

(Axc)

Quantity
in MT

(E)=Dxt.s
(sp.gr)

't2432.047
.150

20297 .47 2

' Though you (M/s J.P.Power Ventures Ltd.,) have received the show cause notice you

have not submitted your exptanation so far even after lapse of more than 03 months of time
from the date of receipt of the notice. Hence, it it construed that you have no answer on the
breaches committed above, hence you are tiabte to take action under Rule 9 (B) (16)(d) of
API'tLiC Rules, 1966 and you have to pay the foltowing amounts;

Totat excavated Sand by
encroaching outslde the

sand reach area
in Cbm

1 531.64

-Total excavated Sand
by encroaching outside

the land reach area
area in MT

1,01,4E,736

Penatty for 8719.187 MT
e 500/MT

in Rs.

Totat Ordinary Sand excavated from Out Side the Sand Reach Area:

T e
encroachingoutside the

sand reach area
in Cbm

and by

1

Totat excavated Sand
by encroaching outside

the sand reach area
area in MT

(B)

Penatty for 8739.187 MT

O 500/,rtT
in Rs.

---f739.i87
43,69,593.50

lnviewoftheabove,,{/sJaiPrakashPovJerventuresLtdisherebydirectedto,Pay
the aUove amouns to the f;ttowing Heads within (15) days from the date of receipt of this

notice faiting which necessary action witt be initiated as per rutes in force' 
Contd...s

Total ordinarv sand extracted beYond Dermitted deDth of 'l M! uthin lhe Sand Reach Area:

(B)
20297 .472
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5

Hegd_9f 
lcc_o-u,n! lor Remirtance ot penalry of Rs. i,01.4E.736 + 4j,69.593.50= I 45 t8 329.50/- ts as follows:

,najor Head :: 0853 - Non - Ferrous Mlning and Metatturgical lndustries
lliJr9l Heid :: 102 . ttinerat Concession iee Rent and- i;-y;ii;'" ^
sub Head :: 8.1 - Other RecetpB

t,(J"ttk&*Ailsd
To, Ananthauramu.

L i{/s. Jai prakash power Venturg Ltd., H,No.4O-14-7, Second F(oor, Chaodramoutipuram,Eenz Circte, Vijayawada.

2.Ihe Dktrict tn.charge,
,rt/s. Jai Prakash power VefltureE Ltd., Ananthapuramu.

;;f1,":rab#:-* 
to the Director of ,{ines and ceotogy, tbrahimpatnam for favour of

f.T#:?lX|:*jo 
the Dtstrict coltecror & Ltasistrate & Chairman, DLsc, Ananthapuramu for

copy submitted to the G.p for Mines with a request to apprise the action taken by this .ffice,o the Hon'bte High Court of A.p,

"rf"?lLr.tb*l-* to the Dy. Director of t{ines & Geotogy, Ananthapuramu for favour of

I

Y
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Annexure R7-'
,,oro mnTTn jreTo"ros, om."

Ongole.
SHOW CAUSE NOTICE

Notic€ No: 217?/Sandt2oZ3 Oatea:-p(ro_zoZg.

Sub- Sand - Omce of the Olsfict Mines and Geology Offlce. Ongole _ Jolnttsnp€C{on co_nducted _ Noflced ilegal sand excaiattons in Sy-.rfo. :iO oiKrmcpalti-(v) 
,laruglma i (M) of prakasam distnct tn eortli"J oi miiJaya prakash (JP) Ventures _ IrtediatoS report iorwarded - affi -;#;

nouce lsgred _ ExplanaHon called for _ -Reg.

Ref:- Lr.No Nll, dL 06.10.2023 from the Station House Ofllcer, Sp.cial

DEEpAltCHE0"'"'*t 
Bure'u (sEB)' srnsaravakonda'

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

4 District Mines

Adverting to the subject and reference clted, the Station House omcer, Special
Enforcement Bureau, Slngarayakonda has informed that the team of omclals consistingfrom Speclal Enforcement Bureau (SEB) along with JO Team _ CI, SEB, Ongole DTF
Team, Ongole and Royalty Inspector, O/o Assistant Dlrector of Mines and ceology (DVS)
Ongole & Surveyor O/o DM&GO,Ongole and VRO, Kamepalll sachtvatayam have Jolnuy
conducted rnspecaons raids on ,regar sand excavation at Kamepari virage of Jaruguma,i
mandal and detected one Sand illegal excavation case at Government land bearing
Survey No. 390, the excavation conduct and maintalned by Jaya prakash (Jp) Ventures.
And found excavation of sand 45300 Cbm (67950 MTs). The said sand was stored atChatukupadu Village of Jarugumalli mandal 3nd prepared the mediators report to thateffect. Further the Jolnt InsDection
ta*"'tin".'r","" ,ffi: :;fril'ffi:T 

rorwarded the mediato6 report to this omce to

The sub -rure16(d) of Rure 9-B.of ApMMc Rures, 1966 says that ^ whenever anypeBon e*racts sand or has extracted sldb tn the areas other than those notified forlawful excavation the o,lcer authorized under sub_ru1e160 of iui g.-A shu assess 
"ud.tquantity of sand and levy and collect @ Rs Z,OOO/_ per iine of sand or Rs, 2,OO Lakhs,whichever is higher, as penalty. ,

In view of the above circumstances, laya prakash (Jp) Ventures is llere Udirected to submit your explana0on why action shoutd not U" iiitioted agatnsi you iorinvolved in unauthorized excavatton 4S3OO cbm (67950 Urs; iiianO tn Sy.No. 390of Kamepallr village, lErugumali Mandal of prdkasam arst.i"t ,rrtrrrn 15 days from the
9*e of r.:Tipt of thts no$ce as per sub-rule 1E(d) of Rute g_e o] ApMr"rC Rutes, 19G6,falllng which necessary adlon will b€ tnttiated as per rules lnforce"

wuj
C otffi' \8

copy submi&ed to the Director of Mines and Geo:ogy, Ibrahimpatnam fof favor of information.Copy submitted to the Coltector and OtstaA Uaglst-mie, 0.a""", ,rr r"1* or informaion.
:opy 

subrnitted to the Addl.Suptd of pot,celSeal ro. ravor or li;;;;,;;:"
Copy to the Stauon House offtcer, SEB, Ongqts fey lnlsrmation, 

-'-"-'- '
Copy to the Tahsildar, Jarugumalli for lnformafloo 

"nd 
."qr""t"a to serve the oguce to M/slaya Prakash (Jp) v€ntures, ongote and atso seno actnowiJgiient toit t, om.e.

t,8l
-to

*("

Sr-

To

M/s Jaya Prakash (Jp) Ventures Ltd,
ongole,
Prakasam dtstrict.Ey ( RPAD)

51



Annexure R8
-GOV-ERNMENT 

OF ANDHRA PRADESH
DEPARTMEI{T OF HINES AND GEOLOGY

o/o the Dlst lctjrtin€s & Geology Office,

Demand Notice No:- 2172lSand/2O23 Dt: 27-O5-2O24

Sub

Ref

Sand - Office of the District w

rnspection conducted _ *",,""0'liil"iili"J,ill"lff";""Jr1li. r#,llXamepallt (V) Jarugumalli (M) of prakasam dtstrict in Covt tanO of U/sJaya Prakash (JP) ventures - Hedlator report forwarded - ,norn ."rr"notice lssued - Reply not submitted _ Demand notice issued _ *".",nd"r-
Reg.

1.Lr.No Nil, dt. 6,10.2023 from the Station House Omcer, Special
EnforEement Bureau (SEB), Singarayakonda.

2. This omce Show cause notice No. zt71/Sandl2(,Z3, dt.27,tO,ZOz3
3. This offtce Demand No$ce No, 2t77lsand/2lrr, 0,. ar.rr.aorr'

Adverting to the subject and reference cited, the Station House omcer, SpeciatEnforcement Bureau. srngarayakonda has informerr that ttr" t"ui'i otn.rur" consisting fromSpecial Enforcement Bureau (sEB) along 
"nn 

,, ,"urn-_-li, sea, Ongot" DTF Team,Ongole and Royatty Inspector, O,/o Assistant Oirector of Mtnes in. U"o,on, (DVS) Ongote &Surveyor O/o DM&GO, ongole and VRo, Kamepa i O*,ruiurr. have Joindy conductedlnspecuons raids on illegal sand
detected sand ,llegal excavatk 

e'(cavatlon 8t xamepalli vlllage of Jarugumalll mandat and

conduct and maintaine<, 

" -"'iJH1,ilIifi,.|l:":,,1,I l:."i1*,,1i JIXliiCbm (67950 a,rTs). The said sanr
and.prepared*",*o.o..r'";":jli:":"T.,?::ff""::JJ:::Tj#*:,:r:r.TI
medtators report to this office to take turher acflon in the *Or* Ir",,"r.

Through the reference 2d clted, this offlce has issued show cause notice toM/s Jaya prakash (lp) Venturel
shourd not be,nitiated ;,;:,#;:"ff:,[TT:]:["Tg"IL::l*,:;
4s30o cbm(or) 6Z9sO MTs of sand in ,r.ro. ,ro oi *"ir"J"u, trl Jarugumali (M)of prakasam d,strict withln t5 d:],s from *" *r" or r".",r, oi $,f" notf." as per sub-rute 16(d) of Rute 9_B of ApMMc Rutes, 1966, ,",,r, ,riti-n**sary action wil beinidated as per Rules in force. F
Hence it is constru"o *", r", ni[1,,"j,:":".:1ff:#il,'J::#::" notice ti, date]

The Sub-rule 16(d) of Rute 9_B of APMMC Rules 1966 says that ,whenever 
anyperson extracts sand or has extmcted sand tn the areas o*", tt*' mo"" notined for rawftJtexcavation the ofrcer authorrze(t under sub'rure16(0 0r nub s-a-'sill assess such Quantity';;:,::i:y;:d cottect @ Rs 2.ooo/- per ton"'", 

",nioi i.'i.oo Lakhs, whichever ts

rn vrew of the cirqrmstances stated above, tiis office issued oemand notice videreference 3d cited wlth a dlrecdopaytheamounto,*.rr,r*J,l:1iL:ffi'#::TTlll.:.il;:::**
the penalty patd challan to thls ofl
of tiis notice failing whtcrr necess:ice 

$'ithin a perlod of 15 days from the date of receipt
try action will be initiated as per Rutes tnforce.

'10
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Annexure R8

Address:

M/s Jalprakash Power V€ntures Ltd,
3rd fioor,54-16-1/2,
Plot No: 29, Lalitha nivas,
V€ternary colony,
V[ayawada - 520008 (By (RPAD)

Ongole. e4q-\

But not received any paid challans to this omce from you and. Hence once againinstructed to pay the demanded amount immediatery and submit paid chalan to this
Office, falling whlch necessary action initiated as per rutes in force.

Head of Account :

0853 .. Non Ferrous Mining and metallurgical Industry102 ... Mineral Concessio; Fee Rents anid Royalties 
.

81 ... Other Receipts

DDO CODE: 9OOOoOOO1t5.

Penalty tor sand 67950 MTs: Rs. 13,59,OO,OOO/-

n

B .0.:*su.t" -.$91--Distriat MinEg and666iogy Officer,

t

Copy submltted to the Dtrector of Mines and Geology, Ibrahlmpatnam for favor of informaion.
Copy submitted to the Colleclor and Dtstrict aglstrate, prakasam for favor of informa on_
Copy submlned to the Addt.Suptd of poltce(SEB) for favor ot informa(on.
Copy to the Staflon House offtcer, SEB, Ongole for lnforma on.
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AnngXUfe Rg 
O,/o the Distrtctjrtin€s & ceotogy Office,

Demrnd tto ce t{o:- 21r7lsand/2o23 
Dt:lfo -O2-2O24

Sub; Sand - Office of the District Mines and Geotogy Omce, Ongote - JointInspection 
.conducted 

_ Noticed illegal sand excavations in Sy.No. 390 of

xuffi l"[,kf s,,Hl,l"k:'.il":TJ,*i:;J][*#:::,#;
cause notice lssued _ Reply not submitted _ Demand 

^",,."_Lul"i,l. Remainder - Reg.

Ref: 1.|_r.No NI, dt. 6.10.2023 from the St tion House Omcer, Special

o":"-*:*:*:**,*:,,'..".:,":*1i:_
Enbfcsment Burcau' singarayaronda has ,nror,n"a ttut *ru team or officiars consisting ofSpecial Enforcement Bureau (SEB) along with lD Team _ CI, SEB, Ongole DTF Team, Ongoteand Royalty Inspecto., O/o Asslstant Director of Mines and r
o/o DM&Go, onsore and vRo, Kamepaili .u.n,ro,uru, nj,x r:j;::::fr:: :.t#,.,J"Iratds on illegal saod exc
illegal excavation h Goro'ution 

ut Kutepalli village of Jarugumalll mandat and detected sand

0,,o.,.r"0.*",i"Hffi T::il:,:"ffi :l;:::ffi ':,:,;l:;l,i:il.ffi*
(67950 MTs)' The sard sand was stored at clratukuparru vittage of larugumari Mandar andprepard the medrators report to that effect. Further the sHo (sEB) iorwarded the mediato*raport to thas office to take further actron ,, ,n" 

"ri1".irn-uu"r.

,,,.,"IX;ll,l'ffi"'JJl",.l.,x"l;,::,"fl::,IiJ',',H,,.i}ffiil:ff 
;action shourd not be initiated agaanst you for invorved in unauthorized ercnvaron o,4S3OO Cbm(or) 67950 trTs of Sand in Sy.No. 390 of Kamepafii (V) Jaruguma i (M)of prakasam district witt

16(d)orRuree-8",^r,Xl,:'-ff ';Ir:ffi"ffi;,:j"I:THTfi ,T;*,jas per Rules in force. Further no reply received on show cause notice in *ipulated period.Hence it is construed that you have not offered any reply to this office.

The Sub.rule 16(d) of Rule 9-B of APMMC Rutes 1966 says t hat.whenever any pe6onexuads sand or has extracted sand in the areas other than those notified for tawfut excavationthe ofrcer authoized under sub-rutet (O of Rute g-B sha assess such quantity of sand andlevy and collect @ Rs 2,OOO/- per tone ol sand or Rs. 2.OO Lakhs, whichever is highet, aspenatty. .

ln vlew of the circumstances stated above this offic
reference 36 cited lvith a direction to pay to ,rr. ,ur"o."*"rlTffi;:,XH rI;
to pa!, the amount of Rs. 13r59roorooo/_ (towards 67950 Te l€} 2ooo/ ) and submitthe penalty paid cha'an to thrs offrce within a period of r.5 days from the date of receiptof this notice fairing which necessary action wifl be initiated as per Rules inforce.

Contd..2

41
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Annexure R8
But not recelved any paid challans to thrs office from your€nd. Hence once agarn

instructed to pay the demanded amount rmmediately and submit pard challans to this

office, failing which necessary action initiatcd as per ruies rn force.

Head of Account

0853
102
81

... Non Ferrous Mining and metallurgical lndustry

... Mlneral Concession Fee Rents and Royalties
... Other Receipts

DDO CODE: 9OoooOOO115.

Penalty for sand 67950 MTs: Rs' 13,59,oo,Ooo/-

I Dlstrict
e(t

Address: %:"TO

14/s. layaPrakash
Ongole,

A)
bsir€r Ventures Pvt. Ltd

Praka$m Distrlct.By (RPAD)

Copy submltted to the Direclor of Mlnes and Geclogy, Ibrahimpatnam for favor of rnformatlon

Copy submitted to the Collector and Oistnct Magrstrate, P.akasam for favor of rnforntatron

Copy submltted to the Addl,Suptd of police(SEB) for favor of informatton.

Copy to the station House officer, SEB, Ongole for,nformation.
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€

to
The Tahsildar,
Jarugumalli (M)
Prakasam District.

43

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

From
Srl B. Jagannadha Rao, lta.Sc,
District Mines & Geology Officer,
Ongole, Prakasam Distrlct.

Sub; -

DEiPAIICHT
\q9g

Acir, Rer:

{vqb \

Lr.No, 2177lsandlR,R. Act/2023. Datedr'(66-2024

Mlnes and Minerals -Olo District Mines and Geology officer, Ongole-

Involvement of M/s Jayaprakash (JP) Ventures Pvt Ltd in illegal

Sand excavation ln Sy.No. 390 of Kamepalll (V) lan,gumalli (M)

Prakasam Distrlct - Jolnt InsPectlon RePort submitted by the

Special Enforcement Bureau (SEB) Ongole - Demand Notice issued

l)- Not pald as on tlll date - Impositlon of A'P. R'R' Act, 1854 -
Recovery ot amount under provlslons of R'R' Act -
Certificat€ issued under section 25(1) of MM(D&R) Act,1957 - To

fumlsh the Movable and Immovable properties - Requested - Reg'

- 1. Lr.No. Nil, dated: 6.10.2023 of the Station House Officer, Special

Enforcement Bureau(SEB) ongole.
2. Thls offlce show cause Notlce No 2l77l5andl2oz3, dt 27 '10'2023'
3. This office Demand Notice No Zr77lsandla0z3, dt 29.11,2023.

4. Thls ofnce Demand Notice No 2f77lSandl2O23, dt 27.95.2024'

5. G.O.Ms.No. 66, Revenue Department, LR Secuon, dt' 02'06'2005'

6. G.O.MS. 73, Industries & commerce (M-I) DePartment, dated

31.03.2007.

I)t*'

I Invite attention to the subject and references cited' Through the

reference 1r cited, the Station House Offcer, Speclal Enforcement Bureau (SEB)

ongole has informed that the team of officials and Revenue Department ofncials

have conducted loint InsPection on illegal sand excavation area at Kamepalli

Village.JarugumalllMandal,PrakasamDlstrlctanddetectedsandillegalsand
excavation area In Sy'No. 39o, th€ excavation conduct and maintained by

M/s ,ayaprakash (fP) v€ntures Pvt Ltd and the sand was stored at

chatukupadu Vlltage, Jarugumalli Mandat, Prakasam Dlstrict' Further

submitted report by assessing the quantity of sand excavated in 45300 Cbm

( 67950 M.Ts) of sand and requested to take turther necessary actlon in the

matter,

Through the reference 2d cited thls ofnce has issued show cause notice to

M/s Jayaprakash (JP) ventures PVt Ltd with a dlrection to submit explanation, for his

tnvolvement in unauthorlzed ercavatlon of 453O0 Cbm ( 57950 !l.TS) ot Sand

insy.No,3gOofKamepaltiVillage,.larugumalliMandal,Prakasamdistrict'the
defaulter has not submltted any rePly against the show cause notice'

Further, through the references 3d & 4s cited this office has issued

demandnoticetoM/sJayaprakash(]P)venturesPvtLtdwithadirectiontoPayan
amount of Rs. 13,59,00,000/- ( 67950 Mts @ Rs 2OOO/-) under sub-rule 16(0 of

Rule 9-B of APMMC Rules, 1966, further lnstructed falling which necessary action

wlll be lnitiated as per Rules in furce.

I ! aG6

I
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Annexure R 8

Copy submltted to the Director of Mines

Further lt is to inform that. as on till date there is no response from M/s

Jayaprakash (JP) Ventures Pvt Ltd regarding Payment of demand notice' hence the

Dlita.t Min", and Geotogy omcer, ongole decided to recover the above amount of

Rs l3r5grOOrOOO/- under the provisions of R'R' Act duly issuing a certificate as

,"qrtr"O unO"r section 25 of Mlnes & Minerals (Development & Regularizatlon)

Act,1957 for collectlng the above said amount under the provision of R'R' Act as

pq.8," porr"o delegated vlde G.O.MS. No' 66, REVENUE DEPARTMENT LR Section'

dated: 02.06'2005( reference 56 cited).

In thls connection, it ls notlced that as per Rule 29 of APMMC Rules 1966 "an

amount of dues to the Government under Rules may be recovered as an arrears of

Land Revenue'. Further the Government vide G'O'Hs'ttlo'66' Revenue

O.p"*..nt (LR Section), dt. 02'06'2005 delegated the powers to the

GoncernedAsst.DtrectorsofMinesandGeologyundersectlon52(B)of
Rey€nue RecovetY AGt, 1890 for collection of Pllnerat Revenue Arrears It

any.
Therefore, the Necessary Certiflcate under section 3(1) of the Revenue

Recovery Act, 1890 is furnished below to recover the amounts from th€ defaulter'

The total Mineral Revenue dues of Rs' 13'59,Oo,ooo/-(Rupees Thirty lakhs

flfty nlne lakhs onty) ls payable on account of Mineral Revenue dues by the

defaulter, 1.e., M/s JayaPrakash (lP) Ventures Pvt Ltd for his involvement ln illegal

sand quarrying ln Sy No. 390 of Kamepalll Village' Jarugumalli Mandal'

In view of the above, t requested the Tahsildar' larugumalli to furnlsh the

movable and lmmovable properties of M/s layaprakasah (JP) Ventures Pvt Ltd'

Oigot" ao as to recovery of outstanding arrear dues to the department under the

provlslons of APMMC Rules, 1966'

')

I

Yours llv,

logy
AEl€\a/ \Offcer,' I

oole. I I .'". \,
mpatnam'for favour of

lnformation.

Copy submiraed to the Collector and District Magistrate' Ongole for favour of

lnfiormatlon '
Copy to M/s lalprakash Power Ventures Ltd, 3rd floor' 54-15-1/2'Plot No: 29'

t-atttna nivas, Vetemary colony, Vuayawada - 520008 with a direction to pay the

above demanded amount with in fifteen (15) days from the date of recelpt of thls

letter to avold further actlon under Revenue Recovery Act' 1890'

Copy to the Dlstrlct Registar, Prakasam with a request to send the details of the

iJi".tr"t or ,ttl defauller and aiso requested to glve the necessary instructions to

all the sub- reglstrars rot not o-oing' uiy-i"gittt"tiont (purchase/sale) in hvour of

the defaulter.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Annexure R9
Office of the

Dlstrict Mines and ceology Omce.,
Guntur.

Show Cause Notice

Accordingly, through the reference 2d cited, the Director of Mines and
Geology, Ibrahimpatnam issued work order to M/s laiprakash power Ventures
Limlted to commence sand operations from 12.0s.2021 in specified areas of
Package-2 covering west Godavari, Krishna, Guntur and prakasam District' at all
ndtlRed reaches durrng the tenure of rease period subject to the terms and
conditions of the lease deed and agreement, Andhra pradesh Minor Mineral
Concession Rules, 1966, limited to Sand policy of A.p,, Mines Act - 1952, MMDR Act
-1957, WALTA Act and Rules, MoEF&CC notifications, Office Memorandums & any
other applicable laws, Government Orders and instructions issued by the
Govemment from time to Ume,

Tthrough the reference 3'd cited, the Commissioner and Director of Mines &
Geology, Ibrahimpatnam has communicated attached Rle / files contains areas with
illegal sand mining ln Guntur District for perusal of the District Officers to conduct

field lnspections.

Contd...2.

Notice No. a3.s3lsanatl2oz4 Date: 26.07.2024
Sub:- Mines & Minerals - sald ; Joint Inspection conducted by the Technicalstaff of Mines and. Geology oepirtr"nt --- 

iiiesar excavation andtransportation of sand_ in Krijhna River of Cunaimeal site in Sundimeia
Village,_ Tadepalti Mandat, 

-cuntur District for i qriniity of 8,SO,ZO+ Cbmof Sand, over an extent of 1O5,79 acres wittr ir-ivlrage .tepth of 2.oOMts - Sow Cause Notice to M/s Jaipraka"f, iowei ventures Limited -Request to submit expranation for ifiegar excavation'ana transportition orsand - Regarding,

Ref:- 1. G.O.Ms.No. 25, Ind & Com (M.UI) Department, dated 16.04.2021.2. proceedings No. 2794lsa nd-pzrzi)zt,' datei ti.oi.zozt of the Director
_ of Mlnes and Geology, Ibrahimpatnam.
3. E-mail dated 16.07.2024 of the Commissioner, Director oF Mines &Geology, Ibrahimpatnam.
4, Joint Inspection report dated 26.07.ZOZ4 by the Technical Staff of Minesand Geology Department. 

_:o0o: _

Adverting to the subject and references cited. Through the reference ln cited,
the Government has upgrading the existing sand policy and accordingly issued
amendments to Rule 9(B) of APMMC Rules 1966.
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ilzt/
In thls connection, through the reference 4s cited, basing on the instructions

of the Director of Mines and Geology, Ibrahimpatnam vide reference 3d cited, the
Royalty Inspector of this office and Assistant Mines Omcer, O/o the Director of Mines

& Geology, Ibrahlmpatnam have inspected the subject area on Z4.O7,ZOZ4 and
submitted reported on 26.07.2024, at the time of inspection most of the area

covered with Rlver Water flow and Illegal workings observed with an average depth

of 2.00 Mts and recorded the Geo Co-ordinates of the illegal sand excavated area

over an extent of 105.79 acres with a quantity ot 8,56,264 Cbm of sand in Krishna

River, Mangalagiri Assembly Constituency of Gundimeda Site of cundimeda Village,

Tadepalli Mandal, Guntur District.

In view of the above, l,l/s raiprakash power Ventures Limited is hereby

directed to submit your explanation for illegal excavation and transportation of sand

fdr a quantity of 8,56,264 Cbm, over an extent of 105.79 acres in Krishna River,

Mangalagiri Assembly Constituency of Gundimeda Site of Gundimeda Village,

Tadepalli Mandal, Guntur District, wlthin fifteen (1S) days from the date of receipt

this office notice, Failing which necessary action will be initiated as per ApMMC Rules,

1966 and other applicable Rules and Acts and also file a criminal case aqainst you

i,e., M/s Jaiprakash Power Ventures Limited,

District Min eology Officer,
Guntur.

To
M/s, Jaiprakash Power Ventures Limited,
JA House, 63 Basant Lok,
Vasant Vihar, New Delhi - 110057 - RPAD.

Copy submitted to the Commissloner and Director of Mines & Geology,
. Ibrahimpatnam for favour of information,

Copy submitted to the Collector & District Magistrate, Guntur District for favour of
information,
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Annexure R 10 GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Office of the
DlsHct Mines and Geology Officer,

Guntur.
DEMAND NOTICE

Notlce No.1353/SAND/2O24 Dat€: 17.08.2024

Sub: Mlnes & Minerals - Ordinary Sand - Office of District M,nes & Geology
Office, Guntur Dlstrict - lryork Order issued to M/s Jaiprakash powii
ventures umited commence sand operations from i2.05.202t tn
speclfied areas of Package-z - Illegal excavatlon and transportaHon of
sand ln Krlshna River of Gundimeda SIte, Gundlmeda V lage, Tadepallt
Mandal, Guntur Dlstrlct for a quanHty of 8,551264 cbm i ,.2184,396
MT of Sand, over an extent of 105.79 aeres with a av€rage depth' of 2.00 Mts - Show Cause Nottce issued - Reply not subm,tted -
Demand Notlce lssued - Reg,

Ref:- 1. G,O.Ms.No, 25, Ind & Com (M,III) Department, dated 16.04.2021.
2. Proceedings No. 27941str,nd-P212021, dated 12,A5,202L of the

Dlrector of Mines and Geology, Ibrahimpatnam.
3. E-mail dated 16.07.2024 of the Commissioner, Director of Mines &

Geology, Ibrahlmpatnam,
4. Jolnt lnspecuon report dated 26,07.2024 by the Technlcal Staff of

Mines and Geology oepartment. \
5. This office Show Cause Notlce No, 73531qand12024, dl, 26,07,2024

lssued to M/s Jalprakash Powe ventures Umlted'
-!o00:-

Advertlng to the subrect and references clted above and lnformed that
through the reference 1c clted, the Govemment has upgradlng the exlstlng sand

pollcy and accordlngly lssued amendments to Rule 9(B) ofAPMMC Rules 1966.

Through the reference 2d cited, the Dlrector of Mlnes and Geology,

tbrahlmpatnam lssued work order to M/s lalprakash Power Ventures Umlted to
commence sand operatlons from 12'05.2021 in specifled areas of Package-z
coverlng West Godavarl, Krlshna, Guntur and Prakasam Dlstrlcts at all notlfled
reaches durlng the tenure of lease period subject to the terms and condltlons oF the
lease deed and agreement, Andhra Pradesh Mlnor Mlneral concession Rules. 1966,
llmlted to Sand Policy of A.P., Mlnes Act - 1952, MMDR Act '1957, WALTA Act and

Rules, MoEF&CC notltlcatlons, Office Memorandums & any other appllcable laws,

Government Orde6 and lnstructlons lssued by the Government from tlme to tlme.

Tthrough the reference 3d clted, the Commlssloner and Dlrector of Mlnes &
Geology. lbmhlmpatnam has communlcated attached nle / files contalns areas wlth
lllegal sand mlnlng In Guntur Dlstrlct for perusal of the Dlstrict Officers to conduct
fieid tnspectlons,

Accordlngly, through the reference 46 clted, baslng on the lnstructlons of the
Dlrector of Mineg and ceology, Ibrahlmpatnam vlde reference 3d clfed, the Royalty
Inspector of thls office and Assistant Mines Officer, O/o the Dlrector of Mlnes &
Geology, Ibrahlmpatnam have inspected the subject area on 24.07,2024 and
submltted reported on 26.O7.2074t at the 0me of inspecuon most of the area
covered wlth Rlver Water flow and Iltegal worklngs observed wlth an average depth
of 2,00 Mts and recorded the Geo Co-ordlnates of the lllegal sand excavated area
over an extent of 105.79 acres vrith a quaruty of 9,56,264 Cbm of sand ln Krlshna
Rlver, Maogalaglri Assembly Consutuency of Gundlmeda Slte of cundimeda Vlllage,
Tadepalll Mandal, Guntur Distrtct.

([., scanned with OXEN Scanner
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Annexure R 10 ttztt

Through the reference 5s clted, thls offlce h.s tssued Show Cause Nouce to
M/s lalprakash Power Ventures Llmlted to submlt your exptanauon for ifL"r
ex@vaHon and transpoaatlon of sand for a quanuty of 8,56,264 cbm I
L2.O4r3g6 lrlTr over an extent of 105.79 a€r€t In Krlshna Rlver, Manqalaqtit
Assembly Constituency of Gundlmeda Slte of Gundlmeda Vtllage, Tadepalll tiandat,
Guntur Dlstrict, wlthln fifteen (15) days from the date of recetpt thls offtce noUce.

Fa ing which necessary actlon wlll be lnltlated as per APMMC Rules' 1986, Tte same

was acknowledged by the M/s Jalprakash Power Ventures Llmlted on Ot,os,zoz4,
But, the N/s Jalprakash Power Ventures Llmlted not submltted d^y rcply so far.

Hence, lt ls construed that you have violated the Rule 9-B of sub-rule (f6xd) of
APMMC Rules, 1966'

' As per Rule 9-B Sub-rule (15Xd) of APUMG Rules, 1966:

.'Whenever any Pe6on extracts sand or has extracted 6and ln the areas othet
than those notlfied for lawful excavation, the officer authorized under sub

rule 16(f) of Rule 9-B shall assess such quantity of sand and levy and collect

@ Rs.aOOO/- pet ton of sand or Rs.2'00 lakhs, whichever is higher, as

penaltY".

Inyiewofthecircumstancesstatedabove,youareherebydlrectedtoPayan
amount of Rs. 256,8j7,92,o,00/- (Rupees Two hundred fifty six crores' eighty

seven Lakhs, nlnety two Thorrsand only) towards Penalty For the unlawful

excavationandtransPortationofsandforaquantltyota,s6'264cbrn.l.
!2r84r3g1 MT, over an extent of 105'79 acres ln Krlshna River' Mangalaglri

AssemblyConstituencyofGundlmedaSlteofGundimedaVillage'TadePalliMandal'
GunturDlstrlct,withlnfifteen(15)daysfromthedateofrecelptofthisnoticefalling
whlch action will be lnltiated agalnst you to recover Mlneral Revenue Dues under

theprovlsionsofAndhraPradeshRevenueRecoveryAct,ls64(ActIIof1864).

The Penalty amount should be pald through CFMS Challan to the followlng

Head of Account and submlt challan to the Dlstrlct Mlnes and Geology Offlcer'

Guntur Dlstrlct,

DDo Code! 06011307001, Treasury Name: DTO' Guntur

Major Head : 0853 - Non'Ferrous Mlnlng and Metallurglcal Industrles'

Mlnor Head i LOZ - Mlneral Concesslon Fee rents and royaltles'

Sub Head : 81 - other Recelpts

Olstrlct GeologY Officer,
Guntur.

To
tt7s, :alprafasn Power V€ntures Umlted'

'Jl*li''iin3l i,X'itifl l': r,oo" - *'oo'

cnnv submltted to the Commlssloner and Dlrector of Mlnes & Geology'

ii,['nir-J"tni, ror favour of lnformatlon'

tt#,1ffirui-io-ir," corr"iil-i-'6rtl* Maslstrate, Guntur ror Favour of

ffi;1Xfil,.*, ,, the Jotnt co,ector & Addrtionat Maglstrate, Guntur for favour of

Hifl."Iffi"", to tj'e superrntendent of porce, Guntur Drstrrct 6r favour of

Hifll[?l** to the Drstrict speciar Enforcement Bureau officer, Guntur Dlstrrct

foi davour of tnformaUon'

Q[, Scanned with OKEN Scanner
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Annexure R 11

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Office of the
District Mlnes and Geology Officer,

Guntur,
Show Cause Notice

Accordingly, through the reference 2d cited, the Director of Mines and
Geology, Ibrahimpatnam issued work order to M/s Jaiprakash power ventures
Limited to commence sand operations h'om 12.05.2021 in specified areas of
Package-2 coverlng west Godavarl, Krishna, Guntur and prakasam Districts at a[
notified reaches during the tenure of lease period subject to tho terms and
conditions of the lease deed and agreement, Andhra pradesh Minor Mineral
Concession Rules, 1966, timited to Sand policy of A.p., Mines Act _ 1952, MMDR Act
-1957, WALTA Act and Rules, MoEF&CC notifications, Office Memorandums & any
other applicable laws, Government Orders
Govemment from time to time.

and instructions issued by the

Tthrough the reference 3d cited, the commrssioner and Director of Mines &
Geology, Ibrahimpatnam has communicated attached file / files contains areas with
illegal sand mining ln Guntur District for perusal of the District officers to conduct
field inspections.

In thls connection, through the reference 4th cited, basing on the rnstructions
of the Director of Mines and Geology, Ibrahimpatnam vide reference 3d crted, the
Royalty Inspector and supervisor of this office have Inspected the subject area on
20.07,2024 and submitted reported on 26.07.2024, at the time of inspection the

Notice No. L353lsandl2o24 Datet 26.f,7.2024
Sub:- Mines & Minerals - Sald . loint Inspection conducted by the TechnlcalStaff of Mines and. gugLogl oepi,rtment 

--- 
lii"Sur excavation andtransportaflon of sand in XrGhna iiver of nnnavi.am Vi age. KolliparaMandat, Guntur District for a quantity or eaitg';Um of a";1, o;;;;;extent of 13.60 acres with a iverale aepfu of i.SO ],tts - Siw CiuseNotice to M/,s Jarprakash power ve-nturei timiteo - n"quert io sruniiiexplanation for illegal excavation ana transportition of.uno-: n"Si.din9."'

Ref:- 1. G.O.Ms.No. 25, Ind & Com (M. I) Department, dated 16.04.2021.
2. proceedings No. 2794lsand-p2/2i)2l,' dated Li.oi.zozr of the Director
- of Mines and Geology, Ibrahimpatnam.
3. E-mail dated 16.07.2024 of the Commissioner, Director of Mines &Geology, Ibrahimpatnam.
4. Joint Inspection report dated 26.07 .2024 by the Technicar staff of Mines

Geology Department, 
_:o,o: -

Adverting to the subject and references cited. Through the reference 1n cited,
the Government has upgrading the existing sand policy and accordingly issued
amendments to Rule 9(B) of APMMC Rutes 1966.
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Annexure R 11

entire area was digged lrregularly wlth different dePths and Illegal workings

observed with an average depth of 1.50 Mts and recorded the Geo Co-ordinates of

the illegal sand excavated area over an extent of 13.60 acres with a quantity of

82,559 Cbm of sand in Krishna River, Tenali Assembly Constituency of Annavaram

Viliage, Kollipara Mandal, Guntur District.

In view of the above, M/s Jaiprakash Power Ventutes Limited is hereby

directed to submit your explanation for lllegal excavation and transportation of gand

for a quantity of a2r559 Cbm, over an extent of 13.60 acres ln Krishna River,

Tenali Assembly Constituency of Annavaram Village, Kollipara Mandal, Guntur

Dlstrict, within flfteen (15) days from the date of receipt this office notice' Failing

whlch necessary action will be initiated as per APMMC Rules' 1966 and other

appllcable Rules and Acts and also file a criminal case against you i,e., M/s

Jaiprakash Power Ventures Limited.

\\.
District Mines dffology officer,

TO
M/s, lalprakash Power Ventures Umited,
lA House, 63 Basant Lok.
Vasant Vlhar, New Delhi - 110057 - RPAD.

Copy submitted to the Commissioner and Director of Mines & Geology,

lbrahimpatnam for favour of information.
Copy submltted to the collector & Dlstrict Magistrate. Guntur District for favour of

information.
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Notice No. L3s3liandl2o24 Date: 26.07,2024
Sub:- Mines & Minerals - Sald : Joint Inspection conducted by the Technicalstaff of Mines and Geotogy oepirtr*i -- "lii"g"r 

excavation andtransportation of sand. in Kris-iina River oiann"r"r". site in AnnavaramVillage,. Ko ipara Mandat. Guntur oist.i.t fo. 
" 

qlrinlity of f,62,6g9 cbmof Sand, over an extent gf ?9:80 "cr"" l.itf, l-i".r"g" depth of 1.SOMts - Sow Cause Notice to.U7s taiprika"-f,"piJ.i v"ntures Limited _R€quest to su-bmit expranatiori ror irr'egii iilr.tioi 
"no 

transportation ofsand - Regarding.

Rdf:- 1. G.O.Ms.No. 25, Ind & Cjm (M.III) Department, dated 16.04.2021.2. proceedings No. 2794rsand-p2rzozr,'Jui"a ii.o-!.2ozt or the oirector
- of Mines and Geology, Ibrahimiatnam.
3. E-mail dated 16,07.2024 of the Commisstoner, Director of Mines &Geology, Ibrahimpatnam,
4. Joint Inspection report dated 26,07,2024 by the Technicar staff of Minesand Geology Department. 

_:ooo:_

Adverting to the subject and references cited. Through the reference 1$ cited,
the Government has upgrading the existing sand policy and accordingly issued
amendmenB to Rute 9(B) of APMMC Rules 1965.

.GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

Annexure R12
Office of the

District Mtnes and Geology Officer,
Guntur.

Show Cause Notace

Accordingly, through the reference 2N cited, the Director of Mines and
Geology, Ibrahimpatnam issued work order to M/s Jaiprakash power Ventures
Llmited to commence sand operations from 12.05.2021 in specified areas of
Package-2 covering west Godavari, Krishna, Guntur and prakasam Districts at a
notified reaches during the tenure of lease period subject to the terms and
conditions of the lease deed and agreement, Andhra pradesh Minor Mineral
Concession Rules, 1966, limited to Sand policy of A.p., Mines Act _ f 952, MMDR Act
-1957, WALTA Act and Rures, MoEF&cc notifications. office Memorandums & any
other applicable laws, Government Orders
Govemment from time to time.

and instructions lssued by the

Tthrough the reference 3d cited, the commissioner and Director of Mines &
Geology, Ibrahimpatnam has communicated attached file / files contains areas with
lllegal sand mining ln Guntur District for perusal of the District ofllcers to conduct
field inspections.

Contd...2.
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In this connection, through the reference 4b cited, basing on the instructions

of the Director of Mines and Geology, Ibrahimpatnam vide reference 3d cited' the

Royalty InsPector of this office and Assistant Mines Offlcer, O/o the Director of Mines

& Geology, Ibrahimpatnam have inspected the subject area on z2'o7 '2024 and

submitted reported on 26,07.2024, at the time of Inspection most of the area

covered with River water flow and Illegal workings observed with an average depth

of 1.50 Mts and recorded the Geo co-ordlnates of the illegal sand excavated area

over an extent of 26.80 acres with a quantity of 1,62,689 Cbm of sand in Krishna

River, Tenali Assembly constituency of Annavaram Site of Annavaram Village'

Kollipara Mandal, Guntur Dlstrict.

In view of the above, U/s ,aiptakash Power Ventures Limited is hereby

directed to submit your explanatlon for illegal excavation and transPortatlon of sand

fior a quantlty of 1152,589 Cbm, over an extent of 26'80 acres in Krishna River'

Tenali Assembly constituency of Annavaram slte of Annavaram village, Kollipara

Mandal, Guntur Distrlct, within fifteen (L5) days from the date of receipt this office

notlce. Failing which necessary action will be inltiated as per APMMC Rules' 1966 and

other applicable Rules and Acts and also ffle a criminal case against you i'e" M/s

Jaiprakash Power Ventures Umited'

-\1+
District MinMGeologY Officer,

To
M/s. Jalprakash Power Ventures Umited,
JA Hous€, 53 Basant Lok,
Vasant Vrhar, New Delhi - 110057 - RPAD'

Copy submltted to the Commissioner and Director of Mines & Geology'
' 

Ibrahlmpatnam for favour of lnformation'
copv sr-url'[ul to itre cottecoi a oistrtct Maglstrate, Guntur Disrrict for favour of

lnformatlon.

Annexure R 12
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Annexure R13

Distrtct Mi
Ofrlce of the

nIffl,feotosr omcer'
DEMANO NOTICE

-io0o:-

Advertrng to the subJect and reFerences crted above and lnformed that
through the reference 1* clted, the Govemment has upgrading the exlsUng sand
pollcy and accordlngly lssued amendments to Rule 9(B) ofAPMMC Rules 1966.

Through the reference Zd c,ted, the Dlrector of Mlnes and Geology,
Ibrahlmpatnam lssued work order to M/s laiprakash power Ventures Llmited to
commence sand operaflons from lZ.05.2OZl ln specifled areas of package_z
coverlng West Godavarl, Krlshna, Guntur and prakasam Dlstrlcts at all noHfled
reaches durlng the tenure of lease period subject to the terms and condluons of the
lease deed and agreement, Andhra pradesh Mlnor Mineral Concesslon Rules, 1966,
llmlted to Sand Pollcy of A.P., Mlnes Act - 1952, MMDR Act -1957, WALTA Act and
Rules, MoEF&CC notiRcauons, Office Memorandums & any other appltcable laws,
Government Orders and lnstructions lssued by the Govemment from tlme to time.

Tthrough the reference 3d clted, the Commlssloner and Dlrector of Mhes &
Geology, Ibrahlmpatnam has communlcated attached flle / files contalns areas wlth
lllegal sand mlnlng ln Guntur Dlstrict for perusal of the Dlstrlct Offlcers to conduct
field Inspections.

Accordingly, through the reference 4u cited, basing on the lnstructtons of the
Director of Mlnes and Geology, Ibrahlmpatnam vlde reference 3d clted, the Royalty
Inspector and supervisor of thls office have lnspected the subject area on
2O,O7.?:O?4 and submltted report on 26.07.?024, at the tlme of lnspe€tlon the
entlre area was digged lrregularly wlth dlfferent dePths and Illegal worklngs
observed wlth an average dePth of 1.50 Mts and recorded the Geo Co-ordinates of
the lllegal sand excavated area over an extent of 13.60 acres with a quantlty of
82,559 Cbm of sand ln Krlshna River, Tenall Assembly Constituency of Annavaram

Village, Kolllpara Mandal, Guntur Dlstrict'

Notice No.1353/sAND/2o24 
Dat€! 12.08.2024

Sub: Mines & Mlnerals _
omce,euniii'6i,ti:{I"il"f B;*o[ff',?]r$I'I;;:_:STH:. ventures Llmtted ._TI.1"" .una-.opiri-troni 

,#orn 
,r.ou.zoz, ,n

:!|if'-?1,T,'""[i::*:gu-z - iGg,r J*L-,:iil"n lno transportation or

$$fi k1{ilti,',,riiit'i#[:,i
. Reg.

*"'-lF;X'S;,I3;1?.,#,!""T,$;lJ,;|'Jlg"iif 
iljf .,,'#;1*'.Dlrector of Mines

3. E-mail dated 16.07.2024 .iifrt E;;iH;"J. Dtrector of Mtnes &Geology, Ibrahlmpatnam.
4' Jornt Inspectron report dated 26.07.2024 by the Technrcar staff ofMlnes and Geology Oepartment.
S. Thts office Strow Liusri Noiiie N'o. 1353/Sand/2 oZ4, dt. 26,07.2024lssued to M/s Jatprakash powe venturei umrtli]-

CE: Scanned with OKEN Scanner
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Annexure R13 ll2il
Through the reference 5s cited, this offrce has issued Show Cause Notice to

M/s ralprakash power ventures Limited to submit your expranauon for flregar
excavation and transportauon of sand ior a quantity of 821559 Cbm / 1,23ra3g.s
Mf, over an extent of 13.60 acres ln Krlshna Rtver, Tenali Arsembly Constituency
of Annava6m Village, Kollipara Mandal, Guntur Dlstrict, wi$in fifteen (15) dayi
fry. O" date of recelpt this office nouce. Faillng whlch necessary acflon wlll be
lnitlated as per APMMC Rules, 1966. The same was acknowledged by the M/s
laiprakash Power yentures Lrmited on 01.08,2024. But, the M/s Jatprakash power
Ventures Llmlted not submltted any reply so far. Hence, lt is construed that you
have vlolated t}le Rule 9-B of sub-rute (16Xd) of APMMC Rules. 1960,

As per Rule 9-B Sub-rule (16)(d) of APMMC Rutes, 1965:

'whenever any person extractg sand or has extracted sand in the areas other
than those notlfled for lawful excavatlon, the officer authorized under sub
rule 16(f) of Rule 9-B shall assess such quantity of sand and levy and collect
@ R5,2,OOO/- per ton of sand or RS.Z.OO lakhs, whlchever ls hlgher, as
penalty".

In vlew of the clrcumstances stated above, you are hereby directed to pay an
amount of Rs. 24,76,77,OOO/- (Rupees Twenty four Crores. Seventy stx Lakhs,
seventy seven Thousand only) towards penalty for the unlawful excavaHon and
transportauon of sand for a quantlty of 82,559 cbm / 1,231938.5 MT, over an
extent of 13.60 acres ln Krlshna Rlver, Tenalt Assembly Consfltuency of
Annavaram Vlllage, Kolllpara Mandal, Guntur Olstrlct wlthln l5 days from the date
of recelpt of thls nouce falling whlch acdon wlll be lnttlatcd agalnst you to recover
Mlneral Revenue Dues under the provlslons of Andhra pradesh Revenue Recovery
Act, 1864 (Act II of 1864).

The penalty amount should be pald through CFHS Challan to the fofiowtng
Head of Account and submtt cha an to the Otstrtct Mtnes and Geology Otflcer,
Guntur Dlstrlct,

DDO Code: 06011307001, Treasury Name: DTo- Guntur
Major Head : 0853 - Non-Ferrous Mlnlng and Metallurglcal tndustrles.
Mlnor Head : 1O2 - Mineral Concesslon Fee rents and royalues.
Sub Head : 81 - Other Receipts

District Ml eology Offlcer,
Guntur.

To
M/s. Jalprdkash Power Ventures Llmited,
.rA House, 63 Basant Lok,
Vasant Vlhar, New Delhl - 110057 - RPAD.

Copy submltted to the Commtssloner
lbIahlmpatoam for hvour of lnformation.

and Dlrector of Mlnes & Geology,

Cqpy submltted to the Collector & Distrlct Magtstrate, Guntur For f;avour oflnformatlon.
Copy submltted to the Jolnt collector & Addlgonal Maglstrate, Guntur for favour oflnformatlon.

fi"rfh:i,:T]""0 
to the supertntendent of pollce, Guntur District for hvour of

[?i:;;,rtl,ff; ?":]:t"""?,*" specia t Enforcem ent Bu reau offi cer, G untur DtstrtG

CF Scanned with OKEN Scanner
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GOVERNMENT OF ANDHRA PRADESH
Annexufg t('l 4 orplnrMENT oF HrNEsAND GEoLocy

Notice No.1353/SAND/2024

Office of the
District Mines and Geology Officer,

Guntur.
DEUAND T{OTICE

Date: 17.08.2024

Sub: Mines & Minerals - Ordinary Sand - Office of Distrlct Mlnes & Geology
Office, Guntur District - Work Order issued to M/s Jalprakash powe

Ventures Umited commence sand opeIations from 12,05.2021 h
spedfied areas of Package-2 - Illegal excavation and transportation of
sand ln Krishna River of Annavaram site, Annavaram Village, Kollipara
Mandal, Guntur Dlstrict for a quantity of 116&589 Cbm / 2,44,033.5
MT of Sand, over an extent of 26.80 acres with a average depth of
1.5O Mts - Show Cause Nouce issued - Reply not submitted - Demand
Nogce lssued - Reg.

' Ref:- 1, G.O.Ms.No. 25, tnd & Com (M.III) Department, dated 16,04.2021.
2. Proceedlngs No, 2794lSand-P21202L, dated 12.05.?021 ol lhe

Dlrector of Mlnes and Geology, lbrahlmPatnam.
3. E-mail dated 16'07.2024 of the Commlssloner, Dlrector of Mlnes &

Geology, Ibrahlmpatnam'
' 4, Jolnt inlpection riport dated 26,07.2024 by the Technlcal staff of

Mlnes and Geology DePartment'
5, Thls office Show tause Nouce No' l353lsandl2024, dt. 26,0?'2024

lssued to M/s latPrakash Powe Ventures Umlted'
-:o0o!-

Advertlng to the subject and references clted above and lnformed that

through the reference lB clted, the Govemment has upgradlng the exlstlng sand

pollctand accordlngly lssued amendments to Rule 9(8) of APMMC Rules 1966'

Through the reference 2d clted, the Dlrector of Mlnes and Geology,

Ibtahlmpatnim tssued work order to M/s Jaiprakash Power Ventures Umlted to

commence sand operauons from 12.05.2021 ln specltled areas of Package-2

coverlng west Godavarl, Krlshna. Guntur and Prakasam Dlstrlctg at all notlf|ed

reacheidurlng the tenure of lease perlod sub1ect to the terms and condltlons of the

tease aeea un-d ag'"","nt, Andhra Pradesh Mlnor Mlneral Concesslon llulos, 1966,

llmlted to Sand eollcy of A.P., Mlnes Act - 1952, MMDR Act -1957' WALTA Act and

Rules, MoEF&CC notiftcatlons, office Memorandums & any other applicable laws'

GovemmentordersandlnstructlonslssuedbytheGovernmentfromtlmetotlme.

Tthrough the reference 3d clted, the Commissloner and Director of Mlnes &

Geology, Ibrah'impatnam has communtcated attached Rle / files contalns areas wlth

n-r"g.iii^o mlnlng ln Guntur Dtstrlct for perusal of the Dtstrtct offtcers to conduct

Reld hspectlons'

' Accordlngly, through t}le reference 4u clted. baslng on the lnstructlons of the

Dlrector of Mln;s and Geology, IbrahlmPatnam vlde reference 3d clted' the Royalty

ilr;""r, of thls ofllce and Atsittant Mlnes oftlcer, o/o the Dlrector of Mlnes &

eeJfogy, f."hf.Patnam have lnsPected the subject area on 22'07 '?.024 and

.rbrtiiia rePoft;d on 26.0?.?]0?.4, at the ume of lnsPection most of the area

"ir"rea 
nrtt arr"r water flow and llegal worklngs observed wlth an average depth

ii lso mt, and recorded the Geo co-ordlnates of tie lllegal sand excavated area

or"r"n"*t"ntof26.S0acreswlthaquantltYof\62,6S9CbmofsandlnKdshna
Rtver,tenattAssemblyCons8tuencyofAnnavaramSiteofAnnavaramVlllage,
Kolllpara Mandal, Gun$r Dlstrict'

([, Scanned with OKEN Scanner
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Annexure R14 tztl
Through the reference 5e crted, thrs office has Issued show cause Noflce toM/s Jalprakash powet Ventures Llmtted to submlt your explanation for lllegal

a*199n and transportaUon of sand for a quanlity of 1,62,689 Cbm /2144,,,33.5 MT, over an extcnt of 26.aO acres In Krlshna nfr"., i"n"fi a*".UfVConstltuency of Annavaram.stte of Annavaram Vlllage, Ko lpara Mandal, GunturDlstrlct, vrrthrn fifteen (r5) days from the date of rec-erpt thts omce nouce. rattrnlwhldt necessary action will be inltiated as per APMMC Rules, 1966. The same wasacknowledged by the M/s Jalprakash power Ventures Llmtted on O1.O8.2OZa. But,the r4ls Jalprakash power Ventures Umited not submitted any reply 
"o 

far. nence, iirs construed that you have vrorated the Rure 9-B of sub-rure iroltal or epNiri
Rules, 1966.

As per Rule 9-B Sub-rute (16)(d) of APMMC Rutes, ,.9661

"whenever any person extracts sand or has extfacted sand in the areas other
than those notified for lawfur excavation, the ofricer authorized under sub
rule 16(f) of Rule 9-B sharr assess such quantity of sand and revy and colect
@ Rs.2,0O0/- per ton of sand or Rs.2.oO lakhs, whichever is higher, as
penalty".

. In vlew of the clrcumstances stated above, you are hereby dlrected to pay an
amount of Rs. 48,80,67,OOOI- (Rupees Forty eight crores, elghty Lakhs. stxty seven
Thbusand only) towards penalty for the unlawful excavatlon and transportauon of
sand for a guantlty of tr62r689 Cbm I 2,44,0.33,5 MT, over an extent of 2O.gO
acres ln Krlshna Rlver, Tenali Assembly Constituency of Annavaram slte,
Annavaram Vlllage, Kolllpara Mandal. Guntur Dlstrlct wlthln 15 days from the date
of recelpt of thls notlce falllng whlch actlon wlll be lnluated agalnst you to recover
Mlneral Revenue Dues under the provlslons of Andhra Pradesh Revenue Recovery
Act, 1864 (Act II of 1864).

The penalty amount should be paid through CFMS Challan to the followlng
Head of Account and submlt challan to the Dlstrlct Mlnes and Geology Omcer,
Guntur Olstrlct.

DDO Code: 06011307001, Treasury Name: DTo- cuntur
Major Head : 0853 - Non-Ferous Mining and Metallurglcal Industrles.
Mlnor Head : 102 - Mlneral Concesslon Fee rents and royaltles,
Sub Head . 8l - Other Receipts

Dlstrict Mi f[cer,

To
M/s. Jalprakash Power Ventures Ltmlted,
JA House, 63 Basant Lok,
Vasant Vlhar, New Delhl - 110057 - RPAD.

Copy submltted to the Commtssloner and Dlrector of Mlnes & Geology,
Ibrahlmpatnam for fiavour of lnformaflon.
Copy submltted to the Collector & District Magistrate, Guntur for favour of
lnformation.
copy submltted to the lolnt colrector & Addrflonal Magrstrate. Guntur for favour of
lnformatlon,
copy submitted to the superlntendent of polrce, Guntur Drstrrct for Favour of
Informatlon,
copy submltted to the Dlstrlct speclal Enforcement Bureau officer, Guntur Dlstrlct
for favour of lnformatlon.

r

(}.' Scanned with OKEN Scanner
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Annexure R 15
,E3If i,lI^fil..l,i^L'ffiJ3t3f3["

Office of the
Dlstrict Mines and Geology Officer,

Guntur.
ShoW Cause Notice

Sub;- Mines & Minerals _
sraff orM;;;;-"J"[1","1i^!8,J."$fi .:"i,,,S""irJ*g;,Hri:l
transportation of sand in X.irfrn" nir!.'oi iui.t"p"i". site-3, Veerlapatemvifiase, Dusqirat" M1n^d?]1 Crntri o]tt.ij 8J.5"[run,,., of 11,3s,184
flJX "ri,?"lr;ilf an extenr or rsz-.od ii; ii l 

" 
.,",us" depth or

iHlf""n",*il;L,*,:*.,iffi ""',"r,IJ;,i,"'Hi*,i:!.li:.*-t"ltli

Ref:- l. G.o.Ms.No.25, Ind

'ryi:.1'$,'.'*;,2#f #r't*":,,:"r3*l!3;::3#"';ii,'"u3',:"o",.
3. E_mait Aatea re .Oz.-iO:+ 

"] 
it Ji"r*Lrioner, Director of Mines &Geology, Ibrahimpatnam.

4. Joint Jnspecflon reDort d.ated 26.07.2024 by the Technical Staff of Minesand Geotosy o"r.;.."",1-- 
_.0:::"- 

'Jv 
(rrc rE

Adverting to the subject and references cited. Through the reference 1* cited,the Govemment has upgrading the existing sand policy and accordingly issued
amendments to Rule 9(B) of APMMC Rules 1966.

Accordingry, through the reference 2d cited, the Director of Mines and
Geology, Ibrahimpatnam lssued work order to M/s Jalprakash power Ventures
Umited to commence sand operations from 12,05.2021 in specified areas of
Package'2 covering west Godavari, Krishna, Guntur and prakasam Districts at all
notified reaches during the tenure of lease period subrect to the terms and
conditions of the lease deed and agreement, Andhra pradesh Minor Mineral
Concesslon Rules, 1966, limited to Sand policy of A.p.. Mines Act _ 1952, MMDR Act
-1957, WALTA Act and Rules, MoEF&CC notifications, Office Memorandums & any

Date:26.O7.2024

other applicable laws, Government Orders
Government from time to time.

and instructions lssued by the

Tthrough the reference 3d cited, the commissioner and Director of Mines &
Geology, Ibrahimpatnam has communlcated attached file / files contains areas with
lllegal sand minlng in Guntur District for perusal of the District officers to conduct
fleld lnspections.

In this connection, through the reference 4s cited, basing on the instructions

of the Director of Mines and Geology, Ibrahimpatnam vide reference 3d cited, the
Royalty Inspector of this office and Assistant Mines Officer. O/o the Director of Mines

Notice No, 1353 1 sand/ 2c,24
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& Geology, Ibrahimpatnam have inspected the subject area on 23.07.2024 and

submitted reported on 26,07,2024, at the time of inspection most of the area

covered with River Water flow and Illegal workings observed with an average depth

of 1.50 Mts and recorded the Geo Co-ordinates of the illegal sand excavated area

over an extent of 187.00 acres with a quantity of 11,35,184 Cbm of sand in Krishna

River, Mangalagiri Assembly Constituency of Veerlapalem Site-3 of Veerlapalem

Village, Duggirala Mandal, Guntur District.

In view of the above, M/s Jaiprakash Power ventur€s Limited is hereby

directed to submit your explanation for illegal excavation and transportation of sand

fol a quantity of 111351184 Cbm, over an extent of 187.OO acres in Krishna River,

Mangalagiri Assembly Constituency of Veerlapalem Site-3 of Veerlapalem Village,

Duggirala Mandal, Guntur District, within fifteen (15) days from the date of receipt

this office notlce. Failing which necessary action will be initiated as per APMMC Rules'

1966 and other applicable Rules and Acts and also file a criminal case against you

i.e., M/s Jalprakash Power Ventures Limited,

District Min$#eotosy offi cer.

To
M/s, Jaiprakash Power Ventures Limited.
JA House, 63 Basant Lok,
Vasant Vihar, New Delhl - 110057 - RPAD.

Copy submitted to the Commissioner and Dlrector of Mines & Geology,
Ibrahimpatnam for favour of information.

Cbpy submitted to the Collector & District Maglstrate, Guntur District for favour of
information,
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Notice No, t3S3/ Sand/2124

,:gff f,TI^'I5,"[fiL?'ff"'Efsf8E,

Office of the
District Mines and Geology Officer.

show cause Notice 
Guntur'

Date| 26.07,?;c.24
sob:- Mines 

$ ffi:xt ;ds.11;^I1",^rnspection conducted by the rechnicat

31en.no'tuuonor,il::ilii&ii!:tffi ::.,;r"1:.*:1":I:"Jjji"dffivifiase, Dussirata Mandat,Guntur Dilil;;:;lr"Jlir, or r,,u,rur. 
"orn

of sand. over an extent of r_l.so acres wi;;-u-;$.g. depth of 2,5oMts - show cause Notice to r'rr-" liipr"tu=ii'"'oili'r.n,rr"s Limited _Request to submit expranarion'ro. ir6jur' Jili*ii"i'"". transportation ofsand - Regarding.

Ref:- 1. G.O.Ms.No.25, In(
z.r.o.e"Jin!s-ru1.'iir-X,.;T.ll#1ff ,r"itffi 

!.Bgli3#;?hrJil;;*".
_ of Mines and ceology, f Uratrimiatnarirl
3. E-ma dated t6.o7IJ62+ oi tt Jio,irirrioner. Director of Mines &Geology, Ibrahimparnam.
4. Joint Inspection report dated 26.07.2024 by the Technical Staff of Minesand Geology Department. 

_,*o, 
-- ' v, s"e ,!

Adverung to the subject and references cited, Through the reference l* cited,thb Govemment has upgrading the existing sanO poticy and accordingly issued
amendments to Ru,e 9(B) of ApMMC Rules 1966.

Accordingly, through the reference 2d cited, the Director of Mines and
Geology, Ibrahimpatnam issued work order to M/s Jaiprakash power Ventures
Llmited to commence sand operations from 12.05.2021 in speciffed areas of
Package-2 covering west Godavari, Krishna, Guntur and prakasam Disrricts at allnotified reaches during the tenure of lease period subjed to the terms and
conditions of the lease deed and agreement, Andhra pradesh Minor Mineral
Concession Rules, 1966, ltmited to Sand policy of A.p.. Mines Act _ 1952. MMDR Act-1957, WALTA Act and Rures, MoEF&cc notifications, office Memorandums & anyother applicable laws, Govemment Orders and instructions lssued by the
Govemment from time to time.

Tthrough the reference 3d cited, the commissroner and Director of Mines &
Geology' Ibrahimpatnam has communicated attached fire / fites contains areas with
lllegar sand minrng rn Guntur District for perusar of the District officers to conduct
ffeld inspecions.

In this connecuon, through the reference 4s cited, basrng on the instructions
of the Director of Mines and Geology, Ibrahimpatnam vide reference 3,,, cited, the
Royalty Inspector of this offrce and Assistant Mines of'cer, o/o the Director of Mines
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& Geology, Ibrahlmpatnam have inspected the subject area on 24.07.2024 and
submitted reported on 26,07.2024, at the ume of inspecflon most of the area
covered with River water flow and Iflegal workings observed with an average depth
of 2.50 Mts and recorded the Geo co-ordinates of the illegar sand excavated area
over an extent of 11.50 acres yrith a quantity of 1,16,351 Cbm of sand in Krishna
River, Mangalagiri Assembly constituency of veerraparem site-z of veerrapalem
Village, Duggtrala Mandal, Guntur Dlstrict.

In view of the above, M/s ,aiprakash power Ventures Limited is hereby
directed to submit your expranation fior iflegar excavation and transportation of sand
for a quantity of 1,161351 cbm, over an extent of u.so acres in Krishna River,
Mangalagiri Assembry constituency of veerlaparem site-2 of Veerraparem vmage,
Duggirala Mandar, Guntur District, within fifteen (15) days from the date of receipt
this office notlce. Failing which necessary actlon will be initiated as per ApMMc Rules,
1966 and other appricabre Rures and Acts and arso fire a criminar case against you
i.e., M/s Jaiprakash Power Ventures Limited.

District M ogy Officer,

60

T; Guntur.

M/s. Jaiprakash Power Ventures Limited,
JA House, 63 Basant Lok,
Vasant Vihar, New Delhi - 110057 - RPAD.

Copy submitted to the Commissioner and Director of Mines & Geology,Ibrahimpatnam for favour of information.
copy submitted to the collector & District Magistrate, Guntur District for f;avour ofinformation.
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Annexure R 1 7,8ffS$,IlITL.[fiL?HJSBf3l,

Drstrict MineosT;ed 
oJ"T,in, 

o*""..
DErrfAND ortcE Guntur.

Nouce No.13S3/SAND/2O24

subi Mines & Mrnerars _ 6,r^-^, a-__ 
Date: 17'08'2024

*+*ffi*ffi,ffiffiiar$ffi
Ref,- 1. G.O.Ms.No. i

rgfgalgrf;';+Ifttifi -rs.li;:lm:;
4. Jolnt lnspec0

- r"rrn"r.n?-6l3lo;fifr::l#jf''7'2024 bv the rechnrcar staff or
S. Thts omce Sh,

r,J"JiitrZ':Ii?,r'.".,fl BXi,?T?;Li,1rJi,XI,f {il24,dt.26.07.zoz4

.n.,nf 1lJ[?".1"" J "r,' :il": .::.^ il,l"l-ces crted a bove a nd rn rormed thatpo,cyana*.;;;;;;;;:*"'lr"f""tt1T:!l;,,i,ffi ilil?*itt[iJl"j

",,r,]li"#31 
il"r"'jt;H': ll .crylr the Drrector or Mrnes and Georosy,

commence sand operagons :::1 :1 llt- l!''-rtt" Power ventures Llmrted io
coverrne 

. 
west o"ol,"ii 

-i,,,ilT 
i,ifi.rff 

j ;:tr"".f T,i:,n .i; jiff,*Treaches durtng the tenure o, ,.::. ,:ro. ,rUl".t ,o tir" turm; anc, condt,ons of thetease deed and agreement, andhra pradesh iii;;;;;il,:;,rrmited to sand polrcy orr.p.. r.rrnes ro _ rrii. r,,niJ;il:[H,"il^1i;r;.i1.^.jRules, MoEF&CC notlflcauons. Offtce. ttemoranllffi.il -o,ttrer 

appttcaUte taws,Government orders and rnstrucflons rssuea by *re co;;il, from ,me to rrme.
' fthrough the reference-3d-:,,"j, 

.h: Commlssloner and Dlrector of Mtnes &Geology, Ibrahimpatnam has communlcated un".f,"Jf,f uJ O-,u" .on,u,n, areas wlth
l5:iffi::,,fl::'s rn Guntur Drstrrct ror pu,,'ur oiinu'o1r,.ii or.u., to conduct

Accordlngly, throuoh the reference 46 cited, baslng on the tnstrucuons of the
-Director 

of Mines and Ge-otosy, Ibrahrmp.atnam ,ilJ;fJ.;:;r" clted. the RoyatryrnsPector of thts office and Assistant rqtnes Offlcer, ;;'ii'u -orru.to1. 
of Mtnes &Geology, tbrahtmpatnam have 

^tn:p"T:g 
tt *U:"j 

"*" on Z3.O7.ZOZ4 andsubmined reported on z6.o7.zoz4_,.at 
.the time ,?- i;r;;;; most or rhe areacovered with River water flow and legar workrngs 

"ut"ri"J 
-i,,t, an average depthof l'50 Mb and recorded the Geo co-ordina,"r 

"r 
tn"-irLgri .'"no u*carut"d a.euover an extent of te7.oo acres with.a quanUry of 11,3ijil"; of sand tn Krtshna

xiLil:,i'ffi :'J',f :il'lLff5Yjl,.iff 
voiv"ui#[-'i]ii'-:orve"aupaiem
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Annexure R 17 ilut
Through the *tT,1T 5s ctted, thts omce has rssued Show cause Nouce toI*j:ll#-:* o;;1:_1".*". 

";i# ;' ;;i'yo,.' .*pr.n.ron ror,,esarri,iii i u ;;, ff 1ll*:.,":,.131.3; 
"..*,j 

ljny 
.r i r,s!, iia 

-cb, 
"7

mp,,nxm*'*i**l"t,?i:i#?f ffi l:.{#,l[r,#jnouce. Fa rng whrch necessary ac{on w i be'rnruated as per ApMMc Rures, 1966,The same was acknowled-ged by the M/s Jarpr;i;;f polver ventures Lrmrted on01,08.2024. But, the M/s Jalprakash power Ventures Llmlted not submttted 8n;;e;;
so far. Hence, rt rs construed that you have vrorated the Rure 9-B or ,ri-*i.(r6)(d) of ,\PMMC Rutes, 1966.

As per Rute 9-B Sub-rule (f6xd) of ApI"tMC Rutes, 1966!

DDO Codes 06011307001, Treasury Namet DTo- Guntur

Major Head : 0853 - Non'Ferrous Minlng and Metallurglcal Industdes'

Mtnor ttead : 102 - Mineral Concession Fee rents and royalties'

62

Officer,

oWhenever any person extracts sand or has extracted sand ln the areas other
than those notified for lawful excavation, the officer authorized under sub' rule 16(f) of Rule 9-B shall assess such quantity of sand and leyy and collect
@. Rs.2rO00/- per ton of sand or RS.2.OO lakhs, whlchever ls higher, as
penalty".

In view of the circumstances stated above, you are hereby directed to pay an
amount of Rs. 340,55,52,000/- (Rupees Three hundred forty Crores, fifty flve
Lakhs, Iifty two Thousand only) towards penalty for the unlawful excavadon and

transportation of sand for a quantity of 111351184 cbm I 17 ro2t776 llT, over an

extent of 187.00 acres in Krlshna River. Mangalagirl Assembly Constituency of
Veerlapalem Site-3 of veerlapalem Village, Duggirala Mandal. Guntur District wlthin

15 days from the date of receipt of this notice faillng whlch action will be initiated

against you to recover Mineral Revenue Dues under the provlslons of Andhra

Pradesh Revenue Recovery Act, 1864 (Act Il of 1864)'

The penalty amount should be pald through CFMS Challan to the following

Head of Account and submlt challan to tie Dlstrlct Mlnes and Geology Ofric€r,

Guntur District.

Sub Head : 81 - Other Receipts

Distrlct
GU f

Iols,:arprat ast Power ventures Llmlted,
rl Xouse, 63 Basant Lok,

iasant Vihar, New Delhl - 110057 - RPAD'

rinv submltted to the Commlssloner and Dlreclor of Mlnes & Geology'

m}'mf,"g;"ffi:'gliX#'ftrstrrct Maerstrate, Guntur ror ravour or

[lll;1"x?l,i*a t the rolnt colle€tor & Addltlonal l'laglstrate, Guntur for favour of

Ej;I"3X;[*a to the suPerlntendent of Pollce, Guntur Dlstrlct for ravour or

#lftI[m"":l*:':o*" 
specrar Enror€€ment Bureau omcer' Guntur Dtstrict

ft, Scanned with OKEN Scanner
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Annexure R18 ,EFIf #g'ii[,"[#,Tffio"ElB..BL

o,*o r,"31ii [u,lri* om.u,.
DE'AI'D ilorrcE Guntur.

Notice iito.l3s3ls uolzoz4 
Dates ,,.08.2024

Sub: Mlnes & Mlnerals _--gfl 
f; 
,Jlx1'*g{iih'*..Tff 

"".',?'iltH,H_:f "BL"f I

*$$fl*ffirtt$6*r*"rffi
**'','',n;o"Iijll;'^,?.1,11,!:f,!f 

;Hlj}:i,{*:il#lii,1Ti;1,,'.
Dlrector of Miner

3. E-mall dated t6.ot,zoz4 rrii,L c"rrlirji""i, Director of Mtnes &Geology, lbrahimpatnam,
4. Jolnt Inspectlon repgrt dated 26.0l,ZOZ4 by the Technical Staff ofMlnes and Geology Department.
5. Thls offlce Show Cause_Nouce No. 1353/Sand/ZOZ4. dt,26,07,202,4tssued to M/s Jatprakash powe veniurej umril-al

Adverflng to the subject 
""0'rll?"r.", clted above and tnformed thatthrough the reference 1r cited, the Govemment f,., ,pg_di"g the exlsHng sandpollcy and accordtngty tssued amendments to Rute 9(B) JfipmNt nures rge o.

Through the reference Zd clted, the Dlrector of Mlnes and Geology,lbrahlmpatnam lssued work order to M,/s )alprakash-poier' j"n,r.", 
Llmlted tocommence sand operaUons from lZ.05.2OZl ln specifled areas ot package-2

coverlng West Godavarl, Krlshna, Guntur and prakisam Of.iaA" ut all not fledreaches durrng the tenure of lease perrod subject to the t".r* uio condiuons of thelease deed and agreement, Andhra pmdesh Mtnor t"flnerat Co*"rrlon Rules, 1968.limlted to Sand polcy of A,p., Mlnes Act _ l9SZ, MMDR Act _tgiZ, Wettn ea andRules, MoEF&CC noUflcations, Office. Memorandums & any othlr appttcabte taws,Govemment Orders and lnstrucHons lssued by the Government from ttme to Ume.

. Tthrough the reference 3d cited, the Commissloner and Director of Mines &
Geology, Ibrahlmpatnam has communlcated attached Rle / files contarns areas wrth
lllegal sand mlnlng ln Guntur Dtstrict for perusal of the District Omcers to conduct
field lnspectlons.

Accordingly, through the reference 46 crted, basrng on the Instrucuons of tt,e
Dlrector of Mines and Georogy. Ibrahrmpatnam vlde refeLnce 3d clted, the Royarty
Inspector of thls office and Assrstant Mrnes officer, o/o the Drrector of t*ttnes i
Geology, Ibrahlmpatnam have lnspected the subject area on 24.07,ZO?4 and
submlBed reported on 26,07,2024, at the ume of lnspecUon most of the area
covered wlth Rlver Water flow and Illegal worklngs observed wlth an average depth
of 2.50 Mts and recorded the Geo co-ordrnates;f the rllegar sand excavaied aiea
over an extent of 11,50 acres with a quanuty of 1,16.351 Cbm of sand ln Krlshna
River, Mangalaglri Assembly Consutuency of Veerlapalem slte-2 of Veerlapalem
utlage, Duggirala Mandal, Guntur Dlstrict.

Q}:::::::r Scanned with OKEN Scanner
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Annexure R18 tut
Through the reference 5s cited, this office has lssued Show Cause NoHce to

M/s lalprakash Power Ventures Limited to submit your explanation for lllegal
excavation and transportaflon of sand for a quantity of !rt;6r3i! Cbm I
11741526.5 MT, over an extent of tl.SO acres ln Krishna River, Mangalag,rl
Assembly Constltuency of Veer.lapalem Site-2 of Veerlapalern Village, Duggirala
Mandal, Guntur Dlstrict, within fifteen (15) days from the date of receipt this office
nouce. Faillng which necessary action wttt be initiated as per APMMC Rules, 1966.
The same was acknowledged by the M/s Jalprakash Power Ventures Llmlted on
01,08.2024. But, the M/s Jaiprakash Power Ventures Llmited not submltted any reply
so far. Hence, it ls construed that you have violated the Rule 9-B of sub-rule
(16Xd) of APMMC Rules, 1956.

As per Rule 9-B Sub-rule (16Xd) ofAPMMC Rules, 1966!

"Whenever any person extracts sand or has extracted sand in the areas other
than those notlfied for lawful excavation, the officer authorized under sub
rule 16(f) of Rule 9-E shall assess such quantity of sand and levy and collect
@. RS.ZTOOO/- per ton of sand or Rs.2'O0 lakhs, whlchever is higher, as
penalty".

In vlew of the circumstances stated above, you are hereby dlrected to pay an

amount of Rs. 34,90,53,000/- (Rupees Thlrty four crores, nlnety Lakhs, Rfty three
Thousand only) towards penalty for the unlawful excavatlon and transpotation of
sand for a quantlty of 1116,351 cbm I L,74,526.5 MT, over an extent of 11.50
acres ln Krishna River, Mangalagiri Assembly Constituency of Veerlapalem Slte'2 of
Veerlapalem village, Duggirala Mandal, Guntur Dlstrlct wlthln 15 days from the date

of recelpt of thls notlce falllng whlch actlon wlll be lnltlated agalnst you to recover

Mlneral Revenue Dues under the provlslons of Andhra Pradesh Revenue Recovery

Act, 1864 (Act U of 1864).

The penalty amount should be paid through CFMS challan to the followlng
Head of Account and submlt challan to the olstrlct Mlnes and Geology Officer,
Guntur Dlstrlct,

DDO Code! 06011307001, Treasury Name: DTO- Guntur
Major Head : 0853 - Non-Ferrous Mlnlng and Metallurglcal Industries.
Mlnor Head r 102 - Mlneral Concession Fee rents and royalties,
Sub Head : 8l - Other Recelpts

Dlstrlct Mlri Geology Omcer,
Guntur.

To
M/s. Jalprakash Power Ventures Llmlted,
JA House, 63 Basant Lok,
Vasant Vlhar, New Delhl - 110057 - RPAD.

64

Copy submitted to th€ Commtssloner and Dlrector of Mlnes & Geology,
Ibrahlmpatnam For favour of lnformatlon.
copy submltted to the colector & Drstrict Magrstrate, Guntur for favour of
lnformaUon.
copy submitted to the Jornt colector & Addrtionar Magrstrate, Guntur for favour of
lnformatlon'
copy submrtted to the superrntendent of polce, Guntur Drstrrct fur favour oflnformatlon.
copy submrtt€d to the Dlstrict speclal Enforcement Bureau officer, Guntur Dlstrictfor favour of lnformatlon.
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Annexure R 19

- Office of theDistrict Mines and Geoiogy Officer.
show cause Notice Guntur.

Notice No. t 3'3lsandl2024

Sub:-

Ref:-

l*r*r'mHt*Nffi"
:if#":+,,p}*;iifr}+1ffi ,3;hffi:"'.,j:.}* j:l'"".
" ::'!:'J;,'":T'31;fnS::"i 

; lJ:.,, " 
bv th e rech n ica, sta ff or M,nes

,r" 
"i:::::,til:";Ti:fi 

and rererences crted' rhroush the rererence r* cited,

amendments to Rure e(B) 
"r 
J;#il::'l;:r:""' poricv and accordinsrv issued

Accordingly, through the reference 2nd cited, the Dlrector of Mines andGeology, Ibrahimpatnam isl
Li m rted to com mence .""r"ll"ll'j,",.lil,i ryil"r:",:"'l j""#: 

f.::, TPackage-2 covering west Godavari, Krishna, Guntur and prakasam Districts at a'notified reaches during the tenure of lease period subject to the terms andconditions of the lease deed and ,r.""r"n,, anarrra praoesrr Minor MinerarConcession Rutes. 1966, limited to Sand policy of A.p., Mines Act _ 1952, MMDR Act-1957, WALTA Act and Rules, MoEF&cc notifications, ofhce Memorandums & anyother appllcable laws, Govemment Orders and instructions issued by theGovemment ftom time to time.

Tthrough the reference 3d cited, the Commissioner and Director of Mines &Geology, Ibrahimpatnam has (

ir reear sa n d m in in e in n,",,. ;,lll;::ff l"1'::ir:'J,:r: il:H,T::ilJIfield lnspections.

In this connection, through the reference 4s cited, basing on the instructionsof the Director of Mines and Geology, Ibrahimpatnam vide reference 3d citedr theRoyalty Inspector of this office and Assistant Mines Officer. O/o the Director of Mines
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& Geology. Ibrahimpatnam have inspected the subject area on 22.07,2024 and
submitted reported on 26.07.2024, at the time of inspection most of the area
covered with River water flow and lllegal workings observed with an average depth
oi t.2o ut" and recorded the Geo co-ordinates of the ilegar sand excavated area
over an extent of 117.80 acres with a quantity ot 5,72,OA4 Cbm of sand in Krishna
River, Tenali Assembly constituency of Vallabhapuram site of vallabhapuram village,
Kollipara Mandal, Guntur District.

In viely of the above, M/s ,aiprakash power Ventures Limited is hereby
directed to submit your explanation for lllegal excavation and transportation of sand
for a quantity of 51721084 Cbm, over an extent of 1U.aO acres in Krishna River,
Tenali Assembly constituency of vaflabhapuram site of valabhapuram viflage,
Kollipara Mandal, Guntur District, within fifteen (15) days from the date of receipt
this office notice, Failing which necessary action will be initiated as per ApMMc Rules,
1966 and other applicable Rules and Acts and arso fire a criminal case against you
i.e., M/s laiprakash Power Ventures Limited.

l\
District Minei$otogy officer,

To Guntur.

M/s. Jaiprakash Power Ventures Limlted,
JA House, 63 Basant Lok,
Vasant Vihar, New Delhi - 110057 - RPAD.

Copy submitted to the Commissioner and Director of Mines & Geology,
Ibrahimpatnam for favour of information.

copy submitted to the coflector & District Magistrate, Guntur District for favour of
information.
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An n exu re R 2 0 DESXi+ilf^ilL%f,LTffJElBffi i,
Dlstrlct ttin

DEMAND NOTICE

Omce of the
es and Geology Officer,

t{otice t{o.l3s3lSANDt2OZ4 
Date: u.08.2024

Sub: Mlnes & Mlnerals _ Ordlnary Sand _ Office of Dtstriomce, euniur-'6ry^1:_yl* order rssued " ,iT [,ffi:,:ST3flVentures Umited commence sand operattni 
.#om 

12.05.2021 tnspedfied areas of package-2 _ tti"g.r J*i:.riiio, and transportauon ofsand tn $ctshna ruver-or..varriuriipr-iiii'njil;;;; Kolipara Mandat.. cuntur District for g guallitv or s,i2,o84 d;-i i,ii,iis ii",iiSand, over an extent oi rtz.ao aotJiritf, 
" "r"J"g" 

depth of 1.20Mts - show cause Notice tssued _ Repty noi iluritt"d - D;r"r;
Notlce lssued - Reg.

' Ref: - 1. G,O.Ms.No.25, Ind &Com (M.tU) Department, dated 16.04.2021.
2, proceedings No, 2794lsand-p2t2oz1, dated tj.oS.zozt ofthe

Dlrector of MInes and Geology, Ibrahlmpatnam.
3. E-mall dated 16,07,?024 of the Commtssloner. Dlrector of Mlnes &

Geology, Ibrahlmpatnam.
4. Jolnt Inspection report dated 26,01.2024 by the Techntcal Staff of

Mlnes and Geology Department.
5. Thls oftlce Show Cause Notice No. 1353/Sand/2024, dt. 26,07.2024

lssued to M/s Jalprakash Pivre Ventures Umlted.

Advertlng to the subrect and references clted above and hformed that
through the reference 18 clted, the Govemrnent has upgradlng the exlstlng sand
pollcy and accordlngly lssued amendments to Rule 9(B) of APMMC Rules 1966.

Through the reference 2d clted, the Dlrector of Mlnes and Geology,

Ibrahlmpatnam lssued work order to M/s JalPrakash Power ventures Llmlted to

commence sand operations frcm 12.05 'zozl ln speciRed areas of Package-z

coverlng West Godavarl, Krishna, Guntur and Prakasam Dlstrlcts at all notlfled

reaches durlng the tenure of lease perlod subject to the terms and conditlons of the

lease deed and agreement, Andhra Pradesh Mlnor Mheral Concesslon Rules, 1966,

llmlted to Sand Pollcy of A.P., Mlnes Act - 1952, MMDR Act '1957, WALTA Act and

Rules, MoEF&CC notlficatlons, Omce Memorandums & any other appllcable laws,

Government Orders and lnstructlons lssued by the Government fiom time to tlme'

Tthrough the reference 3d cited, the commissloner and Director of Mines &

Geology, Ibrah'lmpatnam has communlcated attached flle / Rles contalns areas with

lllegal sand minlng ln Guntur Dlstrlct for perus8l of the Dlstrict offlcers to conduct

field lnspectlons.

Accordingly, through the reference 4e cited, baslng on the lnstructlons of the

Dlrector of Minis and Geology, Ibrahlmpatnam vlde reference 3d clted, the Royalty

Inspector oF thls omce and Asslstant Mlnes Officer, O/o the Director of Mlnes &

Geology, Ibrahlmpatnam have insPected tie subject area on 22'07 '?024 and

submtned reported on 26,07,2024. at the tlme of inspectlon most of the area

covered wlth River water flow and lllegal workings observed wlth an average depth

of 1.20 Mts and recorded the Geo co-ordlnates of the lllegal sand excavated area

over an extent of 1U,80 acres wlth a quanuty of 5,72,0a4 Cbm of sand ln Krishna

River, Tenall Assembly Constituency of VallabhaPuram Slte of VallabhaPuram

Vlllage, Kolllpara Mandal, Guntur Distrist.

([: scanned with oKEN scanner
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Annexure R20

Through tie reference Ss cited. thls office has lssued Show cause Nouce torvs lalprakash power Ventures Llmited to 
"rU.,t V"r.-"iplanation for iltegatexcavaUon and transporration 

:j 1Td ro, 
" 

quunutv'ir i]ia,ilo 
"u_ 

I o,ss,tzlIf, ov"r an extent of t1z.8o acres tn ,<il;-;i;; Tenal AssembtyConstituency of Valtabhapuram- Site of Va abhapu; ilt;;;, Kolipara Mandat,Guntur Dlstrlct, withln fifteen (ls) days rron, tn"'aaie oi."E;t this office noHce.
Faillng whlch necessary action will be initiated as per eruNc nutes, 1966. The same
was acknowledged by the Mls Jalprakash power ventures Lrmited on 0r.08.2024.
But, the M/s Jaiprakash power Ventures Umited not submitted any reply so far.
Hence, it ls construed that you have violated the Rule 9-B of sub-rule (16Xd) of
APMMC Rules, 1965.

As per Rule 9-B Sub-rule (16Xd) of APMUC Rutes, 1966:

. "Whenever any person extracts sand or has extracted sand ln the areas other
than those notified for lawful excavatlon, the officer authorized under sub
rule 16(f) of Rule 9-B shall assess such quantlty of sand and levy and collect
@ Rs.2,000/- per ton of sand or R.3.2.OO lakhs, whlchever ls higher, as
penalty".

ln vlew of the clrcumstanccs stated abova, you are hereby dlrected to Pay an

amount of R5. 171,62,52,000/- (Rupees one seventy one crores, slxty two Lakhs,

fifty two Thousand only) towards penalty tor the unlawful excavatlon and

tBnsportatlon of sand for a quantlty ol 5,72P84 Cbm / 8158,126 mT, over an

extentofllT'Soacre'ln(rl'hnaR|vef.TenallAssemblyconstltuencyof
VallabhapuramslteofVallabhapuramVlllsge,xolllparaMandal,GunturDlsklct'
wlthln flheen (15) days from the date ot receipt thls otflce notlce' falllng whlch

actlon wlll be lnltlated agalnst you to recover I'llncral Revenue Oues under the

piorftro", of Andhra Pradesh Revenue Recovery Act, 1864 (Act It of 1864)'

The penalty amount should be pald through CFMS Challan to the followlng

Head of Aicount and submit challan to the Dlstdct Mlnes and Geology Officer'

' Guntur Dlstrlct.

DDO Code: 06011307001, Treasury l{ame3 DTO- Guntur

fqajor tfeaA : 0853 - Non-Ferrous Mlnlng and Metallurglcal Industrles'

Mlnor Head : 102 - Mlneral Concesslon Fee rents and royaltles'

Sub Head : 8l - Other RecelPts

llzll

District Mln ogy offlcer,

To
Ws. lalprakasn Power Ventures Umlted,
lA House, 63 Basant Lok.
vasant Vtiar, New Delhl - 110057 - RPAD'

coDv submltted to the Commlssloner and Dlrcctor of Mlnes & Geology'

Ibra'hlmoatnam for favour of lnformatlon'

ffi;"ffiff#i-io-ut" corr"aoi-ii Dlstrict Maglstrate' Guntur for favour of

lnformatlon.
ui, i'riili'n"o t" the Jotnt coflector & Additionat Magtstrare, Guntur for favour of

informatlon.
Copy submltted to the SuPerlntendent of Pollce, Guntur Dlstrict for favour of
informatlon.

lEnforcement Bureau Officer, Guntur DlstrlctCopy submltted to the Dlstrict Specla
for favour of lnbrmatlon.

ftr Scanned with OKEN Scanner
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GOVERI{MENT OF AI{DHRA PRADESH
DEPARTMENT OF MTNES AND GEOLOGY

By RPAD

Office of the
District Mines and Geotogy,

RaFmahendravaram.

Annexure R21

Sub:

Ref:

No6ce,No. 2102/sand/2022. Dated: 16,08.2024,

Mines and Minerals - Upgrading of New Sand Mining policy 2021 _ De.sittauon
of sand on For€shore area of SAC Banage on both 6anks df AGLB and AGRB in

:?st G{avarl D-istrict -_ M/s laiprakash power Ventures Ltd invotved tn tegat
transportation of sand ftom de-dltation ramps without obtaining gfElCTO fr;m
the APrcB, Kaknada for conducting de€iltation op€rauons _ violated the
conditions imposed by the Director of Mines & Geology - Notice issued - Called
for explanation on violatlon of Rules - Reg.

I. G.O.Ms.No. 25 INDUSTRIES & coMMERcE (MINE$III) DEPARTMENT,
dLL6.U.2027

2. Proceeding No.2793/Sand-p1/2ozt, dated, dt:12.05.2021 of the
Director of Mines & Geology, Ibrahimpatnam.3. tr,No.A8/A5/612M, dL09.06.2023 ftom the EE. GHW, Dowtaisrrraram

4. Lr.No.AB/A5/994M, dt.07.09.2023 from the EE, GHW, Dowtaiswaram.
5. Cir Memo No.5123961/prakasam Barrage lZO2t, dt.t5.tL.ZOZ3 of thr

Director of Mines and G?togy, Ibrahimpatnam while endosing Otv

- dt.21.08.2023 from Ministry oF Environment Forest and Oimate Chang;, @Lu. Iry, date,.location Photographic evidence of 30.08.2023 complained by
Sri. Danda Nagerdra Kumar, peutioner before Honue Supremi Court of
Irdla receved in this office on 10.08.2024.

***

Through the reference lt cited, the Govemment have issued orders for upgrading the
o<i$ns Naiv sand Minirg poricy and accordingry decid€d to issue amendments to 

-nub 
da or

Andhra Pradesh Minor Mineral Concession Rules, 1966.

. A. ryr Rure 9-B (l) (d-1) the Responsibirities of the Lessee serected for the particurar
padage envisages that

1. The Lessee shall explore to employ "Boatsmen societies'for sand excavation from specific

- jou!"d Reaches through de-siltation, as per the procedure in vogue.
2' The Lessee shall be required to compry wrth the sare prrce of Sa-nd as fixed by @Ap at the

reaches/stockyard and at specific citjes/locatjons in the State.
3. The Lessee shall be requked to meet the prescribed optimum operadon of reaches,

excavation, storage and sale obligations, as well as comply with all otier conditions, as
may be prescribed by the Director of Mines & Geology / State Government from time to
tjme so that requisite guantty of Sand be made available and supplied to both private and
Govemment Construction work.

Through the reference 2nd cjted, the Director of Mines & Geology, Ibrdhimpatnam has
issued work order to M/sJaiprakash power ventures Limited to carry out all sand operatjons,
such as, ex@vation, stoftUe, sale etc. in $e state of Andhra pradesh. Furfler, M/s laiprakash
Power Ventures Umlted is permltted to commence sand op€rauons from 1Z.O5.ZOZ1 for a
peribd of 2 years in Ule specified areas of Package-1 covering the districts of Srikakulam,
Mzianagacm, Visakhapatnam & East Godavari.

The River Conservator/Executive Engineer, Godavari Head Work, Dowlais$raram has
been rene$red the desiltation reaches for operation purpoEe of sand by manual with non-
mechanized boats through registered boatsrnen societies duly following *|e River Conservancy
Art, WALTA Ae NGT Guidelines and other Rules inforce for the period hom 01.06.2023 to
30.11.2023 in beh/veen dlqinage chainage of Km 3,680 to Km 15.800-15.900 Km on Akhanda
Godavari Left Bank (AGLB) i,e,, Gayatri 1 to 8, Koulingala 1, 3, 4 & 5, Katheru I to 13 &
VenkatanagBram ln total 25 ramp points comprising 95 Registered Boatsmen Societies vide in
$e reference 3d & 4s cited.
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Annexure R21
z-

The Diredor of Mines & Geology, Ibrahimpatnam has insfircted and communicated OM
dL21.08.2023 rnonftoring enforcement mechanism for the standard operating procedure (SOP)

/ Envimnmental safuguard issued for dredglng and desittation of dams, reseNoirs, Weirs,
banag€s, rivers and canals for the purgose of their maintenance, upkeep and disaster
managErnent and comply the above orders of the MOErcC with regard to desiltation activity of
reserroirs and tanks vkJe in the r€ference 5s dted.

As tie matter stood thus, Sri Danda Nagendra Kumar while enclosing Photogrdphic
evuence showirE sand carrying BoaB and madrinery invotued in sand operations at Katheru
Desiltatkx Readr as per photographic evidence. But the location map of geo.coordinates falling
nedr RaJahmundry Centrdl lail and there is no river and desilbtion activity.

It has come to notice that M/s Jaiprakash Power Venb.rres Limited have involved in
illegEl transpoitation of sand from de-siltauon reaches. without obtaining CTE/ CTO ftom
concemed authorlues. The details of photographic eyidence as hereunder.

sl.
No

Date of
fmag€

Geo-coord inates

Lat Lon9
1 30-08-2023 17.0t5299t 81.78796r0 Katheru

M/s Jalprakash Power Ventures failed to submit (I).MONTHLY PROOUCTION ANO
DISPATCH RETURNS FOR SAND REACH/STOCKYARD (Form S-2-A and Form S-2-8) and
(2).Yearly Statement of extraction and dispo,sal of Sand (FORM 5-3) in prescribed proforma
ftom date of commencement of sand op,erations in East fuavad District as p€r G.O.lyls.Nq25,
Ind. & Comm.(l4.[I) Dept.. dt.16.O4.2021.

In vievy of tle above, the photographic evidences of sand operations with madlinery are
clear Eyldence for conducting De-siltauon of sand at AGLB, Katheru Ramp of
RaJamaherdrdvaram Rural as you have conducted sand operations after expiry of agreement
period whidr is violation of non-compliance with tire instructions of Director of Mines & Geology.

The M/s Jalprakash Po$€r Ventures Limited is hereby directed to explain the reasons as
to why action should not be initiated against you as per Rule 9 B (d-2) of APMMC Rules, 1966.
The exdanation should reach this office within 10 days ftom the date of receipt of this notice.

f-

|. 1_ t /

Distdct M#s and c"ojv Om."r,
Fajanphendr+iaram. ..,'

TO

M/s Jaiprakash Por,ver Ventures Ltd., D.No.82-18-1, Venkateswara Nagar,
Jav{aharial Nehru Road, Ralamendra\.dram - 533103, East Godavari Oislrict.
Mail Id: rpsandeast@$nail.com

&
t'{/s lalprakash Po,ver Ventures Umited,
JA House, 63 Basant Lo( Vasant Vihar, New Oelhi - 110057.

Copy submitted b fie Dir€ctor of Mines and C'eology. IbrahimpatrEm for tavour of information.
Copy submttted to $e District Collector& Chairman, DLf,C, East Godavari Disfiict for favour of
informauon,
Copy sjbmitH to the fuavari River Conservator/Executive Engineer, Godavari Head Works,
Dowlaiswaram for favour of information.

Name of De-
siltation site
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nexure R2 )

rrcrortrttlitics/
Pcculiarilics Tccth llnir lirr.t I lnl,hlt(t)
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8. llcrsots lor dck! ln rrporting by thc complninrnt / informlnt :

!r_'.e-.c!Il plg-itg[r-t-tIis-_d,?y- Forwarded a letter to the S,H.O vathi PS to ter FIR

9. Particulrrs ofproperdes stolco/lnvolycd (Atlrcb rcprrr{c 5hcct, lf nrccssnry) :

10. Totrl \rdrlc ofpropqrty stol€n :

ll. lnquctt Rlpo.U U.D. casc \-o.lf any :

12.

|f,. Acti,o! trketl!

slncct'he sbot't hfort a'lo! revcdr coBmlsiloD oIolIcnce(s)

f) Rlghcrcd tbe casc ttd took up lhc lovcttiglllo! or:
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rp lhc Invcdlgtliotr or Rtnk :
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Anriexure R2
FIRST INT'ORMAl,IOI! RFPORT

(Under Secrion 173 BNSS)

c D#u e"fy
A.P,P.M. Ordcrs {?0,500

73

l Did.icriir 
eel{'9-qq. - -,. ... -,2. Ac(s & Scction(s) : !2g,

3. a) Occurrtncc ofollencc:

Datc & Timc To :

,.P.S: 4!qtr_a-,Ip-e_l-, 
- -

40 406

Oay ; I-!y-r-s_9-af

?. ,-3-U 9-LP- -q.?.1,(U.?.! (o MMDA RA

- --- Y..r : 
-2024 -- -FIR No. 

-1-1.8/aq?-4- - Dare :

-_--,.---.-------_-_Dale & TImc Fro&

b) Infomlatbn ncc!turd al p.S,

c) Ccneral Otary Rcferencct

{, Typc of ttrfo.eador I &itten

Date & Timo :

Ently No : 9

-._---,-PrlorTo: I 00r00 fime Period :
4 20:00

Datc & l)mc 20:00

5. Placc of Occurrcnce:

a) Dlstancc and Dlrc-crion Fmm p.S. :

b) Addres placc: -0-,-

ArerMand.l : Strccl,/Vlltagc

--Beat No. :

Chamaru (De- Siltation poinU,
Xoganti varipalem and Ambadipudi village 4TC.Ea-rq -?ie-sr-91-6ri9hlE

Clly/Dir(rid: palnadu

c) In casc, oulride tlte llmit oflhis Policc Slatior\ then
Namc ofp.S. :

6. Complaiaant/Informant

st.tc : Ard-h[a--pla-{ggl------_-----.-pIN

TMANDAL

,-._---------- --- Dl$rlcl :

a) Name: Smt V Na

D) PatrEr! / Hulband,r Name :

c) Dat /Ycar otBl h I

d) Nalionaljty;

0 P.$s?ort No:

8) Ocaupafion;

Indian

-. -. --. -..Dalc ofissuc :

-,-,_.---.Agc: 49

.-,------,----"-.-------c) Cas(. : Others

------- - - -- ---,- -- -__ _-- 
plac! oflrsue :

It) Addrtss Housc No I

-qgyt-9l-rE-'91_gr?.rs.{99
90995

Strccwillaec :
Disrrict Min;s & Geology O
!!?l-a-9ilr.i-sp.qE .P-al't?-qu,D.'s! rict

----------,-----.--.Jr{oblcNoI 9849i
Arc.A4aBdal

N

Clry/Dirbicr :
Stat.: Andhra Prc PIN :7. Dchlls orl(Itowry'suspc{lcal/unkflown

Serial No : l

accuscd wi(h full pardculars :

a) Namc: M-s__G-gK€-pr-E and Limited
b) l'arhcr! /Husband,r Nanrc

----_--,-----_--_--.c) Occupa(lon :d) Caste: ---,----- -_-_ -. --. -----c) Gcndcr:

d Addrt5r House No :

0 Agc :0 Nationallty lndian

Area./Mandat :
Strtcy'Vlllaec :

D.NO. 59 4:9.7/2, FLAT NO. 32 sar
BAEA TEMPLE STREET, RTC
COLONY, BENJ CIRCLE,

Clty/Diltrtc(

h) PlDro(OO:

l) Eman :

-. _ -,,. -,- -.,_ -. --_--- -._--_.Sratc : PIN: 0
0 Phone(R60 : q-- Celt No : 0

fca dcfonnilics and ot$er dctails of thc

i
lHclghr
I

Datey'Year of
Blrth Build (crns) Complerlon lderxili.r

Marks(s)

165t 43

0cm

Ph

S. No Scr

,|

l

I
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Dcfornralitics/
Peculiarities

i}

lJurn Mark

7

nBuir8( \ j), ,1, ( Il ccth

9

IIair Iiycs IIabbl({s) Drc$, Habit(s) I,A

11 12 13

Placc Ol

Molc Scar

11
,]B'16

8. Rcaions fot delay in rcPortin8 by lhc comPlalnant / infomunl

l-99-aJ_!1_e--cpllf plaj!g,'t! g?-v,e,q 
-r-S9!,i,s.l!i9.tl, -C3-s9,[a-!

Partic1rlaf' of t.opcrtlos stolen/involved (Atlach scparate shcal, if necessary) :I

10. Total value ofpropcfly slolcn

It. Inqucit Rcport/ U.D. Casc No. ifarry I

12. Conl.nls ofthe a:omDlalnl / statemcnl oflhc comphinant or informanl :'-. -- o;;;;-rdio io.os.zozn ar ct amarru'(De.Sittation poinr). Koganrivaripatem and Ambadlpudi village

Sand areas olkishna River, Atchampet Mandal and reponed on 08 08'2024 at 8 00 p'm' by the complainant

smt. v. Naoinr, District Mincs & Gc,ot6gy ofiicer. Narasaraopet. patnadu Distflcr gave a requisition vide Lr. No.

ir:t lsarud-perrunou 12021-1,I'rt.21 3'1.2024 has stated that, the Director of Mines & Geology'

tOrinimpatna. nas giuen the work ordcrs and authorization to ['Vs GCKC Projecls-and wotlt Pl:]-t9: 
lo

commeirce the sand-operations in Package'2 i c , Wesl Godavari, Eluru, Krishna NTR' Guntur' Palnadu'

Baoatla and prakasam Districts tor a peri6d of 02 ycars with eflcct fiom 't 1.12 2023 to 10.12.2025. gut irs.
GixC ero.lecs and works Pvl. Ltd have not beengiven permissioi fot excavation al Chamarru'

Kooantivarioalem and Ambadipudi villaqes. The Di;trict Level Sand committee Members' Palandu have

inikt"a me ooen sand reaches and s;nd bearinq areas ol Atchampeta Mandal, Palnadu District on'iObi.ioil 
irie|. f," Honable Suprcmc Coun orAers dared. 16.05.2024 in Civil Appeal No. 4091- 4093 ol

2023 and subfliitted thek reipod. fu(hel. thejoint inspection team ol the DLSC Members, Palnadu have

reporteO mrt W". CCKC Projec(s and Works Pvt. Ltd has excavated and stocked and transponed

,rirurtr.i.eOfy f l. S-d Exc;vated and stocked quantity in Cbm 4027 at.Cframarru (De'siltation point) of

Cr,i,1.u", Viff'agi, Zt. Outsidc thc reach Sand Excavatcd and transpo(ed Quantity in Cbm 13001.353 at

iooanitvarioalc"m and AmbsdiprJdi Viltaqcs of Atchampela Mandal. Palnadu District, gtand totalsand
oi,-.nriw, a6zz + 130o1.353- i7,028.35i Cbm or 25542.52 MTs of Sand. which is also confirmed wtlh

,iianctinamar'- conOrcted ,r,ith Lhe local village people ot Ambadipudi Village of Atchampet Mandal, Palnadu

fiiririct on fO,O!.ZOZI. Fg1, that Demand Notic; givcn by DMGO. Palnadu to M/s GCKC ProJecls and Works Pvl

Limited, ViFyawada and directed to pay an amount of Rs. 5 10,85,040/- (Rupees Five Crores Ten lakhs

eighty-tivcih;usand and fony rupeea o;ly) towards penalty. Butlhe said M/s GCKC Projects and.Works Pvt

ii n6O na paiO ttre penaly ;mount. Basing on the report aiven by the complainant case was registered and

into.

13. Actlon taker:

Slflcc TIE abov. lrforrtatlon rcvcalt cotlrmkslon of olfelce(s) U/s at mlntioned at ilcm No I

t) Rcglstercd lhc caJe.nd took up lhe ilvcstigation or :

2) Dircctcd (o takc up lhc Invt$ligaiion or Rant(

3) Ilcfuscd lnvestigatior dur lo

{) Tramfcrr cd (o P.s :

F.ILR. rcad ovcr to (he cornphintnt / hrforrnant, adnritt€d to bc correclly recodcd and

a copy givcn to thc complalnant /infororanl, frec of cosl.
R.O.A.C

Signaturc / l}lumb Imprcssk,n oflhc
complaina t / InfonraDl.

SiSnature ofO l

ln .,-------No.

Di$tri.t : on point olj ri

t4 Slatio

8

15

14

I

N6me : K. Venkala.Ptqig!--..-----..--.. . ....-.

-1.-,,-_ _.

2

10

Namc : K. Venkata Prasad
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fn
GOVERNMENT OF ANDHRA PRADESH

nexure R 23DEPARTMENT oF MrNEs AND GEoLOGY

From:
Smt. v. Nagini, I'4,Sc., B.Ed.,
District Mines & Geology Officer,
Narasaraopet,
Palnadu District.

To:
The Statlon House Officer,
Atchampet, P.S,
Palnadu District.

Sir,

sub:-

Lr,No.1337 / SAN D-pALNApU / 2021- 1, Dated. 27.O7.2024.

arca

4027
Patnadu Distrtct.

roiat quaniiiy

Mines & Minerals - Sand - Office of District Mines & Geology Office,
Narasaraopet, Palnadu Oistrict - Work order issued to M/s GCKC projects
and Works Pvt Limited for a period of 02 years w.e.f. 11.12.2023 for the
Package - 2 - Joint Inspection conducted on 30.05.2024 by the DLSC
Members, Palnadu District as per the Hon'ble Supreme Court Orders dated.
16.05.2024 in Civil Appeal No. 4091- 4093 ot 2023- I egat excavation,
stocking and transportation of the 17,028.353 Cbm or 25,S4Z.S2 M-fs ot
Sand by M/s GCKC Projects and Works pvt Limited - Request to register
FIR against M/s GCKC Projects and Works pvt Limited - Regarding.

Ref:- 1. Proceedings No. 2143lsand/Tenders/2023-2, dt. 11.12.2023 oi rhc' Director of Mines & Gcology, Ibrahimpatnam.
2. Joint Inspection report dt. 30.05.2.024 of the DLSC Members,

Palnadu District.
3. Panchanama dated. 30.05.2024.
4.Demand Notice No_ 1337/SAND-PALN ADU/2021-r, Dt, 27.06.2024

addressed to the M/s GCKC projects and Works pvt Limitcd, Vijaya\^ada.

I invite attcntion to the subject and references cited above and intorntcd that
through the reference t.t cited, the Director of Mines & Gcotogy, Ibrahimpatnam has
informed that the work orders and authorization were issued to M/s. GCKC projects
and Works Pvt. Ltd,, to commence the sand operations jn package-2 i.e., West
Godavari, Eluru, Krishna, NTR, Guntur, palnadu, Bapatla and prakasam Dislricts for
a period of 02 years with effect from 1) .12.2023.

Through the reference 2nd cited, the District Lever sand commitlee Members
have inspected the open sand reaches and sand bearing areas ofAtchampeta [4andal,
Palnadu District on 30.05.2024 as pcr the Hon,ble Supreme Court Orders dated.
76,05.2924 in Civit Appeal No. 4091- 4Og3 ot ZO23 and submitted their report.

Further, the joint inspection tcam of the DLSC Membcrs, palnadu havcreported that M/s. GCKC projects and Works pvt. Ltd has excavated and stocked4027 Cbm of sand ncarby Chamarru (De_siltation point) unauthorizedly. Thc detaitsare given below.

Location of the illegal sand excavated Sand Excavated and stocked euantity
in Cbm

Nearby Chamarru (De-siltation point) of
Chama.ru Viltage, Atchampe(a Mandat,

1

4027

76

I

I

.^; 
i

,l
I
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Annexure R23

Excavated Quantity

Location of the area & Geo Coordinates

Koganiwaripalem and Ambadipudi
Villages of Atchampeta Mandal,

Palnadu District.
Lat N 16.6347630 Long E 80.1702080

Within
the reach

in Cbm

Outsade
the reach

in Cbm

Total

Quantity
in Cbm

13001.353 13 001 .35 3

Lat N 16.6344620 Lon9 e 80.173270
Total Quantity 13001.353 13001,353

Grand total Quantity: 4027 + I3OOL.353 = 17,028.353 Cbm

' Through the reference 3.d cited, the Joint inspection of DLSC Members have
reported that M,/s. GCKC Projects and Works Pvt Ltd., has excavated and transported
17,028.353 Cbm or 25,542.52 MTs of sand r/ithout any lawful authority which is also
confirmed with "Panchanama " conducted with the local villagc pcople of
Ambadipudi of Atchampet Mandal, Palnadu District.

Through the reference 4s cited, this office has issued Demand Notice to M/s
GCKC Projects and Works Pvt Llmited, Vijayawada and directed to pay an amount of
Rs, 5,10,85,040/- (Rupees Five Crores Ten lakhs eighty-five thousand and forty
rupees only) towards penalty for the unlawful excavation of sand For a quantity oF

17028.533 Cbm or 25542.52 MTs within 15 days from the date ol'receipt of the notice
as per APMMC Rules, 1966.

In this connection, it is to inform that as per section 4(1) of MM(D&R) Act,
1957, "No person shall undertake any reconnaissance, prospecting or mining
operations in any area, except under and ln accordance with the terms and conditions
of a reconnaissance permit or of a prospecting licence or, as the case may be, a

mining lease, granted under thls Act and the rules made thereunder".

As per Section 4(1XA) of MM(DAR) Act, 1957 " No person shall transport or
store or cause to be transported or stored any mineral otherwise than in accordance
wlth the provisions of this Act and the rules made thereunder"

1 0

As per Section 21(1) of MM(D&R) Act, 1957 "whoever contravenes the
provisions ofsub-section (1) or sub-section (1A) of section 4 shall be punishable with

imprisonment for a term whlch may extend to five years and with fine which may

extend to five lakh rupees per hectare of the area.

As per section 21(4) of MM(D&R) Act, 1957 "Whenever any person raise,

transports or causes to be raised or transported/ without any lawful authority, any

mineral from any land, and, for that purpose, uses any tool, equipment vehicle or

any other thing, such mineral, tool, equiPment, vehicle or any other thing shall be

liable to be seiied by an officer or authortty specia y empowered in thts behalr'

As per rule 5 of APMMC Rules,1966 "No person shall undertake quarrying of

any minor mineral in any area, excePt under and in accordance with the terms and

conditions of a quarry lease or a Permit granted under these rules"'

2

S.No

I

a Further, the DLSC team reported that M/s. GCKC projects and Works pvt Ltd
lfAs excavated and transported 13001.353 Cbm of sand from Kogantivaripalem and
Ambadipudi Villages of Atchampeta Mandat, patnadu District unlawfu y. The details
are glven below.

q
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Annexure R23

.p As per Rule 26(2)(i) of APMMC Rules. 1966 "Whenever any person raises,
transports or causes to be raised or transported wlthout any lawful authority, any
minor minerals from any area not granted under a mineral concession and for that
purpose. use any tool, equipment, vehicle or any other thing, such mineral, tool,
equipment, vehicle or any other thing shall be liable to be seized by the Asst. Director
of Mines & Geology or the officer authorized in this behalf by the Director of Mines &
Geology and the person involved in such illegal quarrying and transportation of such
mlneral shall be liable to pay ten times of Nomal Seigniorage fee as penalty in
addition to the normal Seigniorage fqe along with DMF and MERIT amounts on the
assessed quantities by the Asst. Dlrector of Mines & Geology or the officer authorized
in this behalf by the Director of Mines & Geology. On rcalization of thc above said
penalty in addition to the normal Seigniorage fee along with DMF and t"lERIT amounts,
Asst. Director of Mines & Geology concemed may release the quantity of mineral,
tool, equipment, vehicle or any other thing seized".

In view of Lhe above, I request the Station House Officer, Atchampet, p,S,

Palnadu District to register Flrst Information Report(FtR) against the M/s. GCKC
Projects and Works Pvt Ltd., for Illegal excavation, stocking and transportation of tho
17,028.353 Cbm or 25,542.52 MTs of Sand by violating the Sections 4(1), 4(1A)
read with 21(1) & 2I(4) of MM(D&R) Act, 1957 and Rule 5 read with 26(2)(i) or
APMMC rules, 1966 and section 379 of tndian Penal Code for theft and
misappropriation of public property and funds jmmediatcly.

Address of tb._e_ oftender:

M/s GCKC Projects and Works Pvt Limited,
D. No. 59 A-9-7l2,
Flat No. 32, Sai baba Temple,
Street, RTC Colony,
Benz circle, Vijayawada.

Encl: As above

* JEi'isftf,f,Bst HBdl BFEI#

copy submitted to the commissioner a oirhor of N'l?r:ffi$ffiffiutnu,
for favour of information.
copy submltted to the collector & Dist. Magistrate, palnadu District for favour of
information.
copy submltted to the superintendent of police, palnadu for favour of informauon.
copy submitted to the Joint corector. parnadu District for favour of information.

9'
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Yours faithFully

District Mines & deology Officer,
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ed?la ary 79
F|RSr INFORMATTON RnPORT

(Under Scclion 173 BNSS) A.P,P.M. Ordcrs 470,500

l''sr A!qb-arr]!-e]--_---.------,-------year: 2-02-4----FtR No. 13yzo24 Da(e

00:00 'I'imc Period
b) lnformation Recetvcd at p.S. : Daie&.tlme: OB/O8|/2024 20:30

c) Ccncral Dlary Rcfereicc: lintryNo: 10

Annexure R24
*l, Disrrica: pa U !2. Acts & Scction(s) :

3. a) Occurrencc of Ollcnct : Day: -_-------.__-.-,,-.-,_---,,----,_--I)a(e&TimeFrom:

Da(c & Tlme To : --.,---PriorTo

,1. Typc ofl oroatton

5. Placc ofOcorrrrnce:

Ate tro_aQ-e-q

Clly/Dlslricr

a) Dtstaoce end Dfrtcilon From p.S. :

b) Addras pLcc :

Sy No. 186-8 of Chintapalli villagc,

O,Norlh Bcat No. :

Area,fMandal : Sl rccl,A,illagc
I

Pa lnadu

c) In @, outside thc ltmll ofibL polcc Stotio.t rh.fl

Namc ofP.S. :

6, Complainant / Informant:

sta.c : A!o,ttr?- -Pji-q-es-b-. - -. -_. _.. _..ptN :

Districr

b) Fatlcr's / Husband's Narnr:

c) Datcy'Ycar ofBirth: Age 49

0 Pas.Port No: 
-- -,-,.Datc ofis.uc :

g) Octupatton: 9.oJr.,-9L&-i9.1-g_e

h) AddrE . House No :

Placc of l$ue :

9849190995

Gcology

zelted
-Mobilc No I

ArearMandal

Narasar
!!{p-$Ie9p-e-!. P-elrr?.d-u

b) Fathcr's /Ilu$band's Nanrc :

d) Castc:

g) Address House No Strler,/Vilh8e :

D. No.59 A.9.7/2, Flat No.32. Saibaba
Temple Slred, RTC colony, Benz
9ir.lqg-.- Yri?y.e wada

c) Occupation

I
Cit/Dbrri.r

h) Phoae(OII):

t) Euult :

Cell No : 0

PIN:

defororitlcs and other dctails of lhe

l,;*,Sex (cnrs) Cornplexion

5 16

S. No

2 3

0cm

Idcnli

_4.?9,_4.q-3.!.q6-,?.7-9-lp9?l-0)..2,1 (t)-!!f4-D.4RA

Dale &'Iimc : OAOq2024 2O:3o

AtqiqBp!.:.r_14p,.!l_a]. -------.-__-_--_-._.._-._-.--....iI

J

( !
a) Namc: Smt V Naoini I

Srrtrt/Vlllagc :

Dislrict Mines &

-0-,. ------,,,-,. . -- -.. - -.. -_ - Phone(Resi) ; 0

clly/District: Pglr:te-qq,--.".-,,------,-----------___---_,--stale:^!dt-rr?-ry9Oesh ptN:
7, Dctails ofknown/iuspecled/unklinvl accused wilh full par(icularr :

**:"1 
i

rI

I

Da(dYcar of
Blflh

ltslt t :

l'.,'
l'1

1

1
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'Irclh

s

Placc Of

I.cocodctma Molc

16 11

8, Rcasoni tpr dcla)' ,n rcpofling by lhe corrplainan( / informant

LSg.ey-!ttg_.c-o_]']p!eiDp_!! 9ey,q,e9!li9j!i-o-'1..c-qte-.ry,a_!

9. Partidrlars of propertics rtolen/involved (Altach ssparate sheet, ll nec$sary) i

Iiy"r Habbit(s) Drcss llalrit(s) lrnguagc-

12

Scar

1310

Dcformalitics/
Peculiarilics

8

il'

IJurn Mark

i5 18

8

'l al

10. Tolal value ofptop.fly rblcn

ll. lnqucs{ Rcpott/ U.D. Case No. ifany :

12. Contcnts ofthc complalnt / sta(ehcnt ofthc cornplainant or informa l

Occurred prior to 26.07.2024 at Sy No. 186-B ot Chintapalli village, Atchampeta Mandal, Palnadu Districl
and .eported on 08.08.2024 al 8.30 p.m. by the complainant Sml V. Nagini, District Mines & Geology o(icer,
Narassraopel. Palnadu Districl gave a requisition vide Lr. No. 1337/SAND.PALN ADU|2021'1, Ot. 2'1.01.2024
has stated that, the Director ol Mines & Geology, lbrahimpatnam has given the work orders and authorization
to Ws GCKC Projecls and Works R^. Ltd., to commence the sand operations in Package-2 i.e.. West Godavari,
Eluru, Krishna, NTR, Guntur. Palrradu, Bapatla and Prakasam Dist icts (or a period of 02 years with effect from
11.12.2023 to 10.12.2025. But tws. GCKC Projects and works Pld. Ltd has not been given permission for
excavation and transportation of sand at Chinthapalli village. The District Level Sard Committee Members,
Palnadu have inspected the illegall sand bearing area at Chinthapalli village, Atchampeta Mandal, Palnadu
Diskict on 26.07,2024 as per thc Honzble Supreme Court Orders dated. 16.05,202( in Civil Appeal No. 4091.
4093 of 2023 and submitted $cir .epo(. Thejoint inspeclion team ol the DLSC Mcmbers, Palnadu have
reported that IvUs. GCKC Projects and Works Pvt. Ltd has excavated and transported 30,570.11815 Cbm or
46,005.1772 MTs of sand in Sy No. 186-B of Chinl.apam village, Atcharnpeta Mandal, Palnadu District
unauthorizedly. Which is also confirmed wilh aPanchanamaz conducted with the local village people ol
Chinthapalli Village ot Atchampct Mandal. Palnadu District on 26.07.2024. Basing on the report given by the

nt case was and inve into

13. Aclion takcn:

Sincc Thc abovc lnlonrralioD l.cv(rrls conrrnission ofoffcncc(s) U/s a$ mcntloncd a( itenr No

1) Regltlcrrd Otc casc and (oo[ up l|rc lnvestlgallon or:

2) Dlrcctcd ro talc up tlc lnw.tlgalion or Rank

3) Refuscd investl8ation due lo :

{) Tramfcrrcd to P.S: Districl:

F.l.R. rcad ovcr to thc conrplainanl / info [ant. admi(.cd to lrc corraictly rccordcd and

a copy glr&'| (o tha complalnant nnformanl, frclc of clst
R.O.AC

Sknature /Tlumb imprEsion of lhc
complalia /lnfo.maDt.

Slgnalurc of

No.

on polnl ofj rir

14. Ittke stariun

K. Venkata Prasad

15, Datc and dmc ofdbpalch (o the coul.t :

?

Narnc :

Rank : ector No.

tlair

11

1

Nanre r I: y-enlj(49- 
Pr:e-s,a-Q-
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Annexure R24
GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

From:
Smt. V. Nagini, M.Sc., B.Ed.,
District Mines & Geology Officer,
Narasaraopet,
Palnadu District.

To;
The Station House Officer,
Atchampet, p.S,

Palnadu Distrlct.

Lr,No,1337 /sAN D-pALNA DU /2021_1, Dated. 27,07.2024.

Sir,

sub:- Mines & Minerals - Sand - Office of District Mines & Geotogy Office,
Narasaraopet, palnadu District - Work order issued to M/s GCKC projects and
Works Pvt Limited for a period of 02 years w.e.f. tt-L2.2O23 for the package _ 2- Joint Inspection conducted on 26.07.2024 by the DLSC Members, patnadu
Dlstdct as per the Hon,ble Supreme Court Orders dated. 16.0S.2024 in Civit AppealNo. 4091- 4093 of 2023- Illegal excavation and transportation of the
301670,11815 Cbm or 46.005,1772 MTs in Sy No. 186-8 of Chintapa i vi age,
Atchampeta Mandal, palnadu District by M/s GCKC projects and Works pvt Limited- Requesl to register F]R against M/s GCKC projects and Works pvt Limited _
Regarding.

I invrte attention to the subject and references cited above and informed that through
the reference 1tt cited, the Director of Mrnes & Georogy, tbrahimpatnam has informed that l
the work orders and authorization were issued tq M/s. GcKc projects and works pvt. Ltd., to i

commence the Sand operations in package-2 i.e., West Godavari, Eturu, Krishna, NTR, Guntur, i

Palnadu, Bapatla and prakasam Districts For a period of 02 years with effect froni ,

11.12.2023.

Refl- 1. Proceedings No. 2143lsand/Ten desl2123_2, dt. 11.12.2023 of Lhc
Dlrector oF Mines & Geology, Ibrahlmpatnam.

2. loint Inspection report dt. 26.07.2024 of the DLSC Membe.s,
Palnadu Districl,

3. Panchanama dated. 26.07 .2024.

The joint lnspection team of the DLSC Members, palnadu reported that M/s. GCKC
Projects and Works Pvt. Ltd has excavated and transported 30,670.11815 Cbm of sand in Sy
No. 186-8 of Chintapalli village, Atchampeta Mandal, Palnadu District unauthorizcdty. Thc
details are given below.

S. No
Location of the illegal sand excavated Sand Excavatcd and Transported

Quantity in Cbm

Through the reference 2nd cited, the District Level Sand Committee Members have
inspected the Illegal sand bearing areas of Chinthapa i Viltage, Atchampeta Mandat, palnadu
Dlstrict on 26.07.2024 as per the Hon,ble Supreme Court Orders dated. ,6.05.2024 in Civil
Appeal No. 4091- 4093 ot 2023 and submitted their report.

1

area

Sy No. 186-B of Chintapalli village,
Atchampeta Mandal,

Palnadu District.

30,670.11815

Total Quantity 3O,670,11415

I

81

Through the reference 3'! citcd, the loint inspection of DLSC Members have rePorte{

that M/s, GCKC Projects and Works Pvt. Ltd., has excavated ancl transporled 3o,670'11811
cbm or 451005.1772 MTs of sand witl]out any lawfrlt authority which rs also confrrrrr(..d wrt[r

"Panchanama" conducted vrith the local village people of Chinthapalli V'Illagc of Alchamp(f

Mandal, Palnadu District. 
l
I
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ln this connection, lt is to inform that as per section 4(1) of MM(D&R) Act, 1957. ,,No

J,

ffi

person shall undertake any reconnaissance, prospecting or maning operations in any area,
except under and in accordance wlth the terms and conditions of a reconnaissance permit or
of a prospecting licence or, as the case may be, a mining lease, granted under this Act and
the rules made thereunder".

As per Section 21(1) of MM(D&R) Act, 1957 ,,whoever contravenes the provtsions of
sub-section (1) or sub-section (1A) of section 4 shall be punishable with imprisonlnent for a
term which may extend to five years and with fine which may extend to five lakh rupees pcr
hectare of the a rea.

As per section 21(4) of MM(D&R) Act, 1957 "Whenever any person rdise, transports
or causes to be raised or transported/ without any lawful authority, any minerat from any
land, aM, for that purpose, uses any tool, equipment vehicle or any other thing, such mineral,
tool, equlpment, vehicle or any other thing shall be liable to be seized by an officer or authority
speclally empowered in this behalf'

As per section 21(4A) of MM(D&R) Act, 1957 ',Any mtnerat, toot, €quapment, vehicle
or any other thing seized under sub-secflon (4), shall be liable to be confiscated by an order
of the court competent to take cognizance of the offence under sub-section (t) and shall be
disposed of in accordance with the directions of such court,,.

As per rule 5 of APMMC Rules,1966 .No person shall undertake qu€rrying of any minor
mineral in any area, except under and in accordance with the terms and conditions or a quarry
lease or a permlt granted under these rules"

' As per Rule 26(2Xi) of APMMC Rules, 1966 ..Whenever any person raises, transports
or causes to be raised or transported without any lawful authorlty, any minor minerals fronl
any area not granted under a mineral conc€ssion and for that purpose, use any tool,
equipment, vehicle or any other thing, such minerat, tool, equipment. vehicle or any other
thing shall be llabre to be serzed by the Asst. Director of Mines & Georogy or the officer
authorized ln thls behalf by the Director of Mines & Georogy and the person invorved in such
lllegal quarrying and transportation of such mineral shall be liable to pay teo times of Normal
Seignlorage fee as penalty in addition to the normal Seigniorage fee along wtth DMF and
MERrr amounrs on the assessed quantities by the Asst. Director of Mrnes & Georogy or the
omcer authorized in this behalf by the Drrector of Mines & Geology, on reallzaflon of the above
said penalty in addition to the normar seigniorage fee along with oMF and MERIT amounts,
Asst. Dlrector of Mlnes & Geology concerned may release the quantity of mlneral, tool,
equipment, vehicle or any other thing seized,,.

In vlew of the above, I request the Station House Officer, Atchampet, p.S, palnadu
District to register First information Report(FIR) against the M/s. GcKc projects and works
Pvt. Ltd., for lllegal excavation and transportation of the 30,670.11815 Cbm or46,005.U72 MTs tn Sy No. 186-B of Chintapalli village, Atchampeta Mandal, palnadu District
by viojating the Sections 4(1) read ,nttn zr1t1 a zr1+j or umloai; e.t, 19s7 and Rute 5 readwith 26(2xi) of A'MMC rules, 1966 and section 379 0f Indian'penar code for thaft andmisappropriation of public property and funds immediately,

Address of the oFfender;
M/s GCKC Projects and Works pvt Limited,
O. No, 59 A-9-7/2, Ftat No. 32,
Sai baba Temple,
Street, RTC Colony, Benz circle,
Vijayawada
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Encr: As above 

Yours faithrully

. ,. ,r._\.:^

,b1 District Mines &Geology Offrcer,

ft_ Nururur"opet, palnadu District.

copy submitted to thc Director or Mines.& Georogy, Ibrahimpatnam for ravour of inrormationLopy submitted ro the corre*or & D_trt. Mug;rr.rid,, pui,;i;;,"D;i;:; ;; ,",rur or Inrormarion9opy submitled to the superintendenr^or p;tice, pir"io, ?"r-r*"J] 
"iinrormatron.

Lopy suDm;tted to the Joint coflector, parnadu oiri.i.i r". i"rJrI".r ,ylrormation.
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b| l'.llclrr / lhrb!d', Nllra : ta&shrn $iarn siEh
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Andhrs Prade8h
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I'hr(lac!l): A..... ..Cdl No : Q
0

S!IL|No r ...........?. ........

r) ltot: e4f.0Nl.rdt.. ....

b) lilltr,,Al$t rnd'r Nrcl.;

t!) Crltc: -........,.....,....,,,....-..r, (;r.rlrr!

0 ,tddnr! llcr$ l{o I

.......,.....0 At : 0.....

Str..Wllhla i
......flrlhllqllrrt t($.n0..,",........

Ar..rtllruhl I

Clty/Dlttrlcl :

!) Proqofl):
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Cclt No : 0-..
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I
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l'lr!.Of j
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a l. lol|I fo. drlr, io Jtpo.tirg by |r.orntoinntrt,/ irfotD:ul :

Tod,ay lhe complainaot came to pS and gave lhe

9. rarliclbrs ot proFrri6 rlol.r/iErolrd (Altrc[ rcprr:lc5hcl, it naaas$r]):

10. Tolllrlluc of pro|rrtJ stots':

Itlolc

17 18 19

I l. lnqrcl ltltf,ru U.D- Cat! No. ifrn! :

lJ. Artlor t.kcr:

SinaaTltc lboya hfo.l|nltion aavclllJ, c0 ntisriol otoffat(ch) U/,rrr r cllliurcrl It ilcnt N0: 2

) n.gbl$cd i[. a$c rnd lootr op ttc hycstig!liol or i Nnflr( i tnMyalur.sB!il.u
Dlr.ct.d ro lll. lrv.rliL:llion or Ihnt I Suhlnsrqc]gl

PJr ...............,........,.....,......1)1jtrhtt........................................-...........o ponrtofj!rirdictirxr.
o|,rr k lh. cofiIh irHll I / inr,rrrnr$t. nd it tcd (0 Il( (ol'rr{llj ruord(d 0nd

@n/.lnr /Lfcm.rd. frtr or.nrt.

/,,""#fu.*n s7'2@{
2

8iVcn lo llc

($ Scanned with OKEN Scanner

A

I\

ll{rll l\lxrk

15

l:. ConlME of rt. aoltIbi /rtalc tcol oI I bc aorrplriosnl ori[formlrl:
- Occured prix lo 1 t .06.2021 al Joonda sand ranp, Jor{Bda village, Alamuru mandal and ,epoited on
26.07.m24 al I00PM whelan rhe coftptamant S ram Sai.am Singh, bistri;t Mines & c@logy Oif,cer. O. g R
Anbedkar Konaseema Dist.,tepgrled thal on ins[qctons of he disiricl collector, D. BR Amb€dkar Konase€ma

I4HU{rl inEpocljon teams conductod inspectbn at Jonnada sand reach area and noticed $at pri, to

ffir'm**mH**m+ilrusr$m'

3) Rcrrsld inrctiilllti0l r,u( i],I

I.t.
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15. Datc rrd llnc oftlisPrtch lo lhc courl :

Cli Scanned with OKEN Scanner
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Annexure R 26

FIRST INFORTT,I]{TI ON REPORT

(Under Section 173 BNSS)

P.S : Nandavaram

A.P.P.M. Orders 470.500

Year:2024 FIR No. 96/2024 Dzte].2710712024

Time P.riod :

l. Dlstrlct: Kurnool

3. !) Occurrenc€ ofOlfeoce: D.y:99!lq?y--------------------------Drre&TimeFrom:

Daae & Time To : Prior To : 30/06/2024 00:00

b) Itrforhation Received rt P.S.: Date&Tim€: 2710112024 22iO0

c) Gttreral Dirry Referetrce: Entry

4. Type of InformstioD : Written

No: 20 Date & Tim.: 2710712024 22:00

5. Phce ofoccurrence:

r) Di!t.nc. rtrd Dircatioo From P.S. :

b) Addresr Pl.ce:
At Tungabhadra River, out skirts ot

12

Stat€: Andhra Pradesh

Eert No. :

StrceU!'ill.ge:
At Tungabhadra Rivsr. out skirts of
Nagaladinne Village, Nandavaram
Mandal

PIN:

Area^lsndal:

Na- s?lrd!Il]1e-yjl.l9sq _N_ar:'_d-?ye-r,qtt] _\,1? t-q?l Nandavaram

Citv/Distrlct: Kurnool

c) In cl.e r outrlde th€ limlt ofahis Pouce Strtion, then

N.de ofP.S. :

6. Comphin.nt / lnformatrt:

r) Name: SriT Sekhar

Disarict :

b) Frther'i / Husbsnd's Nsme:

c) Date^/ear ofBirth : Ag" :40
d) Nation.lity : lndian c)

Dste of lrsue : Plsce oI issue :

99Jt -9[9i9!--G9z--e3-e'- ------.---Mobile No : 9100688816

f) Prirpon No :

g) O.cuprtion:

t) Address Hoose No : Areo/Mrndal: Street/Vill:rge :

Kumool Town Mines & __ojigg!. -6-u_r_T!9-ol- - - - -
citv/Dlsdcr : [y{,-so-!------------------------------------- strte :

?, Detalla ofkno*r/ruspecled/unknown sccused with full psrticuhrs :

Andhra Pradesh PIN:

Scri.l No !

r) Nrme: ima lnfrastructure limited

b) Frthcrrs /Hulbrnd's Name :

d) Crste:

g) Addrcss Housc No :

e) Gehder: f) Age I 0------,----Nrtlon.lity: lndian

StreGt/Vill.ge :

Cify/Dirtrict

h) Phone(Off) I

i) Emeit :

-0_---__--_"-_-__-_-___--__-_-PhoD.(Re!l) : -O___---__-----__----__-------Ce No : 0

PIN : 0

fcr deformities rnd other detai ls of(he Sus

S. No Scx Drte/Ycrr of
Birth Build Heighf (cms) Complexion Idcntilicatior

Msrks(s)

1 2 3 4 5 6 7
1

0cm

2. Acts & secrion(s) : ?-(1)-!,!14_D_48A,4.!(1)-W4.q1_0_44,gle_11f-teQ____.

Caste: Olhers

Arer/Mendal :

1

1
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Plrce Of

Burn 1\lark Lcucoderm, Mole Scrr Talloo

15 17 18 19

9, P.rticuhrs ofproperties stoled/involved (Aitach 3€psrrte sheet, ifnecess.ry) :
Prathima lnfrastructure limited are made illegal excavation and transportation of sand totaljng 29533 cubic meters/44299.5
metric !v-9rtli-tsq2.'! 0,4-2.?0-3-1--ls!.s- !9-!t-e-

10. Totrl value ofprop€rty stolen :

Deformaliales/
Peculisrities

Teeth Hsir Eyes Habbit(s) Drcss Habit(s) Languager/ Dislcct

8 9 '10 11 12 '14

ll. Inquest Repor/ U.D. Csse No. ifsn! a

12, Cooteots ofthe comphiot / statemert ofthe coDplsitr.ll or informeDt:
This is a cas€ of conduct€d illegal sand excavation and transportation without any permission or order

from th€ conc€rned authorities that occuned prior to 30.06.2024 at Tungabhadra River, out skirts of
Nagaladinne Village, Nandavaram Mandal and reported in the PS on 27.07.2024 al22:00 hours., by the
complainant Sri. T. Raja Sekhar, M.Sc, who is working as District Mines & Geology Oflicer, Kurnool that
Prathima lnfrastructure limited are made illegalsand excavation and fansportation from Thungabhadra river,
out skirls of Nagaladinne Village of Nandavaram Mandal and ditches measurig approximately 2.1 meters
deep were found, which when calculated reaveled significant quantities of sand has been unlaMully
extracted. Pit 1 yiolding approximately 23953 cubic metes of sand while pit 2 yielded approximately 5580
cubic meters of sand totaling 29533 cubic meters/44299.5 metric tons, approximately worths Rs.21042263/-
(ln words t\,vo crores ten lakhs fourty two thousand two hundred and sixty three rupees) loss to the
govemment exchequer and also Violated environmental protection Act t986, water (Prevention and Control
of Pollution)Act '1974 and A|R(Prevention and control of Pollution) Act 1981 by digging lhe sand in the river
with the heavy machinery and fansported sand with many trippers to diffe.ent places and by trespassed into

!lle- Iy_eLllg!S?-b-!cqr? -C!-q _el-s-9-99.|]r.1ll]!tsd_!l,e.l'! -St _s,er'_d, _bf -YicLqtiI'9 MMDR Act. Hence the FlR.

13. Action trkcn:

Since The.bove ltrfordrtion rev€als commissio[ of offeoce(s) U/s as meotioned st item No :

l) Reglstered the case ard took up lhe investigatlon or : N.me: P. Thimmaiah Sl- 1241

2) Directed to arke up the Investigrtion or Rank : SuFlns

3) Refused investigation due to :

4) Transferred to P.S : District : on point of jurisdiction.

F.I.R read over ao the cooPhinrna / informrnt rdmltted to be correctly recorded 
"rd

a copy given to thc comphinrnt /informanlr free of cost'

LO"A-C

14' 
Slgnature I Thumb lmPresslotr of lhc
complainsnt / informant.

Signalure ofOfficer ir chsrgc, Police Ststion

Rank: SUE ctor No.

15. D.te .!d tim€ of disprtch lo th' court I ?197-!?-0-2-!'?2:-9'0'--"

2

13

16

t, RersoDs for dehy ln reportlng by the coophitraot / ioform.rlt :
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/

From
Sri T. Rajasekhar, M.Sc.,
District Mines & Geologr Officer,
Kurnool

Lr No: 2289 lYel2006. Datedl 26.O7.2024
Sir,

Sub: Mines & Minerals - Illegal quarrying of Sand mineral in
Tungabadra River located at Nagaladinne viltage,
Nandavaram Mandal Kurnool District by M/s prathiira
Infrastructure Limited - Request take action _ Reg.

Ref: 1, Panc-hanama on illegal sand mining dated,i 25.Og.2O24
2. Inspection report submitted by the Sub Collector,

. dated:26.O3.2O24.
3. Lr No. 3076/Sand/2019, Dated: 2O.O5.2O24 of the

District Collector, Kurnool.

****
I invite kind attention to the subject and reference cited and inform

that through the above references, the Sub Collector, Adoni has submitted a
report to the District Collector, Kurnool on illegal excavation and
transportation of sand from T\rngabadra River located at Nagaladinne
village, Nandavaram Mandal Kurnool District and copy marked to this ofrrce
for further action, During the inspection, it is noticed that, M/s prathima
Infrastructure Limited had conducted illegal sand excavation and
transportation at Nagaladinne sand bearing area and it is non notified area
for sand excavation. ?he area does not have Statutory Clearances i,e. EC,
CTE and CTO for sand excavation which is violation of Water (Prevention
and Control of Pollution I Act 1974, and Air ( prevention and Control of
Pollution ) Act 1981, but tiroughout the site, Iots of pits rvere found. Onenqulry with the shepherds, they revealed that approximately 30-40 tractorswith 2-3 excavators are transportin the sand from the reach every day.

To
The Station House Officer,
Nandavaram

p
Fresh foot prints of chain mounted excavators and tippers rvere foundindicating ongoing unauthorized operations. It was evident that illegalexcavations were taken place. Ditch es measuring approximately 2. I metersdeep were found, which when calculated revealed signi ficant quantities ofsand had been unlawfully extrac ted. Pit 1 yielding approximately 23953cubic meters of sand, while pit 2 yte lded approximately 5580 cubic meters ofsand totaling 29533 Cubic Meters 44299.5 Metr.ic Tons, approdmatelyworths Rs. 2,10,42,268/- ( In words TVo Crores Ten Lakhs Fourty TWoThousand TWo Hundred and Sixry Three ) lesg to the Government

..-gUr.
Exchequer.

Qoqe\

L?- s+

Annexure R 26, 
GOVERNMENTOT'ANDHRAPRADESH

. DEPARTMENTOFMINES&GEOLOGY
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Annexure R26

Further it is to informed that, the illegal excavation and transportation
of sarid from the above said area \\,as done by the
Infrastructure Limited and it is evident that, the firm rv
Transit forms for Eansportation of sand. Copies of samc (
enclosed to this letter.

In vieu, of the above, I request the Station House Officcr, Nandavaram
to lile case against M/s prathima lnfrastructure Limitecl under the follorving. section 2l (l) of IvIMDR Act. The act statcs that ,uhocucr

f ._. ut contraoenes the proulslons o.,/. sub secdon (l) or suD secdon fI4/
6 F g p, section 4 shall be punlshcble urlth lmprlsonnren t for a term
lp! ym.n mag extend to fioe gears and, wtthfine which mag cxtcnrt
i6d 4o tive lakh ntpees pcr hectarc oJ thc area',.

i6 )' Siolation of Secrion t5 & l9 of Environmcntol prorccrion Act I9g6.
'.Jft d Yiolation of Watcr ( Prelcntion ancl Control of pollution ) Act 1974,

=:: :and Air (Prcvcntion and Conrol of pollution )Act l9g l.
:i: o Undcr Section 497 of Bhorntil.o Nngarik Surnkshit Sanhitn 2023.I. Undcr Scction 379 &.t47 of lpC for thcft of Covcrnnrcnt propcrty.

ln this conncction. t requcst the Stntion Horrsc Officcr, Nanclnvnram to
file tjrc [a*'ful casc ngninst Pruthimn tnfrnstnrctrrrc Limitccl, D,No.54-lS-4D,
2no (loor (prrrtl lndiro Arcndc. Srinitasn llngar, Blnk Colony, Vijal,nrvnda -
520008 in accordnncc sirh rhe nforcrncrr rioned Acts on(l otlrci applicablc
sections.

This ie for informorion ond tnking furthcr neccssary oction in the
mtrttcr. $,i

S...:.,-J za[r lro'r aithfullyo.\ Yo

J- "rz-go to.....4

District Mincs & Cc logr Ofliccr,
q'r OF F( Kurnool,

89

f"lr+
M / s Prnthima
as also issued
Attestccl ) arc
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d

t
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1
7

t
Encls: As Abo*e. 5]- ,

&py to lblrsitr{ar Nandavaram u'ith rcqucat to kccp watch and ward ovcr

the abovc subjca arra and aleo instnrct local village officials to stop thc

iilegal guarq'ing.

Copy submittd lhc Direcor of llines & Geologt, tbrahimpatnam for favor of

information.

4!ir,:**'#*'" t:lg':'ff Hr ixs" f:ql" -*t,,
:Id c.rq i-s.. !*..no'1a[Ltr -:ts ?-\ (O *'11* A.^ <- S'.t-

? 
5 ;*;,y- ;:: -\ "t le**i*.r &. si*Y;-
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Annexure R 27
A.P.P.M. Ordcrs 470.500

yerr] 2024 FlRNo. 17212024 Datc 2710712024l. District : Krishna P.S: Pamidimukkala

2. Acts & Section(s) : 379 tPc 211r4_Q) MI,4DARA

3. r) Occumerce ofOlf€nce l Dayi --------------------------------_--D.te & Tlda From :

b) Irforhrdon Reccived rt P.S.: Date&Time: 27rc7n124 20130

4. Type ofl[formation :

5. Phce ofOccurrence:

e) Diitrtrce rnd Direcdon Frotrr P.S. I

b) Address Phce:

Best f,lo. :

Areallllandal: Strccuvillsge i

Pamidamukkala Mandal

City/District : Krishna Stste: Andhra Pradesh

c) In arae, ouhide the limit ofthis Police Strtion, then

Nrme of P.S. : District:

6. Codplsinrot / I[formrtrt:

a) Name: Thonduru Konda

b) Fstherrs / Husbrnd's Nrme I Venkata Rami Red

c) Date/Y€rr ofBirth: Age 42

d) Nation.lity : lndian Crste :

f) P.ssport No :

g) Occupation:

Dete of lssue : Place of issue i

9100688004Mobile No :

lr) Addrcss gouse No i

District Mines &

Street/Village :

No WardOIficer

City/Dlsficl Krishna

7. Dctrik of kno*nturpectcd/utrk owr accurad with fuu pardcutars :

SerlelNo: 1

State: Andhra Pradesh PIN

a) Nrme: Arumura Dh

b) Prtherrs /Husbatrd's Name : Veeraiah ____---,,___----c) Occupatioo :

d) Crste: e) Gender: Male f) ACC :0 Nationality: lndian

g Addrers House No : Strect/Vilhge : Arcr^rrndal :
Sai Baba Temple Street, RTC Colony,
9_eI'-4-_Cjtele

City/Distric. : N-TE_9--o_ f I!99!9!elq!9- Stlte: Andhra Pradesh

h) Phone(OfT): q Photre(Reti): 9----------------------------ce[No :

PIN: 0

0
i) Emait :

Physlc.l fertu deforIrlities end other d€tails of the

S. No Ser Build Height (cms) Complexion ldetrtiricstion
M.rk(r)

1 2 4 5 6 7
1 Malo 0cm

Dcformalities/
Peculi.rities Tceth Hair Eyes Habbit(s) Dress Habit(s) Languages/ Di.lcct

8 I 11 12
14

1

FTRST INTORMATION REPORT

(Under Section 173 BNSS)
Ir-

Drte & Time To : _______--Prlor To r T-19 !4-2-!-121-9-O--_----____Time Period :

c) cenerrt Dirry Refcrence: Entry No : 9--_,,,,____-______-____D.te & Time i ?7-!-9!!?92!-?9|1-0-___-

12 Km,South

,-_ -Ler&epe-|!i villaae

Re.lriv

AredMandal:

Machilipatnam

10

Dra.fYe$ of
Blrth

3
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94Annexure R 27
lir
lhq Stntion I l(rrs{' Olliccr.
llsrridilnulholn |toliqc Slslion.

Krishns Dis'trict.

t)t.2'1 .|7 ,202.t
MaclriliPirlonlrt

Sir

Sub: Mirrcs and Mircrals - DMGO (District Mines and Ccology Ofliccr). Krisltna DisIrict.

Mmhiliptnarn- illcgal sand cxcavolion in Krishna River locrlcd at lrnkolnlli villagc.
I'amidimlkkala Mordal of Krishna District by M/s GCKC P,ojccts and Wo*s l'rivatc Limiled

- Reguc$ to tskc nqccssary criminol action against conccmcd Rcq-Reg.

Rcf: I ) Joirt inspqctiorr tlam rcpon d.lcd 27.03.2024 & 20.05.2024.
2) Show eauic noticc No. 2ttlSonry!013-3. hsucd on !4.07.?024 lo M/s CCKC

Proj!'cl6 flDd Wod(s l,rirdtc l.imitcd

I invitc kird ottcrtliGr to lhc alxrvc subjcct and rcltrcnces citcd and infonncd lhat in obcdicncc lo
the Ordcrs ofthc I lon'blc Sirprcme Court of lndiu irr Civil Appcul No.4o9l-4093 o12023. t1t.16.05.2024.

thc line dcpo nrcrl Oflicials havc condrrctcd joint insps*liorr oo x1.03.2024 & 20.05.2024 in 58nd

bcnrirrg arcas in L,onliapalli Villagc, I'anridinrukkals M0ndal, Krishns Dislrid and notic..{ th.l Prior to

27.03.1024 illcgfll sand cxcavalion arc qa.ricd o by lws CCKC Projcclr and Worhs Privalc l.imiled 0s

thcrc i5 no pcmrisskms of li.C (linvimnntcntrl Clcrmrca). C.r.O (Conscnl for OPcrations), C.f.C
(C'onse'nt for Eskblishmc[t) and A.M.P (ApJxnvcd Milirrg Plan) from th€ concrrncd compclcnt

dcp.nmcrts.

'l'he Joirrt itrsp!'clio[ lc:rn) rcporlcd lhirl durirgl lhc cotrric of inspcction' as pcr lhe physical

obscrvatitrn thc sorki[gs \crc do c i0 ttc lllcgud rrca rvith uncvc[ shapd pits. lirrlhcr on clquiry with
lhl: Nvcluc oflicials rcgardirtg thc chssillcoliur ol lhc allcgcd area. lllly rcvcal lhnl thc urca lalls in

unsurvcycd blocL (villagc not [otificd). ncar appadopcl8. lllo l.onkcpalle Villagc. Panridimukkala

Mandsl, Krishna Dis(rict & bclonls lo Covcrnntenl lNrd(Krishm Ilivcr). I;urlhcr as pcr lhc rccords ofthe
o/o the DMOO. Mrchiliplnnnr. no snnd reach rvas idcntifit'd & no psnnissions rvere accordcd in tltc
allegcd area i.c. opparaoF;'t!- H/o Lanliapalle Village. lrc[cs thc eicrvalions and lransponation in tlrc
ollcged arca is illcgal.

Funhcr rcpo(cd tlrat at lhc timc of i[speclion thc vRo. Lantcpalle villagc have given writtcn

slstcment and stalcd tllat hc have come irl lo tlrc allcgcd srca orr 21.03.2024. whilc the pctitioner filcd the

coDplaint. al lhat lims lhe rcprcscrtalivcs ofthe M/s.CCKC Projects atd norks Pvt Ltd.. has doing the

excavation and tr.lnsponalion ofsand in tl)c irllcged arca.

ln Ihis connc.tion it is submitted th{l [olices orc also issued lo &c lvl/s CCKC Projecls snd

Works Privote Limited, Rc4rcsented by Arutnuo Dhanunjryo yo A.Vceroiah lo lhot cffed on

24,0'1.2024. fud|PJr the samc mstlcr rvas infonncd lo lhe Dircclor of Mitlcs & Gcology. lbraheempalnam'

vijayawada, NTR District, along rvidr photographs for taking neccssary action in thc nla(et. Copics of
photographs, inspcctioD teports, Slalement oflhe VRO are olso encloscd hctenilh ihc rcPon.

. h this contexl, I tcquesl the Stalion llousc Officcr' Parnidimukkala Policc Slation lo llle o

crimirlal cgsc sgainsa lylls CCKC ProjccB and Works Priv5lc Limilcd. rePtctcnted by Anrtnura

Dlununiaya S/o A.Veeraiah, RedS.Omcc: Door No: 59 A'9-7l2, Flat No'32, Sai Baba Temple Strcct

RTC C;l;ny, Benz Circle, Vijayawada- 52000E for illcgnlly eicavatilg thc Ordinary Sand from sand

bcaring arcis in Laokapalle Villagc, Pornidinrukkala Mandol rvilhout o,y pcnnission from thc conc.med

dcoaninenls and sotd out lhc govcrnmenl PrOPcny and occut crores of rupees loss lo thc Eovernnlclt b]

',ill"ri,r,: rhc Scctiors 4( | )rcad wirh 2l( l) & 2l(4) of MM(D&R) Act. 1957 srrd Rnlc 5 r'-ttd with f6{2xi)

oinppf'fuC rules, 1965 and sctrion 379 ol lndisn Pcnol Codc for thcft and nrisappropriatioo of public

irop"ny a,,a furrds immediatcly. Ilcncc I rcqucst lo rqcovcr lhc Sovcmnlclt propcnl'frou thc culprili

who involvcd in tlre sbovc matter' 
yours hilhlirlly.

Encl: As mcnlionsd abovc

(T.Kondn Rcddy)-

District Mincs & Gcology l'liccr (l/c),
Krishr)l District, Machiliponraflr.

PH.9t00688001

Dl3ttlct Mlnos and Goology Otficcr.

subnriltsd to lhc l)itcctor of Mincs ard CeobL,}, lbruhirnpatDfif l6ltkirdlifPnf$iilnPalnsm
coPY
coPY
('oPY

submiltcd to lhc Collcc lor & Districl MaSislrate, Krishlla Districl for hi[d iulbrntrtion

subnrillcd to thc Supcri llcndcnt ofPolice, Krishrra District lbr kirtd infonmtion

a. Fl.\ \ (tr.tro ,I?L{nr,\
}1q,r.to)4{?_
.lf ?tnKL e

liYr 
5 ^,'.6givLl t\^i cl\tr"r rv0*l "-tA

.f{.{+urrA t0r

AMts+-u\
(ur.r.''t

o t^^l' ( :*n

of

uu[l(
(

t/'E

o$g. 9a 1 \(\)

'0

6
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Lstrgurges/ DielectHabbit(s) Drcss Hsbit(s)Hair EyesDeformrlitiev
Pccnllrrities

Tl:cth

141310 118 9

Placc Of

Burn l\tark Nlole Scar Tattoo

15 17 18 't9

t. Rersom for dclay io aeporiing by the comphin.nt / inforrllrnt :

Qgg'Pl-einant waited for orders form their offlciats

9. Prrticulars ofproperties stolen/involved (Altsch seprr!le.heet, if nccessary) :

10. Tot.l value ofproperty stolen :

12. Cootetrts of the comDhint / stlt€metrl of the compltitrant or informant :

This is a case it misappropriation and theft of sand that occuned prior to 27.03.2024 at Lankapalli

Village, Pamidimukkala Mandal and reported in the PS on 27.07.2024 at 20.30 hrs by the complainant
Thonduru Konda Reddy, S/o Venkata Rami Reddy, AJ42 Yrs, C/Reddy, District Mines & Geology Office(Uc),
Krishna District, Machilipatnam. Presented a report against M/s GCKC Projects and Works Private Limited,

reprosented by Arumura Ohanunjaya, S/o Veeraiah, Redg. Office: Door No:59A-$7/2, Flat no.32, Sai Baba
Temple Str€et, RTc colony, Benz citcle, VUayawada regarding illegally excavating the ordinary sand trom
bearing areas in Lankapall€ Village, Pamidimukkala Mandal wilhout any permission from the concemed
departments and sold out the Govemment property and occur crores of rupees loss to the govemment

ll. Inquest ReporU U.D, C.se No. ifrny i

! !_e.!'!q-e] -t1-9-S?-v-9 -?_r:e
for action.

13. ActloD trkeD:

SiDce Tte .boya lnformrtion rcye.ls commb3lon of ofience(s) U/a l, mantioned rt itcm No : 2

l) Registered ahc c.se rDd took up th€ idvesdS.tlo! or I

2) Dirccted to trke up the lnvestig.tlon or Rrrk

Nrme: Srinivasu Kud

Sub-l

3) Refused lnvestiSotion due to :

4) Trsnsfcrred to P.S : Districl:

F,I.R raad over to the coEplsitr.trt/ lnformant, idmiited to be correctly recorded and

r copy glven to the comphinrnt /ltrformrtrt, ficc of cost.
RO-A.C

Sigrrturd / Thumb imprcssion ofahe
complainant / informrnt

Signrture ofOrllccr ln chrrge, Pollce Strtloo

Srinivasu Kud

on point of iurisdiclion.

l.l.

Name i

Rsnk :

15, Dsl€ and time ofdisprtch to the court:

12

-qu-E-l!-sp_e!t9t - _ __ _ _ _ _ - - -_ _ - _ 
No.

2
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An

I' District K.ishna

nexure R 28
f,,1RST INFORMATION REPORT

(Under Section 173 BNSS)

P.s. Thotlavalluru

A.P.P.M. orders 470,500

Yeat 2O24 FlRn-o. '199/2024 Dste 2710712024

2. Acts & Sectiotr(s) : .3_Z_e.1q9_ r-P. A.?l-(U,.2.1 (? M M DARA

3. a) Occurreace of Olfeace :

Date & Time To

4. Type of Informatioo:

5. Place ofOccurrcnce:

Dlle & Time FromDay

a) Distance sod Direciion From P.S.

b) Address PIace

7Km Beat No. Beat Thotlavalluru 0'1

Streer!illageArea/Ntandal

Thotlavalluru

City/District Krishna

c) In case , ootslde thc limit of thk Pollce Ststion, ther

Neme ofP.S.

State Andhra Pradesh PIN

District

6, Comphhsnt / ltrforEant :

r) Name llg.Ild_qr_1_l_1o_t-d-S -B-e-qqy_

b) Father'3 /Husbrtrd's Nane _V--e!]tgF_Bqd-89!9I--_--__-

c) Date/Year ofBirth Agc 42

d) Nationallty

0 Passport No

g) Occupstion

h) Address

lndian e) Caste

Dste of lssuc

Mobile No :

House No Area/Mandrl

Machili am

Pl.ce of lssue

9100688004

StrecUVlllrge

N-o-W-ed- - -- - - -- ----.District Mines &

City/Dtutrict !!!-s.hlt-------------

Detrilr of koowdtusPected/uokrowtr rccuied rYlth full particul'n:

Andhra Pradesh PIN

7

----------- Prlor To 21lOSl2O2413i2O Tlmc Perlod

b) Informrtiotr Received rt P.S.: Drte & Time ?7_!_9!!?92--4__2-L!:19---

c) Gctrerrl Diary Rcference: Etrtry No _1-______________________I)ate & Tlme ?11-qP-92_!-?_1.3--O----_-_______

Written

Be-d-qv---

1
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Serial No:

b) Father's /Husbrnd's Name

d) caste

g) Address House StrceUVillage

Q-op-tNc-:!-9A:9:Zl?, Flat no.32 Sai Baba T Street

Citv/District NTR Commissionerate

h) Phouc(Oft) _0_-_---_-__-_----_----------Phone(Resl) O

i) Email

Veeraiah a) Occupsaion

e) Gender Male D Age 0---------_Natiotrolity lndian

Area/Mandxl

Benz Circle

state Andhra Pradesh

Cell No 0

PIN 0

Physical fertures, deformlties end other det.ils ofthe Suspect:

Sl. No Sex
Date^/ear of

Birth
Build Complexion

ldentification
Marks(s)

1 2 3 4 5 6 7

I Male 0

Deformalities/
Peculiaritiss

Teeth Hair Eyes Habbit(s)
Dress Habit(s) Languages/ Dialect

8 9 10 12 't4

Place Of

Bum Mark Leucoderma Mole Scar Tattoo

15 16 18 't9

0 0 0 0

8. Reasons for delay in reportirg by the complainant / informant :

-q_o!I|Il-?r49lr-t_!./-ett_e_g_t9t -Stq_efs- !-q!-ttt,ejt Oflicials

PrrticulaE ofproperdes stoledirvolved (Attach sep{rate she€t, if[ecessary) :

2

Annexure R 28

r) Nrmc &ll!y_€-q]ti!_rali?y-S

Height (cms)

11 13

9.
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Annexure R28 97

10, Total v.lue ofproperty stolen :

12. Conlentc ofthe complairt / strteEent ofthe complritrant or ioforma[t:
This is a case of misappropriation and theft of sand that occurred prior to 21.05.2024 at Royyuru Village,

Tho{avalluru Mandal and reported on 27.O7.2024 al21.3O hts by the complainant Thonduru Konda Reddy, S/o
Venkata Rami Reddy, N42 Yrs, C/Reddy, District Mines & Geology Office(l/c), Krishna Dislict, Machilipatnam.
Presented a report against M/s GCKC Projects and Works Private Limiled, represented by Arumura Dhanunjaya, S/o

Veeraiah, Redg. Office: Door No:594-9712, Flal no.32, Sai Baba Temple Street, RTC Colony, Benz Circle, Vijayawada,
it is observed by the joint inspection team which were conducted ioint inspection and as per physical observations,
west side of the permitted open sand reaches Royyuru 1 & 5, lhere are enormous excavated sand pits and pits

observed \,vith uneven shape and falling in the other than th€ permitted area situated in survey No. 270 of Royyuru
Village, Thotlavalluru Mandal without any p€rmission from the concemed departments and sold out
p_Lqpg_ry_gtq-9-q9Jl-91919_s__ol-ryp-gg-s-J9-s_9_t_o_!tr_eg-o_v_Ctr-rq'_e-r-r!-11-e!l9-e,-!9-g?Y9--a-ler94-fgr-!E-cg-qg?,ry,

the Government
action.

11. Inquest Report/ U.D. Case No.

13. Ac6or trker:

Slnce The ebove lnformltion revelk commlsslon ofolfelce(E) U/s rs mentloned rt ltem No

l) Registercd the case and took up the iovesiigrtion or

2) Directed to take up the Investigation or Ratrk: Sutrln

3) Refused investigation duc to

4) Transferrsd to P,S District

F.t.R. rerd over to the complri[.trt / itrform.trt, cdrnitted to be correctly recorded and

a copy giyetr to the complainant /iDformsnt, free of cost.

R.O.A.C

on point of jurisdiction,

Signlture of Omcer ir charge, Pollce Station

Polisetti Viswanath

Namc of Polisetti Viswanath

No.

14. Slgnature / Thumb impression ofthe
comphi[rtrt/ itrformant.

15, Dlte and time oI dispatch to the court :

N{lle

Rst!k Sub-lns

3

2
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lo
nle Sblion I hNr..(rlli(,r.
'[hotlrtsll ru P( it( shrirnr
Krishn! Di*l.ist.

lr t7 07 1024
M[(ltiliptrlltol

Encl: As mcnlioncd sbole
Yourr lirithhrllr.

f.Koodfl Rcdd) )
l)i\lri!t M lcs & (;rol{}Ar o (Uc).

Krishru l)isrricr, Mach
l'll. el0{h8lt0{}l

ilipnlrlll|l.

ifil llifr iiii I li: lix,flil'IT,:,m'$ffifit ilHt"",1ll[',!'1,T1ffi;l,iHncopv 
',brniued 

u) $e suJrerinrcrxtr.nr of poricri ffi;ilr;;il # i;;rj irrfonnqri ,n.Sft' 1 $.r,tiw t-t olp
,*6*"* .i ,*r*.,-*.Ti il Il;;,J;:.^:r;..i';T;
oC n^o,l*v-It*u- ts, h.rirL.-,u;ttv,tl- .. r1]o1- rrrur+ J r-vgouy p.g;;-" ''

*i,mk}llf'

Annexure R 28

Sir.

Sub Itvlittcs nnd Mincrelr l)M(io {l)irlriot lllilcs nrrrl (icokrgl 
')lliccrl 

Krr\hn' l)rll'rcl'
. Itichilipalnnnr illcgnl snnd c:rcornliqtt h Krishnr Rivcr hratctl rtt l('rr)(rrr Vtlls,{c'

l hotlavallutu Mnndol of Krisltna l)islrict hr M/r (i( K( l'.tliccls arrdl wotll l'rrlslt I iln'lt"
Rt4ucsl kr lalc nt'ccsserl crirrrinrl nctiorr agninsl colrccrllcd' ltcq'Rcg

Rcfi I ) ,oint itspqrtio[ (caltr rcpo,t dotcd 2 L05,?{}24.
l) Sho\'- causc trdicc No. :t8/smd/202.1-1. lssucd orr 2'l-07.101'l to l\'lls (i( K(

Pmjech end Worls Privlltc l.initcd

I invitc lind lltentiol lo llre ahrre srthject lnd rcferunccs cilcd ond informcd thst in obedicn(e to
thc Otdcrli o[the l{on'blc Suprcmc Corn oflndin irr Civil Apprnl No. 40r)l-109] of201.1. dt.16.05.201'1.

thc linc depanmqrt Olficiols havc corrductcd .joint irspcclion ott 11.05.2024 in sand bearing acas in
Royyuru Viltagc Thotlavalluru Mandul. Krish0n Dislricl ar [oliccd lhal prior lo : L05.2034 illcgal sand

crcrvation rrc carricd out by M/s GCK(' Projrcts atrd Worls Privslc l,imitcd as thcrc is mr pcrmi.'ion'
of E.C ([it\'i]on[cntal Clcarance). C.li.O (Conscnt ftrr Oprratirrrs)- (.F.,r (( on\cnl fo. l:tlahlishmert)
snd A.M.P (Approved Miri|lg Plelr) froln thc conccrrcd lompcturl deponmcnls.

]'hcjoinl inspeclion te0n rcportrd lhat a5 per physicrl obscrvaliorrs. llcsl sidc ol the permilaed

opcn sand Reaches Raryuru.l&s. thcIc src cnormoos cxcavaled Sand pits ohservcd with uneven shape

and folling in ttle olher lhlll the permined area. Tfte inspe,ction lesm treatcd the cxcavat!,tl sand pitr.s
illcgal. Thc sand pits situatcd in thc prcmiscs of Oco-coordimtes l6'22'31"N, E0p4l'16"F. in the

SrNo.2?0 of Ro,1uru Village, ThotlavalluruMandal. Krishna District.

The Villagc Rcveruc omcer, Royyuru informed tha! M/s CCKC Projects and works Prilalc
Limiled has excxvoled and tr.nsportrd the Sand in thc above said areas. Thcrefore. the joi inspeclion

team recommended lhe higher hierarclly to lake strirgent action against M/s 6CKC Projects and Works
Privatc Lirnited for conducting illegal excavrtion and transportation of sand in thc Sy.No.270 of Ro!]uru
Village, Thotlavalluru Mandal. Krishns Dislrict legitinElely lo svoid the revenue loss to lhc Cor.mment
Exchrquer.

In ttis connection ir is submittcd that noticls ffe allo issucd ro the M/s CCKC Projects rnd
Works Private Limited, Represented by Arumtlra Dhanunjaya S/o A.Vceraiah to that effect oo

24.07.1024. l:urther tfic samc mlttcr was informcd to thc Dircctor of Mines & 6eolog/, lbrahesmpatnam.
Vijayawada NTR District along with photographs for taking necesslry rction in the mattcr. Copie! of
photographr inspection repoff, Statemelt ofthe VR0 are also enclosed heBwith the .epn.

ln this sontcxl, I nqucst $c Slation llousr Officer. Thotlavalluru Police Staliur to lile 0 oiminal
casc againsl MA GCKC Projects and Works Private Limitcd. rcprescrrted by Arunura Dhanunja!0 S/o
A.Vesaiah, Rcdgoflice: Door No: 59 A-9-7l2, Fht No.l2, Sai Baba Tenrple Srrecr. R fC Colon). Benu
Circle. Vijaya*a&- 520008 for illegally excavatirrg lhe Ordin y Sand fronr sand bcaring arcas in
Royyuru Villagc. 1'lrotlavalloru Muldal without any peniiission froll thc concemed dcpanurr:nts atd rcld
oul the Sorernment propcny and occlr cnrrcs ofrupecs loss to the goremrncnl by tiolaliog the Sc,itions
.4( l )rcd wilh 2l( l) & 21(4) of MM(D&R) Acr. t957 ond Rulc 5 re d $irh :6(lxi) ol APMMC rule\
1966 and secrior 179 or lndian Pcnal code lbr t[cll ond nisnpprtrpriarion of public propny and luuds
imnediatcly. llsrca I rcquesl lo rccovcr rhe go!€rnmcnr propcrt) frorr the cuiprits rrho-involvc{ in the
atore mallcr.
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F'IRST INT'ORMATION REPORT

(Under Section '173 BNSS)

Ye,r. 2024 FIR No. 163/2024 D^te, 27lO7l2O24I. District: Krishna P.S : Ghantasala

2. Acts & Sc.tion(s) : 379 IPC L1).?_1_(?).MMDARA

3. r) occurrerce ofoff€oc€ : Dry : Mond -D.te & TiDc From :

Date & Time To : Prior To : 20/05/2024 00:00

2710712024 22.30

c) Gellerrl Diary Ref€rence: Entry No: 6 Datc & Time : 27 lO7 12024 22,30

Annexure R29

4. Typc oftnformadoD :

5. Phce ofoccurrence:

Tinlc Period r

Witten

.) DbtrDc..Dd lrLectloD FrcE P.S.:

b) Addresr Phce:

Srikakulam

12 Beat No. : BEAT-1

Are&M.nd.l r

Ghantasala

StreeYVill.ge

Srikakulam

Citv/Distrlct : Krishna

c) ln crse, outside ahe limit ofthis Police Strllo& then

Nrdl. of P.S. :

6. Comphitrsnt / Inform.rt i

Strte: Andhra Pradesh PIN:

Disrricr:

') NamG: Kodg-B-e-d-qy-Thonduru

b) F.thar's / Husb.nd's Nrme i Venkata Ramireddi

c) Drte/Yc.r ofBirth ; Ag" t42
d) Nationelity : lndian G) Crste : B-e-dl

f) Passport No: Dste of issuc:

g) Occur&lioo i Mobile No :

i) Addrgs Bou!. No: Are./M.trdd: Slreet/Vil.8e I

!&dt!!p.a!r9o-------- - !{eS!liP-eh9!tt----- !{eit'!!s,al]1e$--------

City/Distrlcl : Krishna State: Andhra Pradesh PIN:

7. Detsils of knowdsuspected/unknown accused with full prrticulrrs I

Phce ofissue:

91006880114

Serid No :

r) Nrm.: Arumura

b) fsther's /Husb.!d's N.Be I Veeraiah

d) C.slG:

g) Addrdss Houte No :

c) Occupation:

e) Gender: Male f) Age

Stre.t^y'ilhge :

a

city/Distrld : l!I-B--C9ng{99i-oqq[+9- tt | 4r-1!-htr--?I?Cq9-[ PIN : 0

Cctl No : 9-Phone(R€si) :0b) Phone(Ofi) |

i) f,m.il :

0

deformities aod other details of the S

ldetltillcltion
Mrrks(s)

S. No
Sex

Date/Yesr of
Birth

Build Height (cms) Completion

7

1 2 3 4 5 6

1 Male
0cm

Languages/ DialcctDress Habit(s)tlabbit(s)EyesIlairTcGthD€formallties/
Peculiiritles

1413121',1'10I

A.P.P.M. orders 470.500

b) Itrformrtlon Received .t P.S,: Drte & Tim€ :

9

1

112



Deformrlitiev
Pcculiaritles

Teeth Hair Eyes Habbir(s) Dress Hrbit(s) L.ngu.gei(Pirlect

8 I 10 11 13 14

Leucoderma l\Iole Scar

16 17 '18 19

t, Reasons for deley Ir reporailg by the comphinrEt / informrnt :
Afler discussing the above issue to his higher ofticeras then complainant today came to the police stration and present a
!9p_s4 ie!-c!-tgsig!-et-e!-[t____ _ _ _ __ - _.

9. Partlculars ofpropertles stolen/lnvolved (Attach separ.te shect, if necess.ry) :

10. Totsl value ofproperty stole[ :

It, hqueit Report/ U,D, Clse No.lfrDy:

12. Contents ofthe complsht / strtem€nt ofth€ complaitrant or lnformsnt :
This is a case of misappropriation and thefr of sand lhat occurred prior to 20.05.2024 at Srikakulam

Village, Ghantasala Mandal and reporled in the PS on 27.07.2024 at 22.30 hrs by the complainant Thonduru
Konda Reddy, S/o Venkata Rami Reddy, N42 Yrs, C/Reddy, District Mines & Geology Officer(l/c), Krishna
District, Machilipatnam. Presented a report against [,Vs GCKC Projects and Works Private Limited,
represented by Arumura Dhanunjaya, S/o Veeraiah, Redg. Office: Door No:59A-9-7/2, Flat no.32, Sai Baba
Temple Street, RTC Colony, Benz Circle, Vijayawada regarding illegally excavating the ordinary sand from
bearing areas in Srikakulam Village, Ghantasala Mandal without any permission from the concemed
departmsnts and sold out the Government property and occu. crores of rup€es loss to the government.
Hence, He gave a report for n€cessary ac.tion. After discussing the above issue to his higher officer,s lhen

inant came to thepgliq9-9!9!i-qr and a hence FIR.

13. Action lrketri

Since Thc rbove information revetb commissio[ ofoffence(s) U/s rs menlioned at itefi No :

l) Regltaercd the c.se ind took up tb€ hvestlBrtio! or : NrDe : Kalluri Prath

2

2'

3)

4'

Directed to iake up the InvestigrtioB or Rrnk: Su$ln

Refused investigrtion due lo :

Trrnsferred to P.S : District:

F.I.R read over to the complelnrlt / lnformrnt, admitted to be correc{} recorded aDd

r copy gver to tbe compklnrnt /lDform.nt, fiec of cost
RO-A.C

Signrture / Thunlb imprcssion ofahe
complaiIant / informant.

Slgnaturc ofOfficer in ch.rge, Police Station

No.

on point of jurisdiction.

t4.

Kalluri Pratha

2

15. Drte atrd dme ofdisprtch to lhe court !

Sub-lnsoector N.

12

Plrce Of

Burn Mark Talloo

Name :

R.nk :
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Annexgre R29 lt|.21.07.2t)24
Maclrilipatrutrr

Iour\ hilhtillh.

101

.'i'r me {5'

Sir.

Sub: Miuc's rnd Mirxnrls l)tvt(iO (l)islri(l Mirtcs artrl ('coloF) ('lliccrl' Krishna l)i{ricl'

Mxchilip$trlltrrF iff"guf o'nl 
'"t''i"ttl 

i"u irr Ktitt"ut l(itcr lrlealtrl-.al srik krrlntn villalc'

(ihnnl $tln tlnndr,l nt'x.i.ttn,t iii*i'i"i t'l l,|ls t;cXc ltrrltrr:ls arrrl w{"k\ l"ivalc l'irnilcd

R('rlucsl lo lokc N'rrlislry crilllill{l [ctitl|l {Silillsl clllNcrllcll- llc(l'Kc8

Rcll llJoirrl illsF.'clior lc.rn 
'cpon 

d:rte{ 10 05 2024'

I ) Shos carrsc not icc No. :E8/sMd/2021-l tssrrcd (ln 14 07 2024 k' M/s ( i( K(

l)tojects aod Worlis Privatc l'iuitctl

I invitc lild attcntion to thc abovu subjesl ond refcrcrrccs citqd and irrfonrcd lhat ir ob(rlicncc l()

f hc O.dcrs ol'the l1on'ut" srrpr"n,c cn'i-oiin'ai" i" ii'ii app""r No 4o9l-4093 rf 2013' t!t'.16 t'5 2024'

thc lirc dcpannrcltt Ofticiols hovc Golduclcd joint inspcction orr 70'05'20.24 in sard bcaring arcar tn

Sritaliulan viltage. Ghonrosalu u,rnaol. iiirii,,L'iitiri.i."a -,i.cd ltrat prior ro 20.05.2024 illcgal saod

"-.*iii"" "* "t?ii.t 
orrr bv Mls cCKc projt"o untr Wu*t l'rivatc Lirrrilcd ns llrcrc rs nu pcrmisrions

;i;t'i;;;i;;;"*rl clcarancc). c.r'b ti"o'""nr lbt opcmtio s)' c lil' (('onrcnr ror E)rahlishmtnt'

ina e.filitrrppto""a Mining Plan) fronr tltc concemc{ conrpctcnl dcp!flmcrrts'

TIrc joinl inspcclion leam rcFrrred that os per physical obscrvatiott sand c\calalion *o'Iin!5

scrc observcd h thc outside of lhc pe,,irrcJ *na t"o"lttt i'c' Srikakularn'l and 5 reachcs' Thc pits arc

randonrly loc{ted in the Rivcr frff,nn in'i'iinrt'f"n Vitlagc and 19--!:]l'8 irrcgular in shape' on

:il:il:1r"*Ji,,;;'ilr," ori"".. s.ri"r,i",n inmnn"a rr-ur MA. ccKC. projccs afid worl5 Prit.re

li,r"fi"i *." ,toiri ,ft" illcgal cxcavation & lrarrspoflntion of thc ssrd ootsidc lhc permined area: ol the

Srikaliulam-l &5 sand rcoches in th. rtitrttt"iiJ"t Funhcr' the VRO' Srikatrrlam has informed that he

has nporled 10 thr con$mcd Tahsildar on 07'05 2024'

ln this conrEction it is subntitted thst notic€s are also issued lo lhe M/s CCKC Proiects and

wod$ Private Limitcd' Rcp.eserrlcd ly 
-.l*"iura 

Dhanunjaya S/o n Vceraiah lo that effefl on

24.0?.2024. Furthcr thc samc marter t"as iitfonned to the Direcior ol Mines & Gcologl ' lbrahetmp'trum'

Vljayarvada. NTR Dislricl. 
"1o,8 

*i'h ;i;i;;;;'' fo' 
'uting """ttu'y 

acliorr, i lhc msngr' (1rpie: of

iffirar". it"p."ti.n rcpons. Staremenl ofihe VRo arc also encloscd herewith lhe rcpon

ln this collcxl I rcquest lhe Ststion House Ofliccr' OhsntEsala Policc.stalion ttr lile a criminal

"rr. 
ou.inri f.ll, OCfb Projecs und Woii. piiru," Limiled, rrFescoted by Arumura Dhinw'irla S t'

;:'i#il: ril"*i,iil,-oJoi No, sc r-;;2, ii"r ro.rz, srt tisbs renrple srr!'cl R rc colln!. Benz

ail. vtj;;riffi;' 52@08 for illcgaliv cxJvating the ordinsry sand frorr srnd bcaring rnas in

Srikakulam Villagc. Cttanusata ruanoor 'Jimui-i i^itti"t fronr the conccmed depsnnutrts unJ s.'l'l

ilil;#;i poperty and occur crorc'-oi ttiptt toss ro rtt" govemmenl b\ ti(tl:rtins rht -\Nti(ln-\

;ii;;';ili?il"iiiil "r 
Nar,lrodnin.r. i,isz nna Rutc 5 rerd ll hh :6(lIi) or' ,\PIl\r(' nrlr\

i;.J;;d;ili;;n7i',ii"" p.-i cJ-i roiihen and misapprop,rinrio,r or'F,hlic rn'p"n\ rnd t'unJi

immediatcly, llcnce l ]E{uest .o ,".o"",-,-h* go,"nu,",t p.p.n1,trorrr tht. crrlprits sh.' ill\.'l\\l ill lhr'

abovc nBllcr.

'l:hr Statior ll0rr$ Officcr.
(ihlntnsnln l\tlicc Strrtion.

Kriihlln Disl rt.

l;.ncl: As Insrll;ulrcd sh'vc

5l'l I a

FfR in cl'no
tt

l^ M ( P,lR) Ac

-t
t Lt \'rr(lx li{(lJ} ) \

l)irtricl [lirr. N (;.ol(rq\ (lllic.'.l tl r\'
(r i\hr|x | )ililIi('1. i\lnJrilil\rl'r'xrr

Ill. !ll(l(h$$001

.rr.1 (-... .'.r\ | I' ' .

(14,Y !|lhrrr ittud k' lllt l)irc{x'rl'l ili rrrs urtrl(ic,'1,'I!
Dlrlrlcl illnos

. llnnhrr$Pllrrxrrtditb[hll DlliurinioNttPalnrtnt

( r4ty ruhttr itl((l llr lh! (i'llu(kn rt l)i\l ritl ilrUi\lttrlc . Erirhu l)islri!'l li'r t irrtl irrl

(1,t,Y t{bnl iltcrl lU tlN srrlltlilltrlxlclrl ' 'l' 
l',rlitr. lrri'lrrrrr I )i\l I ifl lir lil\l iIIIi'I IIIiII I"II

\

f^ec<tYeJ -llrr oloYa 'reprt qt{ F.Disl{)'l "lAe

Il fr an/ i"ec

ab 2z: splq'

Sllz-o>-ll 
(r/s 3:r (1, 

'ro3
qb:l ,o.l 6rl,rr,['lqqlq P.:

I

K"+'*<l 21ttb'itt

'J#HLtrl'*"

.-h 71- -1- ?a )q
, t(t)o)
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102
FIRST INFORM{TION REPORT

(Under Section 173 ENSS)

Annexure R30
l. Distrlct : Krish P.S : Gha

A.P.P.M. Orders 470.500

Ye*: 2024 FlRNo. 164/2024 Date | 2710712024

2. Acts & Section(s) : 2 1lJ)?l_t?) Mt\4DARA

3. a) Occurrerce ofolfence : Dry : -----------------------------------Drte & Time From :

Date & Time To : Prlor To : 0l/04/2024 00:00

b) Inform.tlon Rccelved.t P.S.: Drt€&Time: 2710712024 23:00

c) Gcncrrl Dirry Reference: Entry No: 8 Date & Time : 27 lO7 12024 23,OO

Time Period :

4. Type oflnformation :

!. Plac€ ofOccurrencc:

sanam

Written

s) Distrtrc€ rnd Direction From P.S. : 14 Km,

b) Address Ptace : Area/Mandal:

Berl No. : BEAT-I

Street/Villsge :

Pa namGhantasala

City/District : Krishna Strte: Andhra Pradesh PIN :

c) ltr cr.e, outslde the limlt ofthit Poll.e Sartion, then

Nrmc of P.S. I District

6. Compl.ir.trt / lnformrot:

a) N.me: Kon-dare-d-dy- Itt9-rl0-u-l.l -

b) Frther's / Husbrlrd'r Nrme: Venkata Ramireddi

c) Date/Yerr ofBirth: Age 42

d) Nrtionality

f) Pr5spon No :

g) Occuprtiol:

Date of issue :

Mobile No :

Place oflisue :

91006880M

L) Address Eouse No:

Machili

Arm/Mrndsl : Strceuvillage :

Machili

Cify/District : Krishna

?. Detrils of known/suspected/unknow, {ccused rvith full parliculsrs :

Sirte: Andhra Pradesh PIN:

Serid No :

.) NrEe:

I

Dha Arumura

b) Frther's /llusbrnd'r Nrme I Veeraiah

d) Crste : Gender : Male

g) Addr$s Ifouse No:

c) Occuprtion :

f) Ag.: 0---,----_--N.tlon.llt-y : lndian

Streruvilhge I Arer^tsndal:
a

Clty/DLfi{ct

h) Phor(Oft):

i) Email :

NTR Commissionerate State: Andhra Pradesh

Phon€(Resi) : 0

PIN : 0

0 Cell No | 0

fea d€formities rod other d€lails of the

S. No Sex Dete/Year of
Birth Build Height (cns) ldenfification

Marks(s)

1 2 3 4 5 6 7
1 Male

0cm

1

DeformslitieV
Peculiarities Tceth IIair Habbit(s) Dress llabit(s) Lrtrgueg6s/ Dialect

8 9 '10
11 12 13 14

Reddv

Viiavawada

Complexion

Eyes
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Deformrliti€s/
Pccullsritles Teeth Hair Eyes Habbit(s) Dress Habit(s)

8 I 10 11 12

Langusges/ Dialcct

14

Phce Of

Burn Mark Leucoderma iUolc

15 16 '17 18 19

t. Reasons for delay in rcportirg by the comphinant / informsn( :
After discussing the above issue to his higher ofliceras then complainant today came to the police ststion and present a
f9p9d stered fir

9. Particulars ofpropertles stolen/iDvolved (Attlch separ.te sh€et, if necessary) i

12. Contentr ofthc comphint/ ststemeDt ofthe complrinant or informsht:
This is a case of misappropriation and theft of sand that occurred priorto 01.04.2024 at OO.OO hrs

Papavinasanam Village, Ghantasala Mandal and .eported in the pS on 27.07.2024 at23.00 hrs by the
complainant Thonduru Konda Reddy, S/o Venkata Rami Reddy, AJ42 yrs, C/Reddy, District Minea & Geotogy
officer(l/c), Krishna District, Machilipatnam. Presented a report against M/s GcKc projects and works priv;ie
Limited, represented by Arumura Dhanunjaya, S/o Veeraiah, Redg. Offce: Ooor No:S9A-$7/2, Flat no.32, Sai
Baba Temple Street, RTC Colony, Benz Circle, Vijayawada regarding illegally excavating lhe ordinary sand
from bearing areas in papavinasanam Village, Ghantasala Mandal without any permission from the concemed
deparlments and sold out the Govemment prop€rty and occur crores ofrupees loss to the government.
Hence, He gave a report for necessary action. After discussing the above issue to his higher officeres then
com nant 9qr1t9-t9 -t!19_p_oliq9-9!9!-o-rl-gl'-q rl_e_sgtr!_C _rqpg_rJ- FIR.

13, Action takeo:

Since The rbove lnform.tlon reveah commisslon ofoffence(s) U/s 15 mentioned .t ltem No : 2

l) Reglit€r€d lhe crse rnd took up the invesligrtioD or :

2) Directed to trkc !p the Inv..tlgrtlon or Rank Sub-

3) Refured hvestig.tio! due to i

4) Tr.nsferred to P.S : District:

F.l.R. rerd over to the compl.ln.nt / hform.Dt, .dmltted to be corrcclly recorded rnd

. copy glvett lo th. compl.ln.nt /lnform.rt, fr€e of cost.
RO.A.C

on point of jurisdlctior,

14' 
Sign.ture / Thumb lmprestior of ahe

.ompltlDrnt / lrformrnL

Signature of Omcer ln charge, Police Slation

Neme : Kalluri Pratha Red

t5. Dsae rnd tlme of dispatch to the court : ?719-!!2-9?!-?1'-19-----

2

Scar Tattoo

10. Total vrlu€ ofpropcrty stolen :

ll. Itrquest ReporU U.D. Crse No. ifrDy :

Namr: Kalluri Prathap Reddy

Rlnk I SuHn_spertot---------------No.
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xlJre R30

'l'hc Statiol I h)rsc ()l'liccr.
Clnntasala I'rrlicc Stlriorr.
Krishnr l)islficr.

t\.?'t.0'1.2024
Machilipatn;rrn

Sttb: Mirrrs nnd Mincmls - DM(;o (l)islrict Mirrcs artl (icol()gy ()mccr). Krishrn Disrrict.
Marhilipanranr- illcgll vrrxl c\c vntirxt il Krishrm River k[atcd :rt lralnvinnsanarr Villagc.
Ch$nl${lo Mardnl of Krislrnrr Di:,h,ict hy M/s (i( K(' I)rrrjccrs onl Worts l,rivrrtc l,inrircrl -
Requcst lo lokc occcs*rD cri$irul .ctiol nE0itrst son(cnlsd- lluq-lkg.

Rcf: l) Johrt ilspcclion tclm rspor( datcd 0 t.(M.2024 and 0 t.06.1024.
2) Shorv causc notice No. 2E8/Sand/2023- 1. lssucd oD 24.07.2024 to M/!i (i( K(

Projccts and Wo*s Privatc l.irnircd

I invite kind attention to lhe sbovc sulrjccl a|ld rclcrcnces citcd and infornred Ihat irr obudicncc lo
Orders olthe Hor'blc Supremc Co{rt ol lndia in Civil Appcal No. 409 t-4091 of2t)23. dt.l6.O5.?024.

the line depanmeol Omcials have co drrctcd joint insptncrior on 01.04.1024 and 0t.06.2024 in 5and
bearing areas il Papavirusanam Villagc. Gha[ta$lh Mll[d0], Krishn0 District and noliccd lhat prior lo
01.04.2024 ille8ol ss.d c\cov8tion are carricd out by M/s OCKC Projccts a'rd Works l,rivatc l,imilcd a,i

therc is no permissions of E.C (Envirootrental Cleorance). C.F.O (Conscnr lbr Openrtionsl. C.li.l:
(Consent for Establishnrcrrt) arrd A.M.P (Approvcd lV'lirring Plarr) liorn lhc co[ccmcd competcnl
depannrents.

The roint inspcction tesm rcponed tlllr as pcr thc physical obscrvation hugc wortings werc
rcliced iI Krishna River in lhc villagc limits of Popavirurrram. Ar lhe timc of inspeclion on cnquiry $ith
Village Rcvcnue OlTiccr rcgarding lhe rvorking, a.c8. hc rcvclcd (h!t the Sand wo*ings arc fslls in Sy,No.
176. Papavimsanom Villagc. Ghantamla Marrdal. Krishna District and thc arca belong to Covernmeot
Land (Krishna Rivcr). Funhcr. ss pcr thc rccords ofthc O/o District Mines and Geologl Officer. Krishna
District, Mochilipatnom. no sand rcach rvcs nolificd in thc Krishm River in lhe village limits of
Papavinasaoam. hence the rvorkings found i[ the Krishna River in the village l-imits of Papar inasam
wer€ illegol.

Furthcr. during tlrc course of inspcction. rhe Villagc Revenue Officer, Palavinasamn Village has
givcn the rvrittrn statcment .nd stated that the wo*ings find by the joinl insp€ction team in
Papavinasanaor village has donc by lhe rerresentatives ofthe M/s. GCKC Project & rvorlis Pu Lrd..

ln this connection it is submilted th.t nolices arc also issued to lhe M/s GCKC Projecrs r0rl
Works Private Limiled. Rep.esented by Arumura Dhanunjaya Vo A.Veeraiah ro rhar effosr on
24.07.2024. Funhsr the sanrc malter was irformed ro the Di.ecror of Mines & Ceology. lbraheempatnJm.
Vijal.arvada. N'fR District, along wilh photographs for rakirg necessary action in rhe matler. Copir.s of
photogtaphs. inspection repoG Statement ofthe VRO are also enclosed heren,irh the rtpon.

ln this conlcxt, I r"quest thc Station House Oflicq, Chaltasola police starion L) lilc n crininsl
crse sglinst M/s GCKC Projccb and Woil$ Private Limircd. r€prDse ed by Arunrura Dhrnun-ic!! S,r'
A.Vceraiah, RedgOffice: Door No; 59 A.9'72, Flst No.32. Soi Brb.r 'l'cmplc Strc{t. R l'C Colon), Benz
Girclc, Vijayawada- 52000t for illcgally €xcavating thc Ordinary Surrd liorn s.urd hrr rg lR'{s in
PapavinassrEm Village, Ghantasala Mandal rvithout any permission l'ron thr'slr,cr'mrrl dep!.lln!'llrs nnd
sold out the govemmertt p{operty and occur clurcs ol'rulrcs losl hr thc go\cnul!'[t br riolrrting tlrt,
Sccrions 4( I )rcad wilh 2l(l) & I l(4) of MM(l)&R) Acl. lr)57lurt l{ulc ,r r.c;rrt r\ ith :6(:X i} of t[f]Ilc
rulcs. 1966 and scclion 379 of lldiarr l,cml Ctxlc ti,r lhcll n(l uisrypftTdnli(m rrl'lutrlic prr'1rn1 lnrl
funds irnmediately. tlencc I rcqucsr kr rccovcr rhc govsunrm pnrl\d) lhnn rlr crlNirs *Io inrolir..l irr
thc above maltcr.

r:ncr: Ari n*nrioncd ahovc 
Y.rrrs llithlirllr '

i
ii --
' 1 l.ironrll llcJrlr )

I )i.rr itr i\lirrr.r it ( irr,L,5r r )t(ttr 1l r).
t\rishnl l)irrri\.I. i\hslrililiJtrraur

I' . r)t00r,!iNrt0.t

cbfy lubnriltql kr llrc l)imlrn 
',l Mhtc\ (nrl ( icoh'N\. ll]rulirrrl,rrxurrr li,r. (irll intirflrrirtir,rr.

cbp, suhuilr!'d ro llrc G,rrcckx & l)istricr Magisruirr. Kr.isrrrur Dirrri.,r rr,r t ii,,t irrri,nr,rri.r,.(i'py suhnlircd k, rhc snFrrirtrcnrqrr oIl'oric;. Iri!,rlu l)i\rricr ri', ri,,l,r i,,ii,iiirni,,r,.

'",lc,"r*,x=
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Annexure R30
GOVERI{MEilT OF ATIDHNA PRADESH

DEPARTTIEITT OF I'IIII' A]ID GEOLOGY

Fmm rY
il*ii.suurnr.ny.m, M.sc., u,{h€ statlon. House officer,

oisrict Utnes ana Ceotogy Offcer, SamEraguoem,

iii*ttooororar' -' Nldadavole Clrcle'

tr.No. 344 l/Sand-E g 2024, Oatd : 26'07'2024'

Str,-"' sub:- Mines &-Mlneials - Sand - o/o District Mines and Geology offlcer'

' napmanendnvilm l-tin-auUiorizeO sand excavaUon committed by

M/i Pnttimtl;f;sEucture umited at Pandalaparru OPet! Sag
Rcadl of frUaaavoli iandat - Requested to take criminal adon
agalnst concemed - Reg,

Ref:- t' Jolnt Insp€ction Report Dated:19-05-2024 headed by Disuict

Collecbr, East Goda\rari Distict wih DISC Members.
2. Hontle SuPreme Court of India record of Pr,oceedings in Gvil Appeal

Nos.409r{093/2023, Dt 1F05'2024.
3. Joint lnspec{on report dt 24.05'2024.

. 4. Noke No.3,H1l Sand'EG/2024, ilL22.O6.2O24 addressed to M/s
Prathima Infi 'astrucfu re Umit€d, Indiranagar, Vijayawada'

I invite attention to Bre above subjed and references cit€d and informed that on
19{r$202{, joint InSpecdon team have been conducted inspedions ova.the open
sand readres at Pandalapant Open sand Readt of Nidadavole l.landal and noticed
that pdor b 2+05-2024 un-authorised sand excavaUon were canied out by ltlls Prathlma
tflfra Strudlf€s. sinbe they have not been obtaining staurtory clearance i.e. C.T.O

[oonsent to opeBuons] from competent authority.

nrough the referenoe 2''d cited, tfre Hontle Supreme Court of India record of
Prooeedings in Gvil Appeal Nos.4@1"4@312023, Dt.16-05-2024 stated that any violations /
any official d th€ state of direcions issued by hem as well as directions issued by the NGT
under tle impugned judgment will be viewed serlously and will invite contempt action apart
from any other action.

'Ihe Disilld Collector, East Godavari Disfrrrct has given insbuctions to condud
deEiled sJrvey along wiilr quanuflcation report on the observatons in Pandalapanu open
sand readr made on 19.05,2024. accordingly, joint lnspectlon was conducted and report
vlde ln the reference 3d died recelved tn thG offlce.

furtier, it ls lnformed tiat, through the reference 4h clted, nouce served / show
cause b the l,Ua Prathima tnfra Structur€s, directed to explain the reasons as to why
adion $ould not be initiated against since hey have lnvolved in illegal sand exova0ons by
using madrinery in Rlver bed and sand operatlons beyond recommended open sand reach

c per physical observatior, the sand opentions were noUced beyond recommended area

to $at etrect $ X1.O6.20A, but no e)(planauon is received from their end till today.
Soon afrer, the same matter has been infonned and submited to the Director of Mines &

Geology, Ibrahlmpatum, Vuayawada, UTR Dlstrict, along wih stamped photographs for
taking necessary action in the matter.

In view of the above cimlmsbnces, I am herewith requesting to Sre Station
House Officer, Sanirngudem, t{ldadavole Cirde Pollc. stauon to file a criminal

ose agalnst Mls pratrimilnfra Strucur"s for illegal sand excavation quantity of 70,210

Orm from ouslde the Pandalapaml Open Sand Reach of Nidadavole t'landal without

any p€rmission not have beeir obbining from cqmp€tent authority SEIM and APPCB

reiutteO toas of revenue about Rs. 5,@,24,6251: (@475/ per MT at pit head) to the

Govemment ex&equer by way of sold out $e govemment property without obeying Rules

and Reguhtion'
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thnc€, I request the SbHon House
Mandal to enquire ln tirc matter and reglster RR
illegal acdvity,

Encl: As above

Copy srbmitted
information.

lamlaragudem of Nidadavole
the persons who lnvolved in the

Yours faithfully,

favour ofto the Director of Mines & Geology, Ibnahim

OffiCer,
agalt\$t

Gopy ubmitbd to the chairman and Distict collector, DLSC, East Godavari for favour of
information.
copy submitted to the superinteid€nt of policr, East Godavari Distrid/Member, Dlsc, East
Godavad wih a rcquest issue instucdorr to the concerned iro ror taNni *dss.rv
lction,

106

51"' 
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$llLT r NTo|litlTtOrI ttt:F0n1'

(Und.r Srclbn r73 BNSS)

Ycrr 20!!..-.FtR No. 138/2024 Drtc 28n712024

I r) Oscrttrt d0{trct I

D.ttl Tht! Tr

{ n?c ct trtrutor;
5, lhcr o(Octnrcrcc:

b) lrtlrurtor tlccclvd rr P.S:

c) Gcrcrrl IXrT Rcf.n$r: [rlr] No

.De|l & Tlmc From

P.lo.To?11-0-W-p_2-!P:W..-..__.-.TlrcP.rtod

Drh & Tlnc 20N7m24 17:35

D.tc & 'Ilmc

Dry

17:35

Writton

r) DLnNa ud Dlrtdor F.teD P'E

b) Ad&r.. nlc. Arcrl}l.ldd StrocUVllhgc
st Psn&lgparru open sand roadl,
Pandalspanu Mlags, Nldadavdo
lrso.d-cl- --- - -- - - - -----

Ory/Dtai.r Esst coday8ri Shtc Andhls Pradosh PN

t) trc.r,o ddG L. tlDll ofttb Po[cc Strtlo!, aic!

N1EC ot P.S Dhtrlct

6, C6ellrldrt , trforr,rl :

, N.-! UgqgB[--qrFJrr--ASg-UlE-8-g]9"999Q9y- Olfrcar

c) DrtdYar rfBlrt --Agc 59

0 trrryrrr No IlrL orfuruc Pl.cc of latu!

d Oo@t MobltcNo: 9-1

f) Addrc.. llour No

orr,rH.r Ea-S_9d-a-y-ed------- Slrtc Andhra Pradosh PIN

7. DdrB crbir/tltPG.tcd/ulrotr rccutad !r11l fi l PrtdclLIrl

1
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A,P.P.M. Otdcrr l70J0O

-5-!!F.F+{---.__-._---.-_---_.-._-.--------. B.!. No.

Arclltlladrl

Gorvda

SrccutuLsc

------ N-o-W-ed--.-.
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1
Scrlrl No I

b) F.lt.r'r /gu.b.!dr. Nlic c) (XcoP.aler

d) C.rt.

d Addn r Holrc

c) Gcdcr ------------P Arc

Slt..t/VIL8.

0

0City/Ilittrtd Sa.te

r) Iro.dofr) -0---------.-_--_-------.-.P[oE{Rol) -0--,---.,--------- ---- Ccll No 0

PIN

l) Eurll

PtFlcd fr.tun , dafonnitlcr ud ottcr dctelh of O. Surpcct:

Sex
Dato/Y€ar ol

Birth
Build H€ight (crns) Complexbn

ldentilication
Ma*s(s)

1 2 3 4 5 6 7

I 0

D€romalitss/
P€orliarities

Teeth Hair Eyes Habbit(s)
Dress Habit(s) Languageg Dialect

8 I 10 t1 12 't3 14

Phc. Of

Bum Mark Lgucodorma Molo Scar Tattoo

15 16 17 19

0 0 0

& narolt for d.try h rcpor(iog by atc cooplrlult / loloroeot :

ConpUfra,!!ry-e_-tl,S in thb timo

,. Purt.dltr otpropcrtrl ,tolcMtyolycd (Aatr.L r.pr.ir tLecl lf !!ccr[ry) !

2

#
I

Sl. No.

1E

0
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10. Totrl yrlllG ol Dloprrt, rtohr :

It, lt{rc3t Rc?orr/ U.D, Crtr No.

U' C. nb oftld toloDldlt, rtrtaD.tt of 6t coDpld![l or hlorulla !
omrmd p.tr b 24{5-2024 at Prndalaparru 6psn B.rxt r€aclr, Pendsbperu Villago, t'lidedaolo Malnliol and

r.tns b ropordd on 20{7-m24 at OS35 PM:, Tho complalnant Sd. M. Subrsmsnyam, M.Sc-, Disttid Min€s 8nd
G.dogv Ofic.t Sro.Rlmlkoblnrrr R!o, &rd.50 Frt!, Cffir, Rt lmrhrfldnvsrrm Ph.9i00688024 htr
coraptahd Uu in oOeOronco imtu.do6 lls-r6d brbbtdd Collodo., Eall Godsvsd Ostrict, R.rY cordudsd roirn
insp€dins team8 conduc{sd at Pandalaparu rani open oadr and noticad pJir,t lo 2445-?s24 un-sulhorizod sard
.rc.lEtirn qusrtfy d Gsnd 7O,2rO qm (O475V- per MT 8t pit hoed) worth Rs. 5,00,2'1,02fl- wit}loul trom 0lo
orrtddo of ths ssnd lgach rolg car|od oufty Bspodont tirm M/s Pralhlms lntro Slrucluro and ll3 roprsgenlativsa

tttd o0r;s rtrog hd, hgr! roa besn obagin stBMory dsarsoco 1.s., CTO (Consottt lo operstiontr atn cc,}.2,J'i
authoriis. ln lhis oonnodbn stlow causa noticgs ars lsslsd to Ulo M/8 Prsthime lntra Studutos lo tE eflod' dt
22{!620?., Un m Gdaution ]!cail!d !o fu tfii coocmd cnp.ny. Hcnc., @trPlainrnt lodgod tcPo.t tor

!E!?r!9ry-e*9!., -899-F-p$$g-f!q-9v, Sl of PS.

lA Aff. n&!:
Sh.e TL rD.E btarrdol rncrL crtllbhr of !rfc!c{t) U/t .t D.!aro.d .t l&o No 1

l) n 8loGttd t. cl'G ud toot !p lt. hv.tdgrt o! or

2) Dl'tclld E blc rp tlc hvcdgedor or

Nrme of

RruL: No.

3) Bcft$d bvcdtrth! drc ao

a) Th!.t rrln to P's

FIn. ,t d ort rc ta .crdrtrlla / hro t!a, ddtttd ao b. cerrc[y Ecordtd tld
r opy lvra to tlc corp&![rl fltorlrlt h.c cf c{i.
&o-a.c

ll' str.orr. lttr-l loprantor of tlc
carDlrl.!., / hfotrr.L

Slg[rtur. of Omccr

o! ,obt ofJ!t'bd.to..

,##h

RAMESH SNW

No

tt Ddt ti 6r otdlrPrfd ao a&.ortt :

3

t

ilf,ffi#-

Dirtrict

sub.lnsDeclor

NrE!

Rl!l
17tto
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t Govltl{taorT ot Allotlt^ ilrDt3ll

DCPAII}III{?O!
Fiofli
Sd if .Stntft u.ffttr\ trl.Sc,
Dbulct l4ts rnd Gcohgy oflcEt,
Ralrrnrhcn#rvrrn,

Sr,

rllx!.AxgoloLod
1a/

, ,6e SlrUon Hqtr olllor,
" srmbooudsn,

Nld!&tph Ord''

Sbr

Refi-

tr.t{o.3i{Vs.ftd'Eg2o2+ D!d: 26'07'2024'

ffi{#rffi
rgalrrt onctrned - Reg'

l. Joht In6p.ctb.t RcPort Daud:19'o *2024 .l:r:/rd by Dl#ld

; ffieffiffiffi"ffiffi;"s,11reped- 
ttc.lOt<Ogf/2023,DL1GOF2024'

3. Joint lnspection report dt 24'05'2024'

;: ilffi'Tb:+ril-lino'rc/zoza,- dLxLoa:oz addressed b r'l/s

katsfina Inkastsuch,re LimiEd, IndiranagEr, yuayawaoa'

l'l

I iwte atlention b the above subl{t and Eftr€nces dEd and hf6rmed that m
' rr.*zolr{Fili&,.dil- G; ffi"--i*'' coq{q{#. lrspq$otts orer'gp..".p".1

;rd-.H.l ;"a.ripa.ir op., sanO nuaat of xidaOavote ilalrdal and iiniced

G[q;b z+otrozl ,'*a,rrta["o sard.e<ovaupn were carded out by H/s Ptaurima
;r#surr.tri-Srb Ure, fn're not Ueol otaining sbtrtory @mfrce i.e. C.T'O

Isrsat b oper?tinsl frorn competent authqity.

ffmrgh fte'nfercnce 2d dEd, the Hontle Supretne Court d India reqd of
nmee&4s h Cwil4ped Nc.4091{093/2023, Dtl&0S2024 fited that any vlolatlons /
ary ciEal d the.staE of dhEctions bsued by th€rn as well as diredi:ns b$ed by tlc NGf
ut&r tfr hg4rred ldgrn€nt will be vierred serixdy and will irwib contanpt action apart
fom ary drradixr.. TIE Dbtid Colledor, East Godayad Dbfict has glven lr*uct o(E b conduct

*yf fr {q-q31Uflc.Uon.reporton fte obsemaUom ln pandahpanu operr
sand rc.ch tr,,dE 6 r9,0s.2024.. aordlngly, Jolnt hspecton was onducted ana reiort
udehthercfer€nefdateArecareOrnth6ii{ce,' !-'

nti-,l,bfrffi.f,rt-dtrurgh f*,rcference {6 cl*d, node seryed / shorvar:ttltl{ltPrdrftnr lafrr ffiltt]q oi"eO io oo[HffirffiffiExffi#'ffimffi6 pc, pt1,561l o6sendon. *:F a;F* d;i.d#6/".d recornmenffi areaffiffiffi

;
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.2.

Htls$rrvc Yotrs hit rft.dly,

ffi*, b [E Dh!&r ot MhGs & Geologf,

he

$a-}rlogu8.-P ort l8.oYed-r, ,$,{'35 la,

€

ffiF[H*,*mffi,ilkffiffi,*m

ffi bhe ollLmGn ard DkilcrCoiledor, DtSC, Ea* cfd€ltullqlaflt(,

ffi"'sffi? E$ GodaM.rl Obtkvl,ternber.
crocerned SHO to, Atfri

ttYafr d

usq ac
rt€EfsEtY

)'r
3.n-c-c..-9 obra-.rr-prf a.g *.Jirl.nJ +l So..- o-t fLl i*

c,.,rD'. lufo;,, ,A u*rrr, o-0 c.< ,iflt$nnoBA.* +

ri f,.

rffi",
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Annexure R 31 JOINT INSPECTION REPORT

As per instructions of the Collector and District Magistrate & Chairman
of DLSC and the District Mines and Geology Officer, Chittoor in connection
with Writ Petition (PIL) No.37 of 2024 filed by Sri D.Swaminathan raised the
alleged area i.e Sy No. 111 of Settiappam Thangal Village, Ananthapuram
panchayat of Chittoor Mandal, Chittoor District has been inspected by me along
with Village Revenue Officer and Village Surveyor of Ananthapuram Village on

22-07-2024.

.During day of inspection, the Village Surveyor is demarcated the area
of Sy No. 1/1 of Settiappam Thangal Village, Ananthapuram panchayat of
Chittoor Mandal, Chittoor District. Further, it is noticed the said area located
in the river course of Neeva and there are no fresh sand mining activities
noticed in the said area and noticed (05) old worked pits of ordinary sand

and it seems that the excavation in done by using machinery. On local

enquiry the said sand excavation in this area was conducted by M/s
Prathima Infrastructure Limited before the month of February 2024.
Further, it is submitted that as per the available records. no sand reach was
permitted in Sy No. 1/1 of Settiappam Thangal Village, Ananthapuram
panchayat of Chittoor Mandal, Chittoor District. Thus, the total excavated
ordinary sand in the said area is comes under lllegal excavation. The details
of worked pits of ordinary sand with measurements in this subject area as
given below: -

Sl No Avq. deoth Area in Sq mts volume in cbm
1 2.06 18603.86
2 0.83
3 1.33 12884.39
4 1.24 3948.5
5 1.6 2233 3572.8
6 1.5 848.5 1272.75

TOTAL CBM 49599.99
say 49600.0O

496t.69 4118.203
77t36.24
4896.t4

This is submitted for favour of kind information and taking further
action in the matter.

Encl: Map

Stant Geologist
O/o DM&GO, Chittoor

age Su
F:_
rveyor,

Ananthapuram

90 31

Village Revenue Officer,
Ananthapuram
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(Ananthaouram panchavathi)

I
I

arru.*&-
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I
t 64

9*a.o!!tll!!.r{r, fidra rru5n hdt ffi t r&qrqi rrft.r.drdr lir
*.l.rrr te**r tBr, Aid,,;.,!.$ 5116l i.*
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'AfqneXUfgR3,1..",.,\-..,.i..,,..,.:! \ L:-,\-,.:::.i,,,,( ,.. \r. , ( :,\ .

Settappamtangal SY,NO.1/l
S.no Avg.Depth Area in 5q m tn cuM

1 LO6 9031 18603.86

2 0.83 4951.59 4t18.2027

3 1.33 128&{ 39 17136.2187

a 1948.5 4896.14

) L.6 2233 3572.s

6 1.5 848.5 1272.75

Total Volume in CUM 49599.9914

b/-' *a:*
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From

Slr/Madam,

K.L,V.Prasad, M.Sc,, M.Tech.,
Dlstrlct Mlnes & Gaology Offlcer,

(DDM&c)
CHITTOOR.

col(*r 6lo{3 93le2.

Ili-i:x,l"J;,$iT,Th?

SUO: Mlnes & l.llnorals- Sand.per.on(prL)*;,r#;;f ,',$Tg1H":::,:irri^":ff il-J::Anantiapuram vltase, chtttoor u."ol, 
""a-i-,rnril;.#:, rnegat sandmlnlns tn sy, No. ur 

.o1 -i.ttrpc"r,r,u";ru;""#';^"rthapurampanchayat orchtttoor Mamal, chrttoli or.ta.l"_larii.ip'"iirn conducted- Illegal excavaflon and transportauon oF 49,600,00 6m of Ordtnary Sandby. M/s.Prathlma tnfrastructures Umlted _ a"qrJ i-LL necessarycrlmlnal A:cflon agatnst M/s,prathlma Infrastruauies umrtJ_ Regarding.

R€fF 1. tetter No.2143/Sa ndlTenderslz}Z3-3, dttZZ.f?.ZOZ3 of the Olrector of
Mlnes & Geology, Ibrahlmpatnam.

2, Telephontc Instructions datedt2t.OT ,2A24 from collector & Distdct
Magistrate, chittoor.

3. Jotnt lnspecton report dated2?,.O7.21}4,
4. Thls office Show cause Nouce No.1369/Dt SC-CIR /ZO Z4-t, dt.Og.OA,ZOZ4

Issued to M/r. prathlma tnfrastructures Llmited.

I lnvlte attentlon to tie subject and refereflces clted above and lnformed that
through the reference 1r dte4 the Dlrector of Mtnes & Geology, Ibrahimpatnam has
lnformed to the Olstrlct Collector. Chlttoor tiat work orderc lssued to M/s.prathrma
tnfrastructure Umlted,, vlde Proc,No.2143/Sand/fendersl20z3-3, dr.tf.t2,ZO23 to
@mmence the sand operauons ln Package-3 Le,. Nellore, Ttrupatht, Chittoor,
Annamayya, Y.S.R, Kadapa, Anantapuram, Srl Satya Sal, Kumool & Nandyat Oistr|cts
for a geriod of O2 years with effect ftom 11,12.2023 and also lnformed that
Mls.Prathlma lnfrastructure Umlted,, are only authorlzed to supply the sand ln the
regpectlve package-3.

Through the refereli,(t 2d clted, the Colleclor & Dlstdd Maglstrate, C'hlttoor

has lnstructed through telephone to submlt the status report wllh reference to the

orders of Honhle Hlgh court ofAndhra Pradesh, dated:14.02.20e4 & 03.07'202'l ln

PIL No,37 ol 2A24 Ak1d by S.l D,swamlnathan sarPanch of Ananthapuram vlllage,

chlsoor I,landal on the rllegatlon that the prlv.te resPondents l,ys,lalPrakash Power

.ventures Umlled., & M/5.Pnthha tn'rastructures Llmlted.' wgre lndulglnE ln lllegal

eand mlnlng ln Sy.No,t/l pf SettlappBmthang'l vlllage, Ananthapuram Panchayat of

Chlttoor Mandal, Chlttoor Dlstrlct,

ltroughthereferenccS'!cltod,theAsslstantGeologlstorthlsomcealongw|th
thevl|lageR-evenueofflcerandthevlllagesuNeyorofAnBnthapuramvlllageh.ve
i"., ,itp*"d the llleged €re! l.e 5y No' 1/1 of settlappam Thangal vlll'9e'

I

@cu.s.u*.t

CF.l Scanned with OKEN scanner

To

Lettcr No. 42a /Court /WpfpfLl /2024. Oated: O9.Og.2024-
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s lNo Avg. dapth Area In Sq mts Volume in cbm
1 2.06 9031 18603.86
2 0.83 4961.69 4 1 1 B 0)
3 1.33 12884,39 L 7 7 3 6 24

4 1.24 3948.5
5 1,6 2233
6 1.5 848.5 7 272.75

TOTAL CBM 49s99.99
Sa 496oO Cbm

Ananthapuram panchayat of chlttoor Mandal' Chlttoor Dlstrlct on 22'07'2024 ano

Joi"J,n.r, itt" vlttug" surveyor has demarcated the area of sy'No'Ul or

Settlappamthangal vlllage, Ananthapuram panchayat of Chlttoor Mandal' Chlttoor

Dlstrl;r and notlced the o6 old worked plts ln the sald area. The details of old

worked plts wlth measurements ln thls subject area as glven below: -

1'16

. On local enqulry the sald sand excavation ln this area was conducted by

M/s.Prathima Infrastructure Limited., before the month of Februa ry 2024' Thug'

the toral excavated and transPorted for a quantitY of 49,600 cbm of ordlnary sand ln

the sald area ls comes under lllegal as no sand reach was permltted ln sy'No'l/l of

Settlappam Thangal Vlllage, Ananthapuram panchayat of Chlttoor Mandal' chlttoor

DisMct by the DLsc, chittoor,

Through the reference 4u clted, thls office has issued show cause Notlce vlde

Notice No.1359/sAND/DLsc'cfR/2024-1' Dt: 09'08-2024 to Ws Prathima

InfrastructureLimltedagalnstthelllegalexcavationandtransportationofordinary
sandforthequantltyof4g,Soo.oocbmlnsyNo'l/lofsettiappamThangalvlllage'
;;il;pr"; Panchavat of chlttoor Mandal' chittoor Dlstrlct'

In tils connectlon, It ls to inform that as Per section 4(1) of MM(o&R) Act'

,rrr. 
"xo 

p"oon shall underrake any reconnalssance, pmsPectlng or minlng

operations ln any area, except underand ln accordance wlth the terms and condltions

bfareconnalssancepermltororaProspectlngllcenceor'asthecasemaybe'a
ffiil;;;ntei under thts Act and the rules made theteunder''

As per Sectlon 21(1) of MM(D&R) Act' 1957 'wfr1v3r contravenes the

prov,stons of sub'sectlon (1) t';';;it*n lrniof sectlon 4 shall be punlshable wlth

lmpdsonment for a term 
"ftrtrt "V "*ttti 

to fl" yuuo and wlth flne whldt may

exiend to f,ve lnkh ruPecs per hectare of tho area'

As Per sectlon zL(q of MM(D&R) Act' 1957 'Whenever any Psnson rtlse'

transports or causes to uo ratseJ oi transPorted/ wlthout any lawful autho'lty' any

mlneral from any land, ono, roi tf'ot puipose' uses any tool' equlpment vehlde or

any other thlng, 6uch mlneral, tool, equtpment' vohlcl€ or any oth€r thlng shall be

ltable to be selued uy un om.ur o. urthodry spectally empowered h thls behalr

As per rule 5 of APMMC Rules,t956 
rNo pcrson shall undertako riuanylng of

any mlnor mlneral ln any area, a,*it 
'naur 

tna h accordance wllh the tems and

condltlons of I quarry lease or ! p6tmlt granted under thsse rulos'

$lcrrs.-n*

S ScannedwithOKENScanner

- 

qasa'tq

-zszz'e

T
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In vlew of the abovg, I request the Stauon House Omcer, A.N,R. petaPollce staton, chrttoor Drstrrct to frre the Lawfur case agarnst M/s.prathrmaInfrastructure Lhtted., ReDresented by:Srl p.Anll Kumar, S/o.p.Madhusudhan

l,1l; Yi?ffi :i:'H'"1',""::y::ron 
and transporto,"" 

"t 
o'rioo .on. ot otdtnary

:,1 l-,1.' "; 
;ft;; il;',"# H:'j":l[' I'l T:,llfl ITftr ;:tfj:Act-r906 and water (prevenuon. unr- aon*o,-oi iour,,]"i,oo t974, and Att(Preventron and controt of po,u,on) Act. 1981 "^;-;;;;;; azg o, rnor.n p"n.rCode for theft and mlsapproprtaUon of puUttc property anJir^;, 

"", ",n". 
app,cable

117

Address of the offender:

H/s.Prathha Infrastructure Llmtted.,

:,"IH:"Fd bylsrt p.Anil Kumar,

J1i;111Tiil.'fi n Rao' Vravawada.

Indra Arcade, Srinlvasa Naoa,
Bank cotony, vuayawada _liboos,

and

I1l.I-111*: l^rrstructure umrted.,
xepresented by:Srl p.Anll Kumar,
Registered/corporate office: #2t3,
Road No.1, Film Nagar, Jubllee Hilts,
Hyderabad, Telangana - SOOO96.

C9) BN s
pbN,R.

Yours falth ru Y,

Encl: As above

Dlstrlct Mlnes & Geology Officer,
(DDM&G),

Chlttoor.

CoPy submlBed to tfie C;ommlssloner & Dlrector of Mhes & Geology, Ibrahtmpatnam
for fayour of lnformaUon.

!,ol[:u-bmltred to the Collector & Dtstrtct Magtstrate and Chatrman, DISC, Chtttoor
Dlstrld for favour of lntormaUon.
CoPy $Jbmltted to the Super,ntendent of pollce, Chlttoor for favour of lnformauon.

a-t rSir, R *..j.'p;- o.. 11. g. zoe-g -ts l\'SoArct l+ls-"^d-

S R*84\..n4d-tufa*{ an'lvo' lP6 l"r* u{3 aa-g
o.,.,A- se-c_ 2-l B) "bttt"rOq*r$o *"14-

)
3)q
N.b P"$ PS ,.,nAAnurl

-!lC2-)
h&hr

N,R.
t\ ts\ro>-t1

t

a e."Py ko

!Pcu'osru*r,
(p Scanned with OKEN Scanner
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fl ltsT lNlroJlnf  TIoN llErioRrt

(undo, soc{on 173 gNSS} A.P.P.M. Order. a70,300

l, Dlrtrl.l I l'.S r

3. r) O.aurllB(totOrfor(. l Dry:...-----.------.----------.---'---.l,.lo&Tlm'From:

b) t.tormr{o! R.cdv.{ ra t.S : Drlc & TlEt : -1.1&g?.0.?r..!l-.3!.-.--.

a) Gcftrrl DLr] Rataranre Errrt No ! 
-1,- ---------------------D.tc & Tl!|c : 11 'l J:30

( Irp.ofl.fotu.lt!.r !ttggt--.--.-------.--
s nrrictosurft*t:

118

.) DltLu.. rld Dll.dlo! Flom P.S :

b) Addrc$ Pl..c r

ln Sutvey No lrl of Settioppomtl€,tgal
vllaos, ArEnlhanu6rip8odu€t, Chhlo,

a KmB Soirh Baal No' !

AErrI .od.l r

9tr!!99! EltIa-L

Slrtcl/vul.gc :

Anenlhaou16m villoqo

madd

O htrt,crldd!ltrllrll.fttLPdto& oqtL.
Nrm. ofP.S. r --.DIslrlrl I

6. CoeLtr.d / l!b.r.!a 3

.) NrD.: (-!.Y.eEg9!_

b) rrltelr I tllrt{d'r NrE. ! -qCq!Cgt-8---.......-----

c) D.lclYctr of Blrlt . 9-1_-

0 Pfispo.l No: Drtsolbtuc: Plrc. o, b$r. :

O occrpitloD ! 9-o4-e$gk!.qn-+-!gd-- -----MoblL No | 999.9.q9999-?-----------------------

h) ,ldrf!.rr trou.cNo: Aa!./I{.!dd: Str.aJvll.tc:

Dlslrld Mhes & Geobov Officar No Ward

Cur'/Dls.rlcr: 9i!999!.. Slrl!: Andhrs Pradosh PIN :

7. Dlqllt ofhowdsu.?rsted/rnlrow! ...u..d rrllt full Pr.rLuhn I

SerLl No :

r) NrEr:

b) F.ltar'r /Hotbrrd't NrlI!: Ud!-uj!.d!t|_f a--o_--. -..,-"...... -.) O..up.llon :

p.tjg -q_4:lllo-.?nr. f.199-r-,. !t-d.r-a.44r..d.9- _-- --. Sr_l!jyi,t?NAS9?-r-9.q0!. Q9!9r'y_-. --... _.

r) ftc!{Orlr! .0_..._-.--__-_-_..---.--.Ptcr{R.rll! 0...
l) farrg:

C.I No: 0

S. No Sa! Drt.y'Ylr. of
Dl.l! l!ulld ll.lgtl (.mi) Conrpletloo ld.otlflcldo!

llrrkr(r)

1 2 3 4 5 6 f
1 0cm

olhcrd!tollr

$., Scanned with OKEN Scanner
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8. Rcllons for dcliy ltr rcporthg by the com[lrhr,tt / hforrntnt :
No delav

9. P.r culrr ofploperrl.t dolcdhvoty.d (Ata.ch &prarie thact, lf nacesri rr,) i9-!O!Bsy-.q?!lq -!y.9-o-q}g.!titrg $9i.9!-{9.-6-Q-_c-qM-.-lG Totrl vrlr! ot propsrty tfohr !

I l. hqr6t neporu U,D. C.!G No, lf tny I

4) Tnrrler.rd ao pS i -_--.---.--..-....."--..-.Dlt&l.a I
r.t.R. terd over to at. complih.l|t / l ortD![t, .dmllaed to be .o.re.fly re.orded .nd
! copy glye,t to tte comrlahart /hfore.!t, lr€c o, corl

14.

aomplalra!t / Irfoamrot.
oft[. Slg.rtur. of Oallc.r ln .h.rg.l

/)

Nrnro I

llr"k : 49-s!9!ed-9_qq:!t9p-q-o!91....No.

Slrc! Thc.bova hfotaruo! rw..g coelilrdo! ofofarca(r) U/r ., orralon.d .a ltlm No :1) Rrgbl.ri{ lb! cu! lld took lrp tttc hv.ralgrtlo! o. I N.Ea: KvonkatdsaD
2) Dlrcctcd to rrt c Ep .te lrvcrdgr.to! o. R.!k : A:-s!9!eg_g_qhd;rr---;-
3) Rciffld hvcrfigr{on dre lo:
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12.

13.
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Annexure R33 GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Public Servants- Sri V,G. Venkata Reddy, Senior Civilian Staff Officer (Trg.),
Indian Cost Guards, on deputation to Government of Andhra Pradesh - the then
Director, Mines & Geology Department - Suspension from service - Orders -
Issued.

GENERAL ADMINISTRATION (SC-D) DEPARTMENT

G.O. Ms.No.61 Dated: 31.07.2024
Read

From the Industries & Commerce (Mines) Department e-file bearing
No. INCo 1-MGoDMGE/ 767 / 2O24-VIG - Com puter No. 2509570

ORDER:

Government is in receipt of the report read above, wherein, the Industries
& Commerce (Mines) Department has reported that, Sri V,G. Venkata Reddy, the
then Director, Mines and Geology has committed various acts of commissions,
omissions, violations in operations of sand mining and in the related provisions of
tenders/ag reements, APMMC rules and illegal mining of sand, violations of orders
of NGT/Hon Supreme Court, caused heavy loss to state exchequer and gains to
private parties etc. After careful examination of the report, the government has
decided to initiate disciplinary proceedings on Sri V.G. Venkata Reddy, under the
provisions of the Central Civil Services (CCA) rules, 1965.

2, Further, In exercise of the powers conferred by the sub rule (1) of rule 20
read with sub rule (1) of rule 10 of the Central Civil Services (Classification, Control
&Appeal) Rules, 1965, Government hereby places Sri V.G. Venkata Reddy, Senior
Civilian Staff Officer (Trg.), Indian Cost Guards, the then Director, Mines &
Geology Department on deputation to the Government of Andhra Pradesh, under
suspension with immediate effect and he shall continue to be under suspension in
public interest until further orders.

3. It is further ordered that during the period in which this order remains in
force, the headquarters of Sri V,G. Venkata Reddy, the then Director, Mines &
Geology Department shall be Amaravati and the said officer shall not leave the
headquarters without obtaining prior permission of the competent authority.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

NEERABH KUMAR PRASAD

TO 
CHIEF SECRETARY TO GOVERNMENT

sri V.G. Venkata Reddy, senior civilian staff officer (Trg.), Indian cost Guards,
the then Director, Mines & Geology Department % the commissioner & Director
of Mines and Geology
The Commissioner & Director of Mines and Geology
The Secretary, Industries & Commerce (Mines) Dlpartment

(pto)
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Annexure R 33 _2_

Il" !?V and Accounts Officer, Mangatagiri

I5 ?ffi"j r"fiJat, 
coast cuaro 

-Heail 
uarters, National stad ium complex,

The Secretary to GoI, Ministry of Defence, New Delhi

Copy to:
The P.S to CS.

Jle.l_S to Secretary., to Govt. (poil)
sF (2511139)

//FORWARDED BY ORDER//

sECTroN OFFTCER (sc)

t&---:-+..r.

134



C .Ne on l[^ CJ r)\1b14 122

- -&'l*d"l
Ann reR34

GEN --GOVERNMENT OF ANDHRA PRAOESH
ERAL ADMINISTRATIoN (sc-o) DEnARTMENT,,

5r5,Mines & Mlnerals - sand qps761;pns carried out by prlvate Agenciesdurlng tast three ye6rs r.o,i-llrv z-o 
ji i" jr-r" ztza _ vtotattons ofagf9me.11t condtHons, apuuc n,jr.i. lsoi .^J ord"o of Hon,bte NGTand Hon'ble supreme cor.t - i"iti"iro"? ilr.ipliirrv action agahsr

Sri V.G. Venkara Reddy, the tr,u" ij-r,io _ ii.sird,i;s.

Ref: 1. from the tndustrles & Commerce oepartment e-fite bearing
_ No. I Ncot-MGoDMGE/1612 oii-ilc --torprt", No, 2s09s7o-
2. Go Ms No.61, GA(sc,bl riipi., at.1l.ot.zoiq

The attentlon of the Dlrector General, Anu Corruptlon Bureau,ls lnvlted
to $e rcfurence lr clted and he ls lnformed that a report has been recl,tvedhom the lndustrles & Commerce (Mtnes) Department statlng that severat
lapses lncludlng huge financtal losses to Stite exchequer and galn to prlvate
partles, commltted by the then Dlrector Mtnes and Geology, Srt V,G. Venkata
Reddy, Senior Clvlllan Staff Officer (Trg.), as CCS Offtcer.

2. l'le ls further informed that after careful examlnation of the report the
Govemment has decJded to lnlttate dlsclplinary proceedinEs and also to place 5rl
V. G. Venkata Reddy, the then Director, Mlnes and Geology under suspenslon
under the provisions of the Central Ctvil Servlces (CCA) rutes, 1965 vide
G.O.Ms. No.61, G,A(SC.D) Dept., Dated.3l .07.2024.

3. The report submltted by the Director Mines and Geology ls hereby sent to
Bre Director General, Antl Corruption Bureau, Vuayawada to examlne the same
and to take necessary actlon.

NEERABH KUMAR PRASAD

CHIEF SECRETARY TO GOVERNMENT

To
The Dlrector General, Anti Corruptlon Bureau, Vuayawada(w.e)
c-opy to,i
The P.S to CS.
The PS to Secretary., to Govt, (Poll)
sr Qsl1L39)

//FORWARDED BY ORDER//w .a_

A c\rl

!) d}-sr c
h

Er,oN oFFrcER(SC)

c tu)
A0x

,)
l0l '\,, -t1o

(

Dated:oL.o8.2024

/

\,2
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Annexure - 6

COURT NO.6 SECTION XVII

SUPRE!4E COURT OF INDIA
RECORD OF PROCEEDINGS

c i1 e No 409 -409 2

JAIPRAKASH POWER VENTURES LIMITED & ANR' nppeltant ( s )

VERSUS

NAGENDFTA KUMAR & ORS. Respondent ( s )

CORAM
HON.BLE MR.

HON.BLE MR'

ITEM NO,60

For APPeltant(s)

For Respondent ( s )

JUSTICE ABHAY S. OKA

JUSTICE AUGUSTINE GEORGE MASIH

Pai Amit. AoR

Pankhuri Bhardwaj, Adv'
Kushal Dube, Adv'
Nikhil Pahwa, Adv'

(IA NO. 65982/2024 - APPROPRIATE ORDERS/DIRECTIONS

il'H".'aiseqtzsza - PERl4rssroN ro FrLE ADDTTToNAL

DOCUMENTS,/FACTS/ANNEXURES )

Date : 27-08'2024 These matters were called on for hearing today'

Mr.
Ms.
Mr,
Mr.

Mr. Sidharth Luthra, sr' Adv'

iir. iii"r"""hili shiva santosh Kumar' Adv'

ut. nrOtuiit Ghosh' .Adv'
Ms. Medha Kotanu, Adv '
Mr. Tarun Gupta, AOR

Aishwarya Bhati,. A's
curmeet Singh MakKer

::ilxll.'.3^:li:l:'i:i
na'iesh Kumar Singn '
oiwafar Sharma' Adv '

G
Ms.
Mr.
Ms.
Mr.
Mr,
Mr.

AOR

Adv

Adv.

R Krishnaamorthi' Adv '

H tXiil? lllfiil'*i[;'l'X;*
Ms. Prerna Slngn' -au.v 

'

Mr. Dhruv Yadav' auv '

1

ffifd
Mr,

136

ANNEXURE - VI



l.{r. Sandeep Singh Dingra, Adv.
Mr. Randhir Kumar Ojha, AOR

Mr. G, N. Reddy, AOR
Mr. Jonnala Veera Raghava, Adv.
Ms. T. Nagini vijaya Lakshmi, Adv.
Mr. Neelanjana Rao Iq., Adv.

Mr. Divyanshu Rai, AoR
Mr. Vishat Sharma, Adv.
Ms. Taruna, Adv.

Mr. T. V. S. Raghavendra Sreyas, AOR
Ms. Gayatri cutati, Adv.
Mr. Siddharth Vasudev, Adv.
Ms. Sneh Dhilton, Adv.

UPON hearing the counse
OR

List on 13th September, 2024,

1t
DE

he court made the following

(AVGV RAMU)
couRr MASTER (NSH)

R

(KAVTTA PAHUJA)
ASTT, REGISTRAR-cum.Ps

2
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